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LOK SABHA

Monday, December 14, 1959/Agraha-
yana 23, 1881 (Saka).

The Lok Sabha met at Eleven of the
Clock.

[MR. SPEARER in the Chair}

ORAL ANSWERS TO QUESTIONS
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Working of Kiriburu Mines

*828. Shri Panigrahi: Will the Min-
ister of Steel, Mines and Fuel be
pleased to state:

(a) whether any machinery has so
far been mmported for working out
the Kiriburu iron ore mines in Orissa;

(b) if so, the rupee value of the
machinery and equipment imported
so far for this purpose;

which has been
Japanese Consul-

(c) the amount
paid so far to the
tants; and

(d) the total expenditure incurred
so far on this project?

The Parliamentary Secretary to the
Minister of Steel, Mines and Fuel
(Shri Gajendra Prasad Sinha): (a)
No, Sir.

(b) Does not arise.
(c) Rs, 62,990:33 nP.

(d) Rs. 11,30,360'57 nP. (upto 30-
11-1959).

Shri Panigrahi: What is the difficulty
in importing the machinery required
for working these mines. May 1
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know whether the loan which was
asked for has been made available?

Shri Gajendra Prasad Sinha: There
is  no difficulty for importing the
machinery needed for Kiriburu. The
final report of the consultants will
be ready by the end of December.
Then an assessment of the require-
ment of machinery will be made. Be-
fore an assessment is made, I do not
think it is necessary to send orders
for the purchase of machinery.

Shri Panigrahi: May I know what
is the total amount which has been
estimated or agreed upon to be paid
to the Japanese consultants by the
end of working of this project?

Shri Gajendra Prasad Sinha: I could
not follow the question.

Mr. Speaker: He meant to ask what
would be the total amount promised
to the Japanese till the project was
completed?

Shri Gajendra Prasad Sinha: The
total amount that will be paid to the
Japanese consultants is Rs. 16°18 lakhs
out of which a meagre amount of
Rs. 62'99 thousands had been  paid
to them so far.

Shri Supakar: By what time will
this mine be ready? May I also know
the break-up of the expenditure of
Rs, 11.30 lakhs incurred so far?

Shri Gajendra Prasad Sinha: Un-
less the preliminary report is  sub-
mitted by the consultants, it is too
early to say by what time the work-
ing of these mines will start.

Shri Supakar: I wanted to know
the break-up of the expenditure.

The Minister of Mines and Oil
(Shrl K. D. Malaviya): This amount
has bcen spent on the construction of
roads, office accommodation, town-
ship, bridges, etc. If the hon. Mem-
ber is interested in knowing the break-
up of expenditure on each of these
jtems, he may kindly put a separate
question.

g8hri Panigrahi: Before entrusting
the work to Japanese consultants, may
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I know whether any Indian consultants
were asked to submit tenders and it

5o, may I know whether these ten-
ders were lower?

Shri K. D. Malaviya: The consult-
ants. of the required experience in
mining possessing the ability to select
suitable mining equipments and all
that were perhaps not available in this
country. Nevertheless, we have c¢on-
sidered the proposal to appoint an
Indian team also to supervise and
advise the Government from time to
time on the recommendations made
by the Japanese consuliants.

Shri Panigrahi: May I know whe-
ther the Government is aware that
all these years Japan has only been
importing iron ore and has no ex-
perience in working such mines in
that country itself? How is it that
the Japanese consultants werec con-
sidered to be the best?

Shri K. D. Malaviya: Japanese con-
sultants have been appointed not only
for mining but for various other pur-
poses also, in which are included the
supply of special type of equipment,
delivery ang all that.

Mr. Speaker: What he wants to
say is that when there are no iron
ore mines in Japan and as such they
have no experience, of what avail is
their advice?

Shri K. D. Malaviya: I am not
aware that Japanese are not experts
in mining. The whole object of gett-
ing the Japancse consullants was to
get from the Japanese the requisite
type of machinery required for min-
ing and other integrated problems.
They were also advancing loans to us.
It was considered better to have them
as consultants in order to avoid future
discussions and disagreement on the
equipments to be supplied.

Shri Gajendra Prasad  Sinha: I
would like to add that my personal
experience is that the Japanese have
sufficient idea of working iron ore
mines, especially in Manchuria,
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Soviet Space Rocket

Shri Shree Narayan Das:
Shri Assar:

Will the Minister of Scieatific Re-
search and Cultural Affairs be pleased
to state:

Shri Vajpayee:
*829.

(a) whether observatories and radio
stations concerned with research in
our country were able to observe and
study the first space flight by Soviet
Space Rocket to the Moon in Septem-
ber, 1859; and

(b) if so, the result of such obser-
vations and study?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) No, Sir.

(b) Does not arise.

Shri Vajpayee: May 1 know the
reasons due to which our observatories
have failed to record this thing?

Shri Humayun Kabir: We agreed to
co-operate in the tracking of earth
satellites mainly through optical
tracking. This rocket was fired with-
out any previous notice and there-
fore, there was no possibility of track-
ing it optically. Our observatory is
not a radio-tracking station and when
the news was received it was already
beyond optical tracking.

Shri Vajpayee: Is it a fact that
Sovict Russia has invited Indian scien-
tists to come {o their country to make
an on-the-spot study of Soviet rockets?

Shri Humayun Kabir: The hon.
Member is giving me information,

Shri Hem Barua: May I know whe-
ther it is a fact that our observatories
are not properly equipped to  make
scientific observations of this sort?

Shrt Humayun Kabir: I do not know
what the hon, Member means by say-
ing ‘properly equipped’. We have for
this particular Geophysical Year
obtained what is called the Baker-

Nunn Camera. There are only twelve
of them in the world. One of these
pecn installed in Naini Tal and we are
using it for tracking. Of course, we
do not have anything like the Jodrell
Bank Camera or the Mount Wilson
Camera, and I do not think we can
afford them for the time being.

Shri Joachim Alva: Have we made
any recent assessment of the strength
and wecaknesses of our observatories?
We have so much goodwill both on the
east and the west. Can we not equip
ourselves with instruments and make
our observatories up-to-date?

Shri Humayun Kabir: Although this
does not directly concern my Minis-
try, I can say this that attempts are
being made to set up a central obser-
vatory and that it will probably be
done during the Third Plan.

Shri Raghunath Singh: May I know
whether any space rocket or any
satellite was observed by any of our
observatories in India up till now?

Shri Humayun Kabir: Yes, a num-
ber of observations were taken of
both the Russian and the American
satellite by mcans of the Baker-Nunn
Camera which was loaned by the
Smithsonian Institute.

Shri Tangamani: Observatories out-
side the Soviet Union, like the obser-
vatory in Paris, are able to record an
individual space rocket. May we
know whether the installation which
is now set up in Naini Tal is capable
of rccording it?

Shri Humayun Kabir: As 1 have
said already, we have participated in
the programme of visual tracking, not
radio tracking. Radio obscrvations
have been made in India by the N.P.L,,
the All-India Radio, the Wireless
Planning and Co-ordination Unit of
the Ministry of Defence and the India
Metereological Department and Over-
seas Communications Service; obvious-
ly, they are not equipped for this kind
of very high precision and long dis-
tance radio observation.
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Hindu Religious Trusts

Shri Ram Krishan Gupta:
Shri Bhakt Darshan:
*830 Shri Warior:
" Shri P. C. Borooah:
Shri D. C. Sharma:
{ Shri Hem Ra):

Will the Minister of Law be pleased
to refer to the reply given to Starred
Question No, 389 on the 13th August,
1959 and state:

(a) the progress since made with
regard to the proposal of appointing
a Committee to go into the manner in
which  religious trusts are being
managed and their funds utilised and
to make recommendations for the
proper management of the endowments
and the utilisation of their funds; and

(b) the time by which legislation
in this regard will be introduced?

The Deputy Minister of Law (Shri
Hajarnavis): (a) The terms of refer-
ence of the Committee and its per-
sonnel are still under consideration
end will be finalised shortly.

(b) It is not possible to say if legis-
lation in this regard will be necessary,
as this will depend on the recom-
mendations made by the Committee.

Shri Ram Krishan Gupta: May I
Imow whether there is any proposal
to make an assessment of the funds of
these religious trusts and charitable
institutions?

Mr. Speaker: That is the object of
<etting up this committee.

The Minister of Law (Shri A K.
Sen): I do not think, Sir, we have
ny statistics with regard to the funds
in the hands of those who are manag-
ing these religious trusts.

oY AT TR AT, FAT ATAATT
ot wy ar2 @ foF 39 dda F 77 ¥ 9z
a5 }¢ faamry, ey §Y oo ¥ 4
WAt TR QHET AT 97 Y oAy 3w oy
wA & fgfea § ow o frare
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Shri A. K. Sen: I do not think there
was any proposal to appoint a com-
mittee in 1955; if there was any it
was not to my knowledge. The ques-
tion was first mooted in April, 1859.
The Cabinet has been considering this
question. In fact, there is a Cabinet
Sub-Committee already functioning in
this matter. It has gone into the
matter and I think the question will
be finalised very soon.

Shrimati HOa Palchoudhuri: Are the
Covernment aware that after the aboli-
tion of zamindari in many of the
States before it was properly im-
plemented many properties have been
made over to religious trusts; if so,
have Government made any assess-
ment cf such transactions?

Shri A. K. Sen: No such information
has reached the Government; yet all
relevant assessments will no doubt be
made.

Shri D. C. Sharma: Is it not a fact
that legislation of this kind exists in
certain States of India; if so, may I
know what is the good of having this
central legislation on the subject?

Shri A. K. Sen: It is true, and that
is certainly one of the points that are
buing considered.

Shri P, C. Boreoah: May I know
whether the Government has any pro-
posal to bring the individually owned
shrines and temples also under the
purview of the proposed legislation?

Mr. Speaker: Hon. Members must
make :heir questions clear. Does he
mean privately owned shrines and
temples?

Shri P, C. Borooah: Yes.

Shri A. K. Sen: Only public re-
ligious trusts are proposed to be
brought under this legislation.

Shri Hem Raj: May I know whe-
ther any assessment has been made
of the incomes of the temples and
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mosques existing in the country and
whether they will be brought under
the purview of this legislation?

Shri A. K. 8en: I think I have al-
ready answered the question that no
assessments are yet available with
regard to the funds at the disposal of
all these institutions. With regard to
mosques they are governed by the
Wakf Act in force in most of the
States; we do not propose to legislate
on mosques for the time being.

Shrl Basappa: May I know whether
the views of the State Governments
have been ascertained in the matter;
if so, to what effect?

Shri A. K. Sen: They are certainly
being ascertained.

Shri Tangamani: May I know the
nature of the Bill which was sub-
mitted to the Cabinet Sub-Committee
in February, 1859, to which a re-
ference was made on the previous
occasion; and may I also know whe-
ther its terms of reference will in-
clude trusts of the different religions
and not only the Hindu religion?

Shri A. K Sen: The terms of the
Bill discussed by the Cabinet cannot
be disclosed now; as soon as the ques-
tion is finalised it will certainly be
brought before the House. With re-
gard to institutions of other religious
communities, it is not proposed to
legis'ate at the moment with regard
to any religious trusts apart from the
Hindu religious trusts.

sShri B. K Gaikwad: May I know
the number of such trusts, the funds
at their disposal and the way in
which those funds are utilised?

Mr. Speaker: 1t is for that very
purpose this committee is going to be
appointed.

Shri B. K. Galkwad: But informa-
tion about the number of trusts can
be given.

Shri A. K. Sen: That does not arise
out of this, if a separate question is
asked 1 shall certainly supply the in-
formation.
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Shri Thirumala Rao: May I know
what the policy of the Government
would be with regard to these trusis
and temples managed under the Acts
of State Governments? Will the in-
tendcd  legislation take them into
ac'annt and an All-India Act would be
passed?

Shri A. K. Sen: As I said, this is
precisely one of the matters which is
engaging the attention of the Govern-
ment now, and this is certainly one
of the very relevant considerations
which will be borne in mind by Gov-
ernment  before any legislation is
brought up here.

Calcutta High Court Bench at Port
Blair

+
*331 Shri S. C. Samanta:
"\ Shri Subodh Hansda:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that the
Andaman and Nicobar Islands are
under the jurisdiction of Calcutta
High Court;

(b) if so, whether it is not a fact
that due to inconvenient communi-
cations and in the interest of litigants
it was settled that a Bench of the Cal-
cutta High Court will sit once in three
months at Port Blair; and

(¢) if so, how many times the Bench
went and sat there?

The Minister of Home
(Shri G. B. Pant): (a) Yes.

Affairs

(b) The rules framed by the High
Court at Calcutta in connection with
the cases arising in the Andaman and
Nicobar Islands provided that one or
more judges of the Calcutta  High
Court shall visit the Andaman and
Nicobar Islands, by way of circuit,
whenever the Chief Justice from time
to time may appoint in order to ex-
ercise in respect of cases arising in
the Islands the jurisdiction and powers
vested in that Court by the Constit-
ution, provided that such visits shall
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be made not less than two times in
every year, unless the Chiet Justice,
with the approval of the  Central
Government, otherwise directs.

(¢) The Circuit Court has visited
these Islands once, in February, 1954.

Shri S, C. Samanta: May I know
whether the scheme for separate judi-
cial officers under the control of the
Calcutta High Court has materialised?

Shri G. B. Pant: Wel), these islands
have only a small population of about
36,000, and I do not know if any
rigid consideration can be brought
about there.

Shri Subodh Hansda: May I know
how many cases have been disposed
of since the Circuit Court is holding
its sitting at Port Blair?

Shri G. B. Pant: I understand that
seven cases are ripe for consideration
or for hearing now and the Circuit
Court is likely to visit these islands
in February, 1860.

Shri 8. C. Samanta: May I  know
whether any representations have been
received by the Government about
the difficulties they face—the Com-
missioners, the Sessions Judge and
the D.M, Acting Judge?

Shri G. B. Pant: I thought the
question was confined to the High
Court of Calcutta. I did not really
collect information about the subor-
dinate courts, but I do not think that
there is any serious difficulty. In fact,
any other arrangement may cause
greater difficulty.

Technical Teachers Training
Programme

+
Shrj Subodh Hansda:
*832. / Shri S. C. Samanta:
{_ Shri R. C, Majhi:

Will the Minister of Scientific Re-
search and Cultural Affairs be pleased
to tate:

(a) whether the scheme for training
of teachers in selected technical insti-
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tutions in the oountry has been fina-
lised;

(b) it so, when this scheme came
into operation, and

(c) how many teachers are now
undergoing training and in which
institutions?

The Minister of Scientific Research
and Cultural Affairs (Shri Huomaysn
Kabir): (a) Yes, Sir.

(b) 17th of August, 1959.

(c) There were on 5th December,
1959, 107 trainees in position, distri-
buted ag follows:—

Indian Institute of Technology,

Kharagpur . . 3
Roorkee University, Roorkee . 24
College of Engineering, Poona . 11
College of Engmeermg, Gumdy, 0
Bengal Bnmnec Coue

bepur, Howrah m gc' 1

TotaL . 107

Shri Subodh Hansda: May I know
how the selections of the teachers are
made? Are they recruited from the
outside market or from among the
teachers of the existing institutions?

Shri Humayun Kabir: The basis of
selection was this. First class gradu-
ates were considered, and if they had
in addition some organised practical
training or industrial experience and/
or pust-graduate course and/or some
research work and/or some experience
in teaching, they were given pre-
ference.

Shri Subodh Hansda: May 1 know
whether they will be required by the
Government to serve under Govern-
ment after the completion of their
iraining and, i not, whether the Gov-
ernment can claim their services?

Shri Humayun Kabir: They have
actually to exccute a bond that they
woulcd go through the entire period of
apprenticeship which may be anything
from two to three years and there-
after they must serve in an institu-
tion if so required.
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Shri Humayun Kabir: The students
are, of course, our students. We have
actually selected 146 of whom 107
have already joined. Six more candi-
dates are expected to join very soon.
About the remaining 33 candidates,
well, they seem to have disappeared.

Qs sitfry I : F a8 STTAAT ATRAT
o7 fo wroA oY 97 & ag wgi vg
QT TZ T AT a1 67 7

Shri Humayun Kabir: I cannot give
the break-up for the States, but I can

give this  information. About 37
teachers were selected by the State
Governments and universities, but

the other seictions were on an all-
India basis. There were 1,200 appli-
cations. Out of this, 800 satisfied the
conditions for consideration. 374 can-
didates were interviewed and 109 were
actually awarded fellowships.

Shri C. D. Pande: May I know whe-
ther the Government’s attention has
Pcen drawn to the real difficulty of
finding suitable men for being appoint-
ed as teachers in the training insti-
{utions, because the starting salary of
a lecturer is Rs. 275 or Rs. 300 where-
as a foreman with less qualifications
gets Rs. 500, and thus the teaching
stuff are now of a poor academic
calibre?

Shri Humayun Kabir: No, Sir. In
1egard to these fellowships, we have
guarantced the candidates that, pro-
~vided they complete their training
satisfactorily, they will be started on a
salary of Rs. 410.

Shri N. N. Patel: Out of these
cancdidates, may I know how many
of them are from the Scheduled Castes
and Scheduled Tribes?
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Shri Humayun Kabir: I would re-
quire notice.
’
Pandit J. P. Jyotishi: May I know
if the number of candidates selected is
enough to cope with the demand that

is coming up after the second Plan
period?

shri Humayun Kabir: Originally, we
had planned to give only 75 fellow-
shipe. We have increased it to 146,
and next year, we shall review the
position and give schelarships ac-
cordingly.

Shri P. R, Ramakrishnan: May I
kncw how many students were spon-
socred by the existing institutions and
what plan do the Government have
for placement of these teacher-trai-
nees in the existing colleges?

Shri Humayun Kabir: [ gave the
figures just now. Probably the hon.
Member did not listen. 37 awards
were made to people who were select-
ed by the State Governments and
other wstitutions.

Shri Basappa: May I know whether
any complaints have been received re-
garding the kind of selection that is
made and, if so, what action has beer
taken in that regard?

Shri Humayun Kabix: No specifiz
complaint has been received but nat-
urally those who were not selected
have said that they would like to be
selected

Lignite Mines in Jammu and Kashmir

Mathur:
Shri Ajit Singh Sarhadi:
3 Shri Ram Krishan Gupta:
Shri P. C. Borooah:
| Shri Rameshwar Tantla:

+
[Fhri H.irish Chandra
“833.

Will the Minister of Steel, Mines
and Fuel be pleased to refer to }he
reply given to Unstarred Question



4779 Oral Answers

No. 460 on the 10th August, 1869 and
state:

(a) whether the’reserves of ligmite
and coal found in Jammu and Kashmur
State have since been estimated;

(b) if so, what are the conclusions;
and

(c) the steps taken or proposed to
be taken for the exploitation of these
reserves?

The Parllamentary Secretary to the
Minister of Steel, Mines and Fuel
(Shri Gajendra Prasad Sinha): (a)
and (t). The reserves of lignite and
¢oal in Jammu and Kashmir have been
only partly estimated. The work is
still in progress. The areas where
lignite and coal deposits have been
found is structurally complicated and
eonsiderable amount of further work
and interpretation would be necessary
wefore reliable estimation can be madc
n! the total quantity available. On
the basis of work done hitherto how-
ever the reserves of lignite are esti-
mated ut 45 million tons and of coal
at 2'5 million tons.

(¢) Possibilities of the exploitation
of these deposits are being explored
but it is still premature to indicate
any final plans in this respect.

Shri Harish Chandra Mathur: May
I know whether Government are ex-
ploiting these reserves with a view to
bring them under the public sector?
Is there any such proposition?

The Minister of Mines and Oil (Shri
K. D. Malaviya): All these matters are
eongidered. Most probably, when the
schemes are finalised, they will be
done under the public sector.

Shri Harish Chandra Mathur: May
1 know whether this exploration and
survey are being done exclusively by
the Central Government or in co-~
operation and co-ordination with the
State Government? What is the par-
ticipation of the State Government in
this matter?

Shri K. D, Malaviya: Survey and
propspecting, as a programme, is a
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Central responsibility. Whether in
Kashmir or in any other State, it is
always handled by the Central Gov-
ernment. But we are now encourag-
ing the State Governments to set up
their own organisation to collaborate
as best as they can, but because there
are technical and financial difficulties
so far as the availability of people is
concerned they naturally go slow.

Shri Ajit Singh Sarhadi: May 1
know whether the views of the
Kashmir Government have been taken
on this subject, about having it in tha
public sector or the private sector?

Shri K. D. Malaviya: We are ocon-
stant!y consulting each other and
whatever is being done is done in con~
sultation with them.

Shri P. C. Borooah: May 1 know
when the actual work of exploitation
of these mines is likely to be started?

Shri K. D. Malaviya: I cannot say.

Shri Narasimhan: What is the ave-
rage depth and thickness of these re-
serves? Are they deeper than they
are found to be in Neiveli?

Shri K. D. Malaviya: I do not think
1 can compare this with the average
thickness of the reserves found else~
where. These have to be mined at a
depth greater than 125 feet. I can-
not say about the thickness. I can-
not compare it with the other re-
serves. If the hon. Member is in-
terested, he can table a separate
question.

A a aufecdl wr grtlawm

s qu Iy :

St W gy
*eay, { s Wo Wo gt :

HfHiw ™

o %A AW

w1 dwife gawA o wtapfee-
wrd A e wrE, et ¥ ardfew
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Shri D. C. Sharma: May 1 know
when these Gazetteers were published
last, if we are going to revise them
now? May I also know whether there
is a general scheme or a fixed period

after which these Gazetteers should
be revised?

Shrt Humayun Kabir: On this views
will differ. This revision is  taking
place after over 50 years. Some
scholars feel that the revision should
take piace every ten years. My per-
sonal view is revision after 50 years
is quite enough.
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Indology Institute

+
Shri D. C. Bharma:
Shri Pangarkar:
836.{ Shri Kodiyan:
| Dr. Ram Subhag Singh:
| Shri Rameshwar Tantia:

“Will the Minister of Scientific Re-
-search and Cultural Affairs be pleased
ito refer to the reply given to Starred
Question No. 1220 on the 8th Septem-
tber, 1959 and state:

(a) whether any progress has been
made in finalising the proposal to es-
.tablish the Indology Institute;

(b) if so, where this Institute will
.be located;

(c) whether its plans angd estimates
Jave been prepared; and

(d) if so, the total estimated ex-
penditure on the scheme?

The Minister of Scientific Research
:and Cultural Affairs (Shri Humayun
'Kabir): (a) to (d). The first step
for the establishment of the Institute
is to train a sufficient number of
scholars and for this a beginning has
'been made. The other points raised
in this Question have not yet been
talken in hand.

Shri D. C. Sharma: May I koow
-what part of this scheme will be
completed in the Second Plan period
and what in the Third Plan period?

Shri Humayan Kablr: In answer to
an identical question from the  hon.
Member on the 8th September, 1 told
him that during the Second Plan
peiiod, we only propose to train the
scholars.

Shri Hem Barua: In view of the
fact th=2t a'most all the Indian uni-

ersities have departments of indology

«d indological studies, may I know
-whether the work  of this institute,
when it is established, is proposed to
be co-ordinated with the work of the
universities or it is going to be an
independent division?

DECEMBER 14, 1850  Oral Answers 4784

Shri Humayun Kabip: A certain
amount of work is being done in the
universities, but the Board of Indo-
logy as well as the Oriental Con-
ference in which all the universities
are represented have been repeatedly
recommending that a central institute
should be set up to co-ordinate and
supplement the work which is being
done in the universities.

Shri Kodiyan: What is the minimum
number of scholars which the Govern-
ment think would be sufficient to start
this institute?

Shri Humayun Kabir: Tentative
plans indicate that we must start with
four subjects—departments of South-
east Asia, Tibet, Nepal and something
to do with Western Asia. 1 presume
we must have at least 15 or 20
scholars before we can start the in-
stitute.

Az frferg v WA TR qITE WY
9T (W) 7 ag gy g v 1w dear
Y TGrqAT Hgi A AN 1 X A FATAAT
g g fa aun s WA o €Y ag
ara MR § fF growrLodTo 7 ug faswr-
fosr &Y oY f Ao g2 &1 A AT I
g gaTE 1 A% A4 | agd wiuw
539 o faarag 3 OAT g ®
w0 ozq ¥ eqrvr waegy o fER
I & fa=re frar s @ 7

ot gad whee @ g7 AR T a9
AR e wedm, ot el g, SF
AT, IIA1 F K14 AT7 FAAYT H A
frsre ® @y qTqar |

Shri D. C. Sharma: Is the Govern-
ment aware of the fact that ¢imilar
indology institutes  exist in several
countries of the world and 1f so, will
Government try to establish some
kxind of collaboration between  this
institute and those institutes?
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Shri Humayun Kabir: Obviously, we
must have their help and co-operation
in starting our institute, because
training in certain flelds at this stage
can be obtained only from those in-
stitutes.

oft TR ™ eqTR FqT § ST qEAT
g 5 o {eieqz ors Tt Hraw
s % 77w o=y g ) fwar
g Fa Ao, fom @
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oY w7 e g9 ¢ At w0 7
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fo wft g oo 3T FH w1feT
Aq ¥ wrAw g § ey fafew
¥ A gz Al T | W A
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Shri Radhelal Vyas: My question is
whether suggestions have been in-
vited from the State Governments
stating the things that they are to
do in order that this institute may
be located in any particular State or
at a particular place in a State? If
no suggestions have been invited, may
I know whether Government would
invite suggestions from the State Gov-
ernments?

Shri Humayun Kabir: Not at pre-
sent. If we invite suggestions from
States, every State will demand that
it should be located there.

Manufacture of Oil Drilling
Equipment

+
Shri Nagi Reddy:

*837. Shrimati Parvathi Krishnan:

Shri Warior:

Will the Minister of Steel, Mines
and Fuel be pleased to state:

(a) whether the team of Soviet Ex-
perts have proposed to the Oil and
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Natural Gas Commission the manu-
facture of equipment and spare parts
for oil drilling within the country;

(b) if so, whether if is proposed to
start manufacture of such equipment
at the Heavy Engineering Corporation
(P) Ltd.,, Ranchi; and

{c) if so, the steps :aken so far?

The Parliamentary Secretary to the
Minisier of Steel, Mines and Fuel
(Shri Gajendra Prasad Sinha): (a)
Yes, Sir. Both the Soviet and Indian
experts have proposed the manufac-
ture of drilling equipment and spares
in India as far as practicable.

(b) Heavy Engineering Corporation
(Private) Limited at Ranchi have in-
cluded certain heavy drilling equip-
ment in  their manufacturing pro-
gramme envisaged for the second
phase of its operation.

(c) The Oil and Natural Gas Com-
mission has set up a committee of
senior Engineers to examine and draw
up concrete proposals for the manu-
facture of drilling equipment in India.

Shri Nagi Reddy: May I know whe-
ther any estimate has been made of
the amount of machinery that would
be necessary for the Third Five Year
Plan and if so, whether Government
has tried to make any estimate of the
capacity to manufacture the necessary
equipment in the Ranchi Heavy En-
gineering Corporation?

The Minister of Mines and @il
(Shri K. D. Malaviya): Estimates of
the requirements for the Third Five
Year Plan have been made, but the
capacity of installation to produce
them is not known. That question is
under consideration.

Shri Nagl Reddy: Whuat is the total
ostimated foreign exchange that would
be necessary for the machinery that
would be required for oil drilling in
our country in the Third Plan?

Shri K. D. Malaviya: Certain pro-
pozals have been formulated by the
Oil and Natural Gas Commission.
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They have not yet been received the
sanction of Government. It might,
therefore, be premature to commit
myself to the requirements, because
the requirements are finalised on the
condition of our limits to purchase
them.

Shri Hem Barua: The hon, Parlia-
mentary Secretary said that Soviet
and Indian experts have proposed to
manufacture as far as practicable
drilling equipment in this country. At
the same time, the hon. Minister said
that the Oil and Natural Gas Com-
mission have formulated certain pro-
posals that are yet to be examined by
Government. May I know how Gov-
ernment propose to co-ordinate these
two different things and whether
Soviet experts are going to help us
with technicians or with finances also?

Shri K. D. Malaviya: I see no diffi-
culty in co-ordination between these
two. We require a certain amount
of equipment. If we cannot manu-
facture them in our country, we shall
import them. Planning for our equip-
ment is quite separate from our think-
ing as to how to manufacture them.
There are difficulties in manufactur-
ing, designing and all that. As and
when we are able to design and put
our installations in a position to
manufacture them, we shall do so.
All these questions are being actively
considered and any collaboration with
the Soviet Union or any other coun-
try will be most welcome.

Mr. Speaker: Next question. Shri
Morarka. I think he is absent.

An Hon. Member: He is here.

Mr. Speaker: If he does not stand
up I will proceed to the next ques-
tion.

Shri Morarka: 1 am sorry, Sir.
Question No. 838.

Pig Iron Casting Machine at Rourkela

*838, Shri Morarka: Will the Minis-
ter of Steel, Mines and Fuel be pleas-
ed to state:

(a) whether it is a fact that pig
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iron casting machine at Rourkeia nas
broken down;

(b) if so, the reasons for this break-
down; and

(¢) whether any damages are being
claimed from the suppliers?

The Parliamentary Secretary to the
Minister of Steel, Mines and Fuel
(Shri Gajendra Prasad Sinha): (a)
No, Sir.

(b) and (¢). Do not arise.

Shri Ranga: What is the actual
position? Something must have
happened. Did anything go wrong?
Or did the production go below your
expectations?

Shri Gajendra Prasad Sinha: Ac-
tually, it would not be correct to say
that the pig iron casting machine has
broken down. There were some ini-
tial difficulties and from time to time
those things were attended to.

Shri Ranga: Was any loss sustain-
ed as a result of that? What is the
technical defect that has been dis~
covered and who was responsible?

Shri Gajendra Prasad Sinha: In the
beginning the production did not come
to expectation because of the initial
difficulty in the tilting machine.
Later on, there were some other diffi-
culties. Whenever there were any
defects, they were attended to by the
necessary tchnical staff and  things
were set right.

Mr. Speaker; What is the amount
of loss incurred by that?

Shri Gajendra Prasad Sinha: It is
very difficult to calculate the loss.
The production did not come up to
expectations which we had. But it
is not possible to give the exact
figure of loss in money or in some
other terms.

Shri Ranga: It is very mystifying.
They have their own technical offi-
cers who are paid very heavily. May
I know whether the technical advisers
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were consulted in regard to this
matter? What was their advice? In
regard to this defect whose fault was
#? Was anyone taken to task in
regard to this matter?

The Minister of Mines and Oil
(Shri K. D. Malaviya): It is not a
question of blaming technicians in any
way. In the very nature of this
thing, we have found out from time
to time that there have been certain
defects. They have been attended to.
There have been certain losses also,
because production has been slowed
down. Whether they are due to
certain defects in the operations con-
ducted by the contractors, or due to
certain other things, all these are being
examined. And in the end if the con-
tractor is assigned responsibility for
such losses, perhaps we will also
demang@ compensation for that.

Shri Ranga: The hon. Minister has
used the word “perhaps”. Are we
to understand that he is still wonder-
ing whether somebody has to be haul-
ed up for it? What is the idea?
What is the significance of the word
“perhaps”?

Shri K. D. Malaviya: It is not easy
for any one just to sit down and assign
responsibility on a particular person.
All the circumstances have got to be
taken into consideration. Then the
agreement has got to be examined
from the point of view whether the
responsibility can be assigned on a
particular group of technicians or the
contractor. After all those things
have been done, the question of com-
pensation may come. I hope my hon.
friend is quite satisfled with the reply.

Shri Morarka: May I know the
reason for the delay in production?
Why is this blast furnace not produc-
ing its rated capacity though eight
months have passed since it was ins-
talled?

Shri K. D. Malaviya: 1 require
notice to answer it.

Shri Nagi Reddy: May know whe-
ther it is a fact that the loss runs up

to something like a crore of rupees,
because of the fact that pig iron is
not produced up to the estimated
capacity? Therefore, the loss due to
the breakdown, or whatever the
reason, of the pig iron casting
machine is much heavier than what
the hon. Minister is prepared to give
an answer here.

Shri Gajendra Prasad Sinha: I have
already expressed my inability just
now to give the exact amount of loss
in money.

Mr. Speaker: More than one hon.
Member has asked this question. The
Parliamentary Secretary has stated
that it was expected to produce so
much, whereag it produced only so
much. So, in terms of quantity he
can say how much the deficit is.

Shri K. D. Malaviya; May I say that
the rated capacity of production is
about 1,000 tons per day. For a cer-
tain period it has perhaps produced
400 tons, 500 tons or 600 tons. Ini-
tially, in the early stages, no one ex-
pects the production to go up to 1,000
tons suddenly. All these troubles
have got to be anticipated. There-
fore, it is very difficult to say with
any accuracy the loss though we can
say that some loss might have occur-
red. Only after some time can the
optimum production be expected.

Shri Tangamani: May 1 know whe-
ther Government propose to set up an
inquiry committee to assess the loss
and to fix up responsibility?

Shri K. D. Malaviya: If the hon.
Member sends a suggestion in writ-
ing, surely Government will consider
it.

Shri Narasimhan: The hon. Minis-
ter has stated that to assess the loss
and to apportion the damage an in-
quiry will have to be made. Do they
contemplate any inquiry?

Shri K. D. Malaviya: So far as we
are concerned, we do not think that
any inquiry is necessary, because we
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have already enough machinery to
look into this.

Shri Supakar: May 1 know....

Mr. Speaker: 1 am sorry, 1 have al-
ready allowed a number of questions.
When a machinery is installed and a
rated capacity is expected, it will cer-
tainly take time to reach the rated
capacity, If that is the only point,
it ig different. But has any defect
been noticed on account of which
there has been a slowing down of the
quantity that has to be produced. The
hon. Minister can easily say that there
is absolutely no such defect and in
the normal course it will take some
time before the estimated capacity is
reached. Otherwise, he may say that
on account of the defect the produc-
tion has gone down. It is a simple
question.

Shri K. D. Malaviya: I will not
commit myself to the question 1ua.
there is no defect and somebody can-
not be blamed for it. All these ques-
tions are being constantly examined.
The consultants have been asked to go
and examine them. After the assess-
ment of these reports are made, it is
only then the question of claiming
any damages, or assigning any res-

ponsibilities will arise. I think it
will take some time.
Mr. Speaker: Shri Pangarkar;

absent. Shri Bishwanath Roy; absent.
Shri Bibhuti Mishra; absent. I will
now proceed to the next question.

Shri Supakar: I will put the ques-
tion.

Mr. Speaker: I cannot rcad the
names of hundred members. If the
first hon. Member is not here, other
hon. Members 1n whose name also it
appears should get up. Otherwise, 1
will proceed to the next question.

Shri Hem Raj: You used to call the
names one by one.

Mr, Speaker: Hereafter I will not do
that. I will call only the first name.
If he is not here, it is up to the other
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hon. Members to stand in their seats,
and I will call anyone of them.

Shri Hem Raj: I suggest that
Question No. 873 may also be taken
up, as it also relates to the same sub-
ject.

Mr. Speaker: I will not allow it un-
less the hon. Minister agrces to it.

Shri K. D. Malaviya: 1 am agree-
able to answer it.

Mr. Speaker: All right.
Oil Drilling in Bombay State

{ Shri Hem Raj:

| Shri Pangarkar:

| Shri Bishwanath Roy:

j Shri Bibhuti Mishra:
‘8”‘% Shri Supakar:

| Shri D. C. Sharma:

| Shri Kodiyan:

[ Shri Parulekar:

Will the Minister of Steel. Mines
and Fuel be pleased to state:

(a) the up-to-date progress made in
the survey for oil in Cambay and
Baroda areas and in village Mehej in
Surat district;

(b) whether any assessment has
been made of the availability of oil
and natural gas in these areas; and

(c) if so, the details thereof?

The Minister of Mines and OQil
(Shri K. D. Malaviya): {(a) Gravity
and magnetic surveys have been com-
pleted over a good part of the
Cambay-Baroda-Surat area including
village Mehej. Seismic work has
been carried out in thc area lying to
the south of Tarapur and located bet-
ween the Sabarmati and Mahisagar
rivers, and also in the Jambusar-
Broach area including Ankleshwar and
Mehej.

(b) Not yet.

(c) Does not arise.
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Ofl Drilling in Jawsalamukhi

+
Shri D, C. Sharma:
Shri Ajit Singh Sarhadi:
. ! Shri Pangarkar:
*873.{ Shrl Hem Raj:
| Shri Chuni Lal:
{ Shri Rameshwar Tantja:

Will the Minister of Steel, Mines
and Fuel be pleased to refer to the
reply given to Starred Question
No. 1242 on the 8th September, 1959
and state:

(a) the further progress made in
drilling for oil in Jawalamukhi;

(b) the resulis achieved;

(c) whether any further assess-
ment of the natural gas found in the
areas has since been made;

(d) what further programme has
been drawn for drilling more wells in
the area to assess the natural gas and
oil potentials; and

(e) the total expenditure incurred
on the project so far?

The Minister of Mines and Oil
(Shri K. D. Malaviya): (a) After
deep test well No. 1 was drilled to a
depth of 3087 metres, production tests
are being carried out. Structural
holes No. 1, 2, 8, 4 and 5 reached the
depths of 850, 858, 1007, 1048 and 958
metres respectively.

(b) No oil or gas was met with in
structural holes No. 1 to 4 which have
been tested. Tests of deep well No. 1
are in progress.

(¢) No, Sir. 1t is too early to make
a fresh assessment.

(d) Location for the s~cond deep
well has been pin-pointed  Drilling
at this location will be uniortaken
after testing well No. 1.

(e) Figures will be furnished as
soon as costing is completed.

Shrt Hem Raj: May I «now....

Shri D. C. S8harma: Question No. 873
stands in my name.

Shri Hem Raj: By what time the
work on deep drilling well No. 2 in
Jawalamukhi will be taken up?

Shri K. D, Malaviya: 1 have said
that work on deep drilling well No., 2
in Jawalamukhi will be taken up
only when full results of deep well
No. 1 have been obtained by the Com-
mission. A few more weeks remain
for those results to be obtained.

Shri Hem Raj: May I know whether
this well No. 2 will be taken up by
the Rumanians or by the Russians?

Shri K. D. Malaviya: By the Oil
and Natural Gas Commission.

Shri P. R. Patel: How many wells
have been drilled in Gujerat, that is,
in Surat. Cambay and other places,
and how many of them are success-
ful?

Shri K. D. Malaviya: In the whole
of Gujerat about a dozen wells,
shallow and deep, have so far been
drilled. In some of them I should
say gas and oil at pressure has been
encountered. But whether these dis-
coveries will lead to successful dis-
covery of oil or gas is still premature
to say because it seems that the
characteristic of this area is that oil
and gas has been deposited in geologi-
cal times in shallow depths and when-
ever we drill we get something at
pressure. It is only after a fairly
number of drillings have been com-
pleted, say about two dozen more,
that we can make some good prelimi-
nary assessment of the guantity.

Shri Snpakar: What is the total ex-
penditure incurred on the survey of
oil in all the places in Bombay State
and when is it expected that oil will
be actually available from this area?

Shri K. D. Malaviya: Separately I
may not be able to give any idea of
the size of the expenditure on oil
prospecting in Gujerat, but it may not
go beyond a couple of crores of rupees
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in any case. With regard to the ac-
tual quantitative assessment, it is still
premature to say. Perhaps during
the next Session, the General Budget
days, I may be able to give a clearer
picture of the quantity of oil that can
be exploited from there.

Shri Assar: Is it a fact that the
Government have now realised all of
a sudden that last year's tall claims
about oil deposits have proved wrong?
If so, will Government announce the
correct position?

Shri K. D. Malaviya: I could not
hear the question.

Mr. Speaker: Has Government come
to the conclusion or realised now that
what all it has done so far is wrong?

Shri K. D. Malaviya: No, Sir.
‘Gevernment does not realise that.

Mr. Speaker: Shri Assar.

Shri Yajnik: How much time will
be taken by Government?

Mr. Speaker: The hon. Member did
not get up earlier. I have called
Shri Assar.

8hri Assar: We want to know the
correct position. Last year tall claims
were made.

Mr. Speaker: Hon. Members are not
to put indefinite questions, like tall
claims, or short claims. Suppose he
says that he did not make a tall claim.

Shri Yajnik: How many wells are
actually being drilled at the moment
and how long will Government take
in order to assess the possibilities of
refining oil on a commercial scale?

Shri K. D. Malaviya: These are
very widely covered guestion and I
am afraid, they need to be separated.
‘With regard to the first part of the
question I may say that we have just
now been preparing to drill six deep
holes in the whole of the country
through the Oil and Natural Gas Com-
mission. These six deep holes are
expected to be completed in three to
four months’ time from now. I am
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trying to rush with the task so that
I may be able to get some assessment
before the debate on the General
Budget next year.

Shri Nana Patil: Has the Gevern-
ment received the report on the recent
drilling work done near Ankleshwar
and, if so, how far has it been
successful?

Shri K. D. Malaviya: Yes, Govern-
ment have received the reports of the
progress made in Ankleshwar. One is
a shallow hole which has been drilled
upto a depth of 1,100 metres, that is,
3,300 er 3,400 feet. The other is
under preparation. We hope to start
drilling next month. It is still pre-
mature to give any assessment.

Shri P. R. Patel: In how many
wells has oil been struck in Gujerat?

Shri K. D. Malaviya: In Lunej
structure oil has been struck in both
the wells that have been drilled so
far.

Assessment Committees on Higher
Education

*840. Shri N. R, Muniswamy: Will
the Minister of Education be pleased
to state:

(a) the scope and functions of the
Expert Committees constituted by
University Grants Commission for
assessing the quality of higher educa-
tion in each branch of study in the
various Universities; and

(b) when their reports are likely
to be submitted?

The Minister of Education (Dr.
K. L. Shrimali): (a) and (b). A state-
ment is laid on the Table of the Lok
Sabha.

STATEMENT

(a) The function of the Review
Committees set up by the University
Grants Commission is to systemati-
cally evasluate the existing position
with regard to teaching and research—
especially at Post-graduate-level—in
various science subjects in the Indian
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Universitios and to make recommen-
dations for further development of
facilities so as to rmise standards of
training in these subjects. Amongst
the terms of reference of these Com-
mittees are:

(i) The evaluate the present
status of development and
progress in the specific scienti-
fic field under reference;

(ii) the qualitative and quantita
tive appraisal of the research
schemes in progress and their
utilisation value to the needs
of the country;

(iii) the trends of research, its
potentialities and steps to be
taken for further expansion
of facilities;

(iv) scrutiny of syllabii and
examination system at diffe-
rent levels and to suggest
methods for standardisation
and improvement;

(v) suggest ways of co-ordination
between the Universities and
non-university Institutions of
teaching and research.

The Committees may, however,
modity these terms of reference, if it
is in the interest of the work entrusted
to them.

{b) No time hmit is fixed by U.G.C.
for the submission of these reports,
but it is expected that the same will

start coming from December, 1959
onwards.

Shri N. R, Muniswamy: From the
statement I find that the Committee
may modify the terms of reference in
the interest of the work entrusted to
them. Could I know if the Committee
can suggest departments for subjects
like Archaeology and Museology to be
opened in universities and make re-
commendations for building equip-
ment and personnel on matching grant.

Dr. K. L. Shrimali: These com-
mittees have been appointed, as the
statement will indicate, with regard
to teaching and research at the post-
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graduate level in the various sciences
and terms of reference have been
laid for these committees. Slight
modifications can be made by the com-
mittees. That is what the University
Grants Commission told them. But I
do not think that it is open to the
committees to change the terms of
reference altogether.

Shri N, R. Muniswamy: May 1
know if the members of the com-
muttecs have been chosen on an ad
hoc basis or from a panel maintained
by the UGC? If so, what are the quali-

fications and criteria- for such selec-
tion?

Dr. K. L. Shrimali: I do not have
the list of members. There are var-
1ous  committees, like, Chemistry,
Zoology, Bio-chemistry, Botany,
Physics, etc. Most of the people who
are selected for these committees
would be university professors who
have knowledge of these subjects and
who can understand problems of re-
search and research techniques.

Shri C. K. Bhattacharya: May I
know whether these committees will
be asked to standardise the syllabii for
the degree and post-graduate ex-
aminations so that students going from
one university to another may not
find themselves in difficulty?

Dr. K. L. Shrimall: I would refer
the hon. Member to the terms of re-
ference as indicated in the statement.
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Shri Tangamani: The Review Com-
mittee which has been set up is start-
img its work in December, 1958. How
long will it take to complete the
work? Has any time limit been
fixed, namely, whether it will take
three months or six months for sub-
mitting the review report?

Dr. K. L. Shrimali: The statement
says that the reports will start com-
ing from December, 1959, onwards.
It will not take very long. In a work
of this kind, naturally the Commis-
sion could not fix any time limit.
But it is expected that within a few
months the reports will be available.

Shrimati lia Palchoudhuri: In view
of the fact that it will need very
wide statistical survey for these com-
mittees to make, has the Indian In.
stitute of Statistics been associated
with this assessment?

Pr. K. L. Shrimali: No, Sir.

Shri N. R. Muniswamy: Have any
special cases been brought to the
notice of the UGC as to the defect in
imparting education in all these sub-
jects at present?

Dr. K. L. Shrimali: This question
hardly arises out of the question which
the hon. Member has originally asked.
The University Grants Commission, as
the House is aware, is concerned with
the determination and maintenance of
standards. These committees have
been appointed to meet the statutory
obligation of the Commission.

WRITTEN ANSWERS TO
QUESTIONS
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Konarak Temple

*842. Shri Narasimhan: Will the
Munister of Scientific Research aad
Cultural Affairs be pleased to state:

(a) whether it is a fact that the
inner hollow of the Konarak Temple
is filled with sea sand for purposes of
stability;

(b) whether it Is also a fact that
the rain water which percolates into
it, dissolves the salts from the sea
sand, and acts on the stone and dis-
integrates them; and
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(c) if so, whether the Archacologi-
cal Department have taken steps to
replace the sea sand with fresh sand?

The Minister of Scientific Research
and Caltural Affairs (Shrl! Humayun
Kabir): (a) to (c¢). When the repairs
to the temple were first seriously
taken up in the first two decades of
the present century, the mandapa was
found to be in a very dangerous con-
dition. Fifteen-feet wide dry masonry
walls were therefore built all round
the the inner faces of the mandapa
and sand poured from the top. It will
thus be seen that before the salt of
the sand can touch the walls of the
monument itself, it will have to
impregnate the thick modern walls,
which is a remote possibility. Similarly
rain-water has to percolate through
the enormous thickness of the original
wall plus the fifteen-feet thickness of
the modern wall before it can touch
the sand so as to dissolve the salt
in 1t

Electric Furnaces

{ Shri Ajit Singh Sarhadi:
2843 Shri M. B. Thakore:
) Shri Oza:
{_ Shri K. U. Parmar:

Will the Minister of Steel, Mines
and Fuel be pleased to refer to the
reply given to Starred Question
No. 547 on the 19th August, 1959 and
state:

(a) whether any licences have been
issued for the setting up of electric
turnaces to utilize the scrap available
locally: and

(b) if so. their numbers (State-
wise)?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a)
Yes, Sir.

(b) A statement is laid on the Table
of the House.

STATEMENT

Six electric furnaces have been
Ycensed under the Industries

(Development and Regulation) Act.
Nineteen more furnaceg are to be
licensed under this Act as follows:—

State Licensed To be
licensed

Andhra . . . . 1
Bombay . . . 2 3
Delhi . . . 2
Madras .

Mysore .

Punjab .

Jttar Pradesh . 1
West Bengal . . 1

N W ™

In addition to these. permission has
been granted under the Iron and
Steel Control Order to the erection of
two small furnaces, employing less
than fifty workers, in the Punjab and
one electric furnace in Bobmay.

All these—28—are in addition to 13
electric furnaces already in operation
in the country and 16 more which are
in different stages of installation.

Indian Pensioners from Burma

Shri Achar:

»
844. Shri N. R, Muniswamy:

Will the Minister of Finance be
pleased to state:

(a) whether Government have
received complaints from Indian pen-
sioners from Burma that under the
guise of income-tax the amount they
recejve is reduced by 50 per cent; and

(b) if so, whether Government have
taken any steps to redress this
grievance?

The Deputy Minister of Finance
(Shrimati Tarkeshwari Sinha): (a)
Yes, Sir. A few complaints have been
received recently to the effect that the
Burma Government is insisting on the
deduction of Income-tax at 50 per cent
from the pensions payable to Burma
pensioners who are residents of India
and non-residents of Burma.

(b) Government are examining the
matter brought out in the complaints
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with a view to ascertaining the facts
before taking further steps.

Development Loan Fund

Shri J. B. S. Bist:
Shri N. R. Muniswamy:

Will the Minister of Finance be
pleased to state the impact of the
United States Government’s decision
to tie up Development Loan Fund
loans to purchases within their
country?

The Deputy Minister of Finance
(Shrimati Tarkeshwari Simnha): The
United States Government's decisian
to tie up Development Loan Fund
loans to purchases within that country
will not affect the past loan agree-
ments between the Government of
India and the U.S. Development Loan
Fund but would affect only future
loans. Since, prices are generally
known to be higher in US.A. for
various types of capital goods of
interest to India, the new policy would
mean that the effective aid to be
received in the form of commodities
will be less.
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Training in Geology

“847. Shri Vidya Charan Shukla:
Will the Minister of Steel, Mines and
Fuel be pleased to state:

(a) whether the scheme regarding
training of post-graduate students in
geology each year by the Indian
Bureau of Mines, has been finalized;
and

(b) if so, the decision taken in the
matter?

The Minister of Mines and Ofil
(Shri K. D. Malaviya): (a) Yes, Sir.

(b) The training scheme is being
implemented under the ‘Practical
Training Stipends Scheme’ of the
Ministry of Scientific Research and
Cultural Affairs. The scheme envis-
ages imparting training to 20-post-
graduate students in applied geology/
mining for a period of one year. The
trainees will be paid a stipend of
Rs. 150 per mensem during training.

Enquiry against the Director of
Museum, Trivandrum

Shri Kumaran:
Shri Easwara lyer:

Will the Minister of Home Affairs
be pleased to state:

“848.

(a) whether the report of the
enqguiry against the Director of
Museum, Trivandrum (Kerala 8tate)
has been received by the Government
of Kerala; and

(b) if so, what action has been
taken thercon?

The Minister of Home Affairs (Shri
G. B, Pant): (a) Yes.

(b) The report is under the con-
sideration of the Kerala Government.

Village Apprenticeship Scheme in
Universities

*849. Shrimati [Ila Palchoudhuri:
Will the Minister of Education be

- pleased to state:

(a) whether any appraisali of the
village apprenticeship scheme which
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was launched in 1056-57 has been
received from those Indian Universi-
tiee which had shown interest in its
implementation;

(b) if so, the details thereof;

(¢) whether there is any proposal
to extend the scheme; and

(d) if so, the details of the pro-
posal?

The Minister of Education (Dr.
K. L. Shrimall): (a) Yes, Sir.

(b) A statement is laid on the
Table of the House. [See Appendix
111, annexure No. 20.]

(c) and (d). The matter is receiv-
ing the attention of the Committee
appointed by the Government to work
out details of pilot projects for
National Service by students.

Fire Brigades in Tripura

*850. Shri Dasaratha Deb: Will the
Minister of Home Affairs be pleased
to state:

(a) whether there 1s frequent
devastation by fire in the divisions of
Tripura; and

(b) if so, what steps are being
taken to provide fire brigades for the
divisional towns in Tripura?

The Minister of Home Affairs (Shri
G. B. Pant): (a) There have been
some cases of fire in the Sub-Divisions
of Tripura during the past 3 years.
Houses in that territory are con-
structed of material which catches fire
easily. Further, substantial portions
of the territory are covered with
forests. Both these factors increase
the risk of fire.

(b) There is already a fire brigade
in Agartala. Two more fire brigades
have been sanctioned, one for
Dharmanagar in the North and the
other for Udaipur in the South. They
will be set up shortly.

Proof and Experiment House in Orissa

*851. Shrit B. €. Mallick: Will th=
Minister of Defence be pleased to
state:

(a) whether any damage has been
caused to the Proof and Experiment
House at Chandipur Sea-coast in
Orissa due to the cyclones in Septem-
ber and October, 1959; and

(b) if 80, the details thereof?

The Deputy Minister of Defence
(Shri Raghuramaiah): (a) Yes, Sir.

(b) Most of the buildings and the
roads in the area were severely
damaged. The estimated loss is about
Rs. 4 lakhs. No loss of life has been
reported.

Nahorkatiya—Barauni Pipeline

*852. Shri P. C. Borocah: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether it is a fact that a UK.
firrm has been given the contract to
supply pipes for the first stage of the
Nahorkatiya-Barauni Pipeline Project;

(b) 1f so, the details thereof?

The Minister of Mines and Qil (Shri
K. D. Malaviya): (a) Yes, Sir.

(b) Orders for the supply of about
31,000 tons of linepipe of the value of
£1,898,398 for the first stage have
been placed with M/s. Stewarts and
Lloyds of London. The length of pipe
ordered is 255 miles of 16" diameter.

“Seizure of Chinese Gold Doliars”

*853. Shrimati Mafida Ahmed: Will

the Minister of Finance be pleased to
state:

(a) whether it is a fact that one
person was arrested at Ambari Fala-
kata Airport on the 6th November,
1959 by the Land Customs and Central
Excise Officials for possessing Chinese
gold dollars worth Rs. 81,000; and

(b) if s0, the broad details thereof?
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The Deputy Minister of Finance
(Shrimati Tarkeshwari Sinha): (a)
and (b). It is a fact that & person was
arrested at Ambari-Falakata Airport
on the 6th November, 1959 for carry-
ing Chinese and Tibetan Silver coins
(not gold) valued at about Rs. 8,100
(not Rs. 81,000). The individual was
detained on suspicion of carrying
Silver Dollars into India without
licence and payment of duty. Further
investigation in the matter is in
progress.

Marking System of Voting

*854. Shri Jhulan Sinha: Will the
Minister of Law be pleased to lay a
statement showing:

(a) the number of elections to the
State Assemblies and Lok Sabha held
so far and the constituencies therefor
where the marking system of voting
has been used;

(b) the percentage of votes rendered
invalid due to defective marking; and

(¢) how this percentage compares
with the percentage of invalid votes 1n
the system prevailing prior to the
introduction of marking system of
voting?

The Deputy Minister of Law (Shri
Hajarnavis): (a) and (b). A state-
ment containing the information is
laid on the Table of the House. [See
Appendix IIl, annexure No. 21.]

(¢) The percentage of invalid votes
under the marking system of voting
cannot be compared with that under
the old system as the two systems
vitally differ in the manner of casting
a vote. Consequently, such a com-
parison cannot yield any valid con-
clusions about the relative worth of
the two systems.

Government. Servants Conduct Rules,
1955
o885, Shri A. K. Gopalan:
Shrl Tangamani:
Will the Minister of Home Affaire
be pleased to state:
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{a) whether aill Central Govera-
ment employees who fall in the cate-.
gory of “workmen” under the Indus-
trial Disputes Act, 1047, have been
exempted from sections 4A, 4B etc. of
the Government Servants Conduct
Rules, 1955; and

(b) if not, the reasons therefor?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
Most of the Central Government
employees in the category of “work-
men” under the Industrial Disputes
Act, 1947, have been exempted from
Rules 4A, 4B etc. of the Central Civil
Services (Conduct) Rules, 1955. This
exemption does not, however, apply
to a few categories of employees,
mainly those in the Department of
the Post and Telegraphs and Civil
Aviation, as they have long since been
governed by the rules and regula-
tions applicable to non-industrial
Government employces.

Telugu Novel ‘Narayanarao’

*856. Dr. Samantsinhar: Will the
Minister of Sclentific Research and
Cultural Affairs be pleased to state:

(a) whether the Sahitya Akademi
has recommended the translation of
the Telugu nove)l ‘Narayanarao’ into
Oriya and some other regional langu-
ages; and

(b) whether 1t 1s a fact that some
aspersions against Oriyas and dis-
torted facts are given in that novel?

The Minister for Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) and (b). The Telugu
Advisory Board recommended this
book for translation into other Indian
languages. One of the members of
the Oriya Advisory Board has since
raised certain objections and the
matter is under consideration of the
Akademi.
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Purchase of Indian Planes by
Ghana Government

*858. Shri P. G. Deb: Will the
Minister of Defence be pleased to
state:

(a) whether some planes manufac-
tured by the Hindustan Aircraft
Limited have becn sold to the Gov-
ernment of Ghana; and

(b) if so, what is the price charged?

The Deputy Minister of Defence
(Shri Raghuramaiah): (a) Yes, Sir.

(b) It will not be in the public
mnterest to disclose this information.
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Theft and Robberies at Imphal

*860. Shri L. Achaw Singh: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it 1s a fact that there
has been an increase in thefts and
robberies at Imphal during the last
few months and crime situation in
Manipur has deteriorated; and

(b) if so, the steps taken to cope
with the situation?

The Minister of Home Affairs (Shri
G. B. Pant): (a) and (b). There has
been some increase in the number of
thefts during the current year but no
case of robbery has been reported
from Imphal. Some new police
stations have been established in the
hill areas for the better enforcement
of law and order.
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Bihar and West Bengal (Transfer of
Territories) Act, 1956

*861. Shri P. G. Sen: Will the
Minister of Home Affairs be pleased
to state:

(a) whether final allotment of
officers transferred under the Bihar
and West Bengal (Transfer of Terri-
tories) Act, 1936 has been settled;

(b) if not, how long will it take to
do it;

(c) whether it is a fact that some of
the officers have been put to hard-
ships and have applied for merger in
Central Services; and

(d) it so, what has been done in the
matter so far?

The Minister of State in the Minis-
try of Home Affairs (Shrl Datar): (a)
Final allotment of all except 132 Gov-
ernment servants transferred under
the Bihar and West Bengal (Transfer
of Territories) Act, 1956 has been
settled. The case of 132 Government
servants are under the consideration
of the Governments of Bihar and
West Bengal.

(b) The Governments of Bihar and
West Bengal have been requested to
finalise the pending cases by the end
of December, 1959.

"(c) and (d). The Government of
India had received 17 representations
requesting a change of allocation om
general grounds which did not indi-
_cate any special hardship. No request
to the Government of India has been
made for being absorbed in the
Central Services. Even if such a
request is made it is not possible to
accept it.
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Central Committee on Prohibition
Shri Ram Krishan Gupta:
*863. < Shri Supakar:
| Shri D. C. Sharma:

Will the Minister of Home Aftairs
be pleased to refer to the reply given
to Unstarred Question No. 187 on the
5th August, 1959 and state:

(a) whether the details regarding
composition and functions of the
Central Committee on Prohibition
have since been worked out in con-
sultation with the State Governments;
and

(b) if so, what are they?

The Minister of Home Affairs (Shri
G. B. Pant): () and (b). Replies
from the State Governments have
been received and it is expected that
the matter will be finalised shortly.
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Import of Coal Mining Equipment

rShrl Snbodh Hansda:
*864. ¢ Shri 8. C. Samanta:
| Shri R, C. Majht:

Will the Minister of Steel, Mines
and Fael be pleased to state:

(a) what steps Government are
taking for the import of coal mining
equipment and machinery to meet the
essential requirements of the coal
industry;

(b) the total foreign exchange
requirement to meet the demand dur-
ing the Second Five Year Plan period;

(c) whether steps are also taken for
the supply of raw wmaterials such as
pig iron, steel etc. to the Coal Mining
Industry; and

(d) if so, the nature of steps taken?

The Minister of Steel, Mines and
Yuel (Sardar Swaran Singh): (a)
Aforts are made to provide adeguate
fiycign exchange for the import of
ctal mining machinery to meet the
e§sential requirements of the coal
industry both in the public and
private sectors.

\b) Rs. 36-61 crores.

(¢) Yes.

(d) A bulk quota for steel and
cement is fixed for the coal industry
keeping in view the supply position of
these materials and the genuine
requirements of the industry. This
quota is placed at the disposal of the
Coal Controller for distribution to
individual collieries. No such alloca-
tion is, however, made in respect of
pig iron and the collieries are free to
place indents direct on the Irom and
Steel Controller.
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Tagore Birthday Centenary
Celebrations

*866. Shri D. C. Sharma: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to refer
to the reply given to Starred Ques-
tion No. 1226 on the 8th September,
1959 and state the further progress
made in regard to the publication of
works of Shri Rabindra Nath Tagore
on the occasion of his birthday cente-
nary celebrations?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): The work on books under
translation or in press has continued,
but no editions have been released.
Selections of essays and letters are
expected to be finalised shortly.
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Junior Technical Schools in Punjab

*868. Shri Ajit Singh Sarhadi: Will
the Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) whether the Government of
Punjab have asked for any aid for
setting up Junjor Technical Schools;

(b} if so. the aid given; and

(c) the nature of the schemes
approved?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) Yes, Sir.

(b) It has been agreed that the
Central aid will cover 60 per cent. of
the approved non-recurring expendi-
ture and 60 per cent. of the deflcit in

DECEMBER 14, 1959

Written Answers 4816

recurring expenditure, but the
quantum of assistance to each insti-
tute will be known only next year.

(¢) Establishment of three Schools,
one each at Kangra, Kapurthala and
Gurgaon. The Schools have started
functioning this year.

Custom Checking on Nepal Border

*869. Pandit D. N. Tiwary: Will the
Minister of Finance be pleased to
state:

(a) whether the system of double
checking by custom offices, one at
Raxaul (India) and the other at
Birganj (Nepal), has been introduced;
and

(b) if so, whether this system has
worked successfully?

The Deputy Minister of Finance
(Shrimati Tarkeshwarl Sinha): (a)
The system of checking of goods des-
patched to Nepal once at the Raxaul
border post on the Indian side and
again at Birganj in Ncpal by His
Majesty’s Government of Nepal has
been in vogue since 1854.

(b) Yes; Sir.

Naga Hostiles

Shri P, C. Borooah:
*870. < Shrimati Mafida Ahmed:
| Shri S. A. Mehdi:

Will the Minister of Home Afialrs
be pleased to state:

(a) whether it is a fact that Nage
hostiles attacked the Aizuram thans
in Manipur on 20th November, 1959;

(b) if so, the details of the incident;
and

(¢) the action taken in the matter
by the authorities?

The Minister of Home Affairs (Shri
G. B. Pant): (a) to (c). On the 20th
November, 1959, the Azuram Police
Station in Manipur was attacked by
about 20 Naga hostiles. The . attack
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was repulsed by the police personnel
after an exchange of fire which lasted
for about 15 minutes. The retreating
hostiles were pursued by the police
and one of the hostiles was appre-
hended while two others were arrest-
ed later. The police did not suffer any
casualties, A case has been registered
and is under investigation. ‘There
was no material damage either to the
buildings or property of the Police
Station.

Additional  forces have been
detailed to comb out the area.

Loss to Hindustan Steel Lid.

Shri Ram Krishan Gupta:
Sardar Iqbal Singh:
Shri P. C. Borooah:
Shri Osman Ali Khan:
Shri M. L. Dwivedi:
| Shri J. B. S. Bist:
| Shri Karni Singhiji:
{_Shri Bhanja Deo:

871,

Will the Minister of Steel, Mines
and Fuel be pleased to state:

(a) whether it is a fact that
Hindustan Stee! Ltd., is likely to be
put to a huge loss because of lack of
co-ordination betwecen the working of
its iron ore mines and steel plants at
Rourkela and Durgapur;

(b) if so, nature of loss incurred;
and

{(c) the nature of steps taken or
proposed to be taken to create co-
ordination between the iron ore mines
and steel plants?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) No,
Sir.

(b) and (c). Do not arise.

4818

Natural Gas in Assam

Shri P. C. Borooah:
Shri Ram Krishan Gapta:
" Shrimati Mafids Ahmed:
{_ Shri D. C. Sharma:

*872

Will the Minister of Steel, Mines and
Fuel be pleased to refer to the reply
given to Starred Question No. 1127 on
the 3rd September, 1959 and state:

(a) the nature of steps taken so far
or proposed to be taken for the utili-
sation of natural gas in Assam;

(b) whether any scheme in this
regard has been finalised; and

(¢) if so, the results thereof?

The Minister of Mines and Ofl (Shri
K. D. Malaviya): (a) The Govern-
ment appointed an Expert Committee
to examine the question of utilising
natural gas in two phases. The Com-
mittee, in their Interim Report sub-
mitted to the Government in August,
1959, recommended that fertiliser,
cement and power plants should be
set up in the first phase for utilising
the associated gas which would be
available. It has been decided that
setting up of the proposed fertiliser
and cement plants would be the res-
ponsibility of the Ministry of Com-
merce and Industry and the setting up
of the power plant would be the res-
ponsibility of the State Electricity
Board of Assam under the technical
guidance of the Ministry of Irrigation
and Power. It has also been decided
that the fertiliser plant will produce
50,000 tons of ammonium sulphate and
50,000 tons of urea per annum; the
power plant will have an installed
capacity of 50,000 k.w.; and the cement
plant will produce 300 tons per day.

The Ministry of Commerce and
Industry have prepared a Project
Report on the fertiliser project. The
Ministry of Irrigation and Power is
preparing a Project Report on the set-
ting up of the power plant, in con-
sultation with the Assam Government
who will handle the project.
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(b) The schemes are in the process
of being formulated; they have not
been finalised.

(c) Does not arise.

Recruitment of Staff

{Dr. Ram Subhag Singh:
| Shri Prakash Vir Shastri:
Shri D, C. Sharma:
Shri Radha Raman:
*874. { Shri Rameshwar Tantia:
Shri Ramji Verma:
Shri Mohammed Imam:
Shri Hem Barua:
Shri Jadhav:

Will the Minister of Home Affairs
be pleased to state:

(a) whether Government have
issued any instructions to various
ministries regarding the recruitment
of staff for newly created works; and

(b) whether Government have
assessed the approximate number of
existing staff who may be surplus and
can be usefully absorbed in newly
created works;

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
It has been decided that recruitment
to administrative, executive, minis-
terial skilled and unskilled posts
which are not connected with the Plan
or required for security purposes,
should be stopped for a period of one
year, Necessary orders are under
issue.

(b) Not yet.

Technical Education in Bombay State

1348. Shri Pangarkar: Will the
Minister ot Sclentiic Research and
Cultural Affairs be pleased to state:

(a) the amount given as grants-in-
aid during 1958-59 to Bombay State
for the development of Technica!l
Education; and

(b) the heads on which it has been
given?
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Thoe Ministor of Scientific Rescarch
and Cultural Affairs (Shri Humayus
Kabir): (a). Rs. 28,58,489.

(b). The grants have been given for
the expansion and/or development of
the following institutions:

1. Victoria Jubilee Technical In-
stitute, Bombay.

2. Walchand College of Engineer-
ing, Sangli.
3. Institute of Engineering Tech-
nology, Dhulia.

4, Sir Cusrow Wadia Institute of
Electrical Technology, Poona.

5. Birla Vishwakarma Mahavidya-
laya. Anand.

6. Bhailalbhai & Bhikhabhai Poly-
technic, Anand.

-

College of Engineering, Poona

L. D. College of Engineering,
Ahmedabad.

co

9 Government Engineering Col-
lege, Nagpur.

10. Government Polytechnic, Poona

11. Government Polytechnic, Ah-
medabad.

12 Government Training Institute,
Khar.

13. R. C. Technical Institute, Ah-
medabad.

14, Government Polytechnic, Aur-
angabad.

15. Government Polytechnic, Amra-
vati

16 Engineering College, Morvi.

17. A. V. Parikh Technical Insti-
tute, Rajkot.

18. Sir Bhavsinhji Polytechnic,
Bhavnagar.

18. Government Polytechnie, Shola.
pur.

20. Government Polytechnic, Nag-
pur.

21. Government Polytechnic, Karad,

22. Dr. S. S. Gandhy College of
Engg. & Technology, Surat
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23. School of Printing Technology,
Bombay.

24. Sir J. J. School of Art, Bombay.

Sangeet Natak Akademi Grants to
Bombay Institutiens

1345. Shri Pangarkar: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) the names of organisations in
Bombay which received grants from
the Sangeet Natak Akademi in 1958-
59 and the amounts thereof;

(b) whether the Sangeet Natak
Akademi has decided to give grants
for promotion of Marathi Drama
during 1959-60: and

(c¢) if so, the amount thereof?

The Minister of Scientific Research
and Culturaj Affajrs (Shri Humayun
Kabir): (a) The Sangeet Natak
Akademi sanctioned the following
grants to cultural organisations during
1958-59 in the Bombay State:—

Rs.
7. College of Indian Music,
Dance and Drama, Baroda . 5539
3. Natya Sangh, Bombay . 19,500
3. Rang Bhoomi . 3,875
4. Indian National  Theatre,
Bombay . . . . 10,000
<. Lirtle Ballet Troupe, Bombay 22,000
6. Ballet Unit, Bombay . 7.500
7. School of Indian  Music,
mbay . . . . 2,500
8. Saurashira Sangeet Natak
Akademi, Rajkot . 5,000
9. Darpana, Ahmedabad . 10,000
0. Gujerat Narya  Mandal,
Bombay . . . 18,500
11. Msaharashtriva  Kalopasak,
Ponna-2 . . . 2,500

tb) and (c). The matter is under
consideration.

Social Welfare Extension Projerts in
Bombay

1350. Shri Pangarkar: Will the
Minister of Home Aftairs be pleased
1o state the amount of Central assist-

ance given to Bombay State in 1859-80
so far for social welfare extension
projects and for social and moral
hygiene and aftercare programmes?

‘The Deputy Minister of Home
Affairs (Shrimati Alva): A sum of
Rs. 12,91,395 (Rupees twelve lakhs,
ninety-one thousand, three hundred
and ninety-five) is reported to have
been released, so far, by the Centrai
Social Welfare Board and the Minis.-
try of Community Development for
Social Welfare Extension Projects of
Bombay for the year 1959-60.

2. So far as Social & Moral Hygienc
and After-care programme is concern-
ed, according to the existing Gov-
ernment procedure for release of
Central assistance, payment will be
sanctioned 1n the last quarter of the
financial year on the basis of figures
of actual cxpenditure for the first-
three quarters and estimated expendi-
ture for the last quarter. A sum of
Rs. 400 lakhs has, however, been
allocated as Central assistance over
the programme during 1959-60.

Hostels for Bombay Students

1351. Shri Pangarkar: Wil the
Miister of Education be pleased to
state the expenditure incurred by the
Government of India on the construc-
tion of hostels for students in Bombay
during the Second Five Year Plan
so far?

The Minister of Education (Dr.
K. L. Shrimali): Rs. 44,59,000.

Delhi University

1352. Shri Ramji Verma: Will the
Minister of Education be pleased to
state:

(a) whether it is a fact that Delhi
University does not favour the recog-
nition of the private teaching insti-
tutions in Delhi for coaching non-
collegiate women students and even
for regular women students;

{(b) what alternative arrangements
are heing made to facilitate the study
of these students; and
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(c¢) whether it is proposed to start
new colleges to provide for their
education”?

The Minister of Education (Dr.
K. L. Shrimali): (a) Yes, Sir.

(b) The Advisory Board of Women's
(Non-Collegiate) Education which is
responsible for arranging for instruc-
tions to non-Collegiate women stu-
dents, has, from 1957 arranged
for evening classes for the students
of  Preparatory and B.A. 1st
Year Classes. Since there were stu-
dents who had not joined these
classes, the Board have arranged for
a limited number of lectures to be
delivered at convenient hours by
qualified persons on payment of hono-
rarium.

(¢) A new college for girls has been
started at New Delh: this year. There
¥s no proposal at present to start any
other new college.

Coal Despatches to Pakistan

1353. Shri D. C. Sharma: Will the
Minister of Steel, Mines and Fuel be
pleased to state the total tonnage of
coal despatched to Pakistan during
June—November, 1959 as compared to
the despatches made during the cor-
responding months in 1958?

The Minister of Steel, Mines and
FPuel (8ardar Swaran Singh): The
total quantities of coal despatched to
Pakistan during the period June—
November of 1958 and 1959 are as
follows:

1858 (June—November) 581,167
tons.

1958 (June—November)* 327221
tons.

*Figures for November 1959 includ-

ed here are provisional.
Import of Defence Stores

1354. Shri D. C. S8harma: Will the
Minister of Defence be pleased to
state:

(a) the extent of import of De-
fence stores during 1859 so far; and

(b) the nature of steps taken or
proposed to be taken to make India
self_sufficient in this regard?
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The Minister of Defence (8hri
Krishna Menon): (a) The total value
of Defence stores purchased from
abroad during 1958-60 upto the 80th
September 1959 is  approximately
Rs. 26'51 crores,

(b) A statement indicating steps
taken or proposed to be taken to make
the country self-sufficient is laid on the
Table.

STATEMENT

The list of Defence stores imported
from abroad is being constantly scciu-
tinised by the technical authoritics
with a view to see if such stores could
not be indigenously manufactured
and 1mports cut out. Procedures have
been introduceqd whereby all indents
to be placed abroad are scrutinisecd
with a view to ensuring that all ave-
nues of indigenous production have
been explored before an indent 1s
passed for import of stores. The capa-
city of the Ordnance Factories is be-

‘ing more fully utilised and progres-

sively increased with the modernisa-
tion/replacement of the existing
machinery according to g phased pro-
gramme. Research and development
and Production and Inspection esta-
bhshments which are located in vau
rious regions of the country maintain
close liaison with industries in the
private sector with a view t0 asses-
sing their potential and also to assis(
and encourage them to produce more
and more items of Defence require-
ments. Specifications of Defence
stores are also constantly under re-
view with a view to their modifica-
tion and the use of substitutes so
as to make use of indigenous manu-
facture and also help further develop-
ment of these stores within the coun-
try. Whenever new equipment s
purchased from abroad, suitable coi-
ditions are inserted in the contracts
for the grant of manufacturing licen-
ces by the suppliers. Several new
projects under this arrangement have
already started production.

Wind-Mills for Rajasthan

1355. 8hri Karni Singhji: Will the
Minister of Scientific Resestch andl
Cultural Affairs be pleased to state
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whether there is any proposal of using
in the degert areas of Rajasthan the
wind-mills newly designed by the
Council of Scientific and Industrial
Research for lift irrigation purposes?

The Deputy Minister of Scientific
Research and Cultural Affairs (Dr.
M. M. Das): Surveys of wind velocity
have been conducted in certain parts
of Rajasthan angd it has been ascer-
tained that potentiality exists in the
Jodhpur region. The question of
installing wind-mills is under consi-
deration.

Text-books in Deihi Schools

1356. Shri 8. M. Banerjee: Will the
Minister of Education be pleased o
state:

(a) whether it 1s a fact that the
text-books of all subjects have been
prescribed for all classes in Govern-
ment and aided and Corporation
schools in Delhi;

(b) whether 1t is also a fact that
some such schools are teaching from
books which have not been prescribed
as text-books; and

(¢) if so, the action Government
propose to take in the matter?

The Minister of Education (Dr.
K. L, Shrimall): (a) The procedure
regarding the prescription of text-
books in Delhi schools is as under:

(i) Primary and Middle Classes
(Classes 1 to VII): Text-
books for all the subjects
taught in these classes are
prescribed by the Directorate
of Education.

(i1) High and Higher Secondary-
Classes—IX to XI:

(a) Specific text-books are pres-
cribed for

1. English;

2. Modern

ages; and

3. Clasgical Languages.

Indian Langu-

(b) For other subjects (leaving
Science and Technical sub-
jects) books are recom-
mended.

(c) For Science and Technical
subjects no book is either
prescribed or recommended
but the Heads of the schools
can choose any book which
covers the syllabus.

So far as the Primary and Middle
classes are concerned, text-books ac-
cording to the existing syllabus are
already prescribed. However, an in-
tegrated syllabus for Basic and non-
Basic schools is at presen{ under pre-
paration and text-books according to
the new syllabus will be prescribed
after the same has been finalised.

So far as Higher Secondary schools
are concerned, text-books for English,
Modern Indian Languages and Classi-
cal Languages have been prescribed.
In the case of other subjects the posi-
tion is as stated under items (ii), (b)
and (c) above.

(b) No, Sir, so far as I am aware.
(¢) Does not arise.

Expenditure Tax

1357. Shri D. C. Sharma: Wil the
Minister of Finance be pleased to
state:

(a) the total amount of expend:-
ture tax assessments, collections and
arrears from 1st April, 1958 upto the
30th November, 1959 (State-wise);
and

(b) what steps have been taken to
realise the arrears of expenditure-
tax?

The Minister of Finance (Shri
Morarji Desai): (a) The total demand
raised during the period st April,
1959 to 31st October, 1959, as a result
of expenditure tax assessments
amounted to Rs. 41°'74 lakhs. A sum
of Rs. 12-33 lakhs was collected during
this period, leaving a balance of Rs.
29-41 lakhs to be collected. State-wise
figures upto 30th November, 1859, are
being collected and will be laid on
the Table of the House as early as
possible.
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{b) The bulk of the arrears is rep-
resented by the demand ereated in the
month of October, 1859. This is likely
to be collected in the ordinary course
during the remaining months of the
year, but if it becomes necessary, re-
covery action as provided in the Act
will be taken.

Indians in UNESCO Secretariat

1358. Shri D. C. Sharma: Will the
Minister of Education be pleased to
state:

(a) the number of Indian officers
and employees workig in the UNESCO
‘Secretariat;

(b) the name of the country the
nationals of which occupy the largest
number of posts in the aforesaid
.office; and

(c) the ratio of Indians and those
belonging to other countries?

The Minister of Education (Dr. K.
L. Shrimali): (a) Seven.

(b) France.

(c) The ratio is 1:50 approximately.

iIndian Economic Service and Indian
Statistical Service

1359, Shri D. C. Sharma: Will the
Minister of Home Affairs be pleased
to refer to the reply given to Unstar-
red Question No. 1815 on the 31st
August, 1959 and state the progress
made so far with regard to the set-
ting up of the Indian Economic Ser-
vice and the Indian Statistical Service?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): The
draft rules for the two Services have
almost been finalised, but certain de-
tails are still being worked out in
consultation with the Union Public
Service Commission. The Services
will be constituted as soon as all the
details are finalised.

Labour Participation in Management

1360. Shri D. C. Sharma: Will the
Minister of Defence be pleased to
state:
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(a) whether Government have con-
sidered the desirability of introducing
a scheme for the participation of
labour in the management of the
Bharat Electronics; and

(b) if so, with what result?

The Minister of ° Defence (8hri
Krishna Menon): (a) Yes, Sir.

(b) A Works Committee consisting
of equal number of representatives of
the management and workmen to pro-
mote measures for securing and pre-
serving amity and good employee-
employer relations has been establish-
ed.

In the present formative stages and
reorganisation, time is not yet oppor-
tune to take the steps proposed but it
is under continuous review by the
management and Government. '

Commonweaith Education
Conference

1361. Shri D. C. Sharma: Will the
Minister of Education be pleased to
state:

(a) whether the Indian delegates
who participated in the meeting of the
Commonwealth Educational Confer-
ence held in London recently have
submitted any report after their re-
turn from there; and

(b) it so, the important points made
out in their report?

The Minister of Education (Dr.
K. L. Shrimali): (a) Yes, Sir.

(b) A statement is laid on the
Table of the House. [See Appendix
III, annexure No. 22].

Liability of Government in Torts

( Shri Ram Krishan Gupta:
1362. { Shri Ajit Singh Sarhadi:
L Sardar Igbal Singh:

Will the Minister of Law be pleas-
ed to refer to the reply given to Ua-
starred Question No. 2652 on the 11th
September, 1959 and state:

(a) whether Government have re-
ceived replies from the remaining
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States regarding liability of Govern-
ment in torts; and

(b) if so, at what stage is the ques-
tion of introduction of a bill in Parlia-
ment to define the law relating to the
Jiability of the Government in torts?

The Deputy Minister of Law (Shri
Hajarnavis): (a) No, Sir. They have
since been reminded.

(b) The matter is still under exa-
mination. As issues involved require
careful consideration, it is likely to
take some time before a decision is
taken.

Bharat Electronics Ltd.

1363. Shri Ram Krishan Gupta:
Will the Minister of Defence be pleas-
ed to state:

(a) whether there is any proposal to
associate Defence Science Organisa-
tion with the Directorate of the
Bharat Electronics (P) Ltd.; and

(b) if so, at what stage the pro-
posal is?

The Minister of Defence (Shri
Krishna Menon): (a) Adequate co-
ordination is being maintained in the
design and development work being
done by Bharat Electronics Limited
and the Defence Science Organisa-
tion by the Electronic Development
Panel of the Defence Production
Board. This ensures sufficient liaison
of the Defence Science Organisation
with the Directorate and Management
of Bharat Electronics Limited.

(b) Does not wurise,

: ‘Republic Forge Company Limited

“1364. Shri Ram Krishan Gupta: Will
{he Minister of Finance be pleased to
réfer to the reply given to Unstarred
Question No. 452 on the 10th August,
1959 and state the nature of progress
made so far in completion of legal
formalities regarding the investment

1-8 million dollars by the Interna-

TN (Ai) LED—S.

4830

tional Finance Corporation in the
Republic Forge Co. Ltd?

The Minister of Finance (Shri
Morarjl Desai): The Government have
communicated their formal approval
to the proposal of the Company to
take a loan from the International
Finance Corporation upto $1-5 mil-
tion. It is, however, understood from
the Company that they have not yet
concluded agreements with the LF.C.
and their technical collaborators, the

Steel Improvement Forge Company of
the U.S.A.

income Tax Appellate Tribunal

1365. Shri Ram Krishan Gupta: Will
the Minister of Law be pleased to
refer to the reply given to Unstarred
Question No. 724 on the 13th August
1959 and state at what stage is the
proposal for strengthening of the In-
come-tax Appellate Tribunal?

The Deputy Minister of Law (Shri
Hajarnavis): An additional Bench of
the Income-tax Appellate Tribunal has
been created. It is located at Calcutta.

Central Basic School in Delhi

Shri Ram Krishan Gupta:
1366. { Shri Kodiyan:

|_ Shri D. C. Sharma:

Will the Minister of Education be
pleased to refer to the reply given to
Starred Question No 152 on the 5th
August, 1959 and state:

(a) whether the proposal for esta-
blishing a Central Basic School m
Delhi has been finalised;

(b) if so, whether the site has been
selected; and

(c) the nature of steps taken so.
far for its establishment? N

- The Minister of Eduestion (Dr:
K. L. Shrimali): (a) to (c). No. The
proposal now is to establish the
school under the auspices of a volun-
tary organisation with Central assist-
ance and the matter is under negotias
tion with the Gandhi Smarak Nidhi
(Delhi Branch).
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Literacy

Shri R. C. Majhi:
1367. { Shri Subodh Hansda:
(_Shri C. K. Bhattacharya:

Will the Minister of Home Affairs
be pleased to state:

(a) by what percentage literacy has
gone up according to the limited sur-
vey conducted this year in the coun-
iry; and

(b) what is the percentage of n-
crease of literacy among women?

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) and (b).
No limited survey of literacy in India
has been conducted this year. The
tabulation of the results of the pre-
test of the first draft of the census
questionnaire for the 1961 census, con-
fined to a very small area, however,
revealed a literacy percentage of 40°7
per cent as against 16'6 percent ac-
cording to 1951 census. The corres-
ponding figures as the result of the
aforesaid pre-test for women are 288
per cent against 79 per cent. These
figures however, are by no means in-
dicative of either the whole of India
or any of the States.

Law Commission’s Recommendations
on Judicial Administration

1368. Shri Harish Chandra Mathur:
Will the Minister of Law be pleased
to state the steps, if any, taken to
jimplement the recommendations of
Law Commission in respect of reforms
in Judicial Administration?

The Deputy Minister of Law (Shri
Hajarnavis): The Report is a volu-
minous one and contains numerous re-
commendations which have to be con-
gidered by he Government of India,
the State Governments, High Courts
stc. It will, therefore, take consider-
able time before final decisions on the
recommendations are taken. The Re-
port has been circulated to all con-
cerned for comments. One portion of
the report relating to a unified Bar is
being implemented through the Legal
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Practitioners Bill. The amendments
to the two Procedural Codes suggested
by the Commission have been referred
back to the Law Commission as sug-
gested in the Report to be taken
along with the work relating to the
general revision of the Codes which
has already been taken in hand on
a top priority basis. It is also pro-
posed to discuss the important recom-
mendations contained in the Report
in the next Law Ministers’ Conference

Wells in Orissa State

1369. shri B, C. Mullick: Will the
Minisier of Home Affairs be pleased
to state:

(a) whether it is a fact that the
Government of Orissa have approach-
ed the Union Government to enhance
the present raie of assistance per well
upto Rs. 2,900 under Centrally spon-
sored schenies for the welfare of the
Scheduled Castes: and

(b) if so, the action taken therean?

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) No, Sir.

(b) Does not arise.
Anti-Fraud Squad

Shri Panigrahi:

Shri S. M. Banerjee:
1370.
Shri D. C. Sharma:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Starred Question No. 557 on the
19th August, 1959 and state the num-
ber of Company law cages dealt with
by the Anti-Fraud Squad during
September and October 1959? T

oy

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): Twso
cases were under investigation by:the
Fraud Squad during this period. and
no fresh cases were registered. )
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Peotustion In Ordnames PFactories
Shri S. M. Banerjee:
137. { Shri Tangamaul:
{ Shr! Pamigrahi:
Will the Minister of Defence be
pleaved to stade:

(a) whether production in Ordnance
Pactories, both civilian and services,
has gone up in 10%0; and

(b) if so, how these figures compare
with those of 1958?

- The Minister of Defence (Shri
muem) (a) Yes, Sir.

- (b) The value of work done during
the first eight months of 1959 (January
%0 August) is well over 25 per cent
more than during the corresponding
period of 1938,

Idle Army Vehicles

Shri 8. M. Bagerjee:
1372. { Shri Tangamani:
| Shri Panigraht:

Will the Minister of Defence be
pleased to state:

{a) whether a number of army
vehicles lying idle have since been
repaired;

{(b) i so, the number of such
vehicles; and
(c) the number still to be repaired?

The Minister of Defence (8hri
Krishna Menon): (a) Yes, Sir.

(b) and (c). It will not be in public
interast to diaclose this infermation.

Ovdnamee Factory, Bhandsra

~88%, Skt D, C. Shazma: Will the
Minigter of Defedice bde pleased 6

fhler ‘te the given o Starred

Questisn No. 1218 on the 8th Beptem--
Sue, 1930 and wtate the progress madds:
iw:.the matier of. setting up an’

Ordonance Factory, at Bhandara?

The Minister of Defence (Shri
Krishna Menon): (a) and (b). Various
steps are being taken towards the
implementation of the project on a
priority basis.

It will not be in public interest to
disclose the details of the project.

Toddy Tappers Cooperatives

137¢ [ Bhri Narayanankutty Menen:
"\ _Shri Punnoose:

Will the Minister of Home Affairs
be pleased to state whether the Excise
Officers in Kerala have closed toddy
shops run by Toddy Tappers Coopera-
tives for delay in payment of free tax
and sales tax during August and
September 19597

The Minister of Home Affairs (Shri
Q. B. Pant): No. N

Capital Issues

1375. Shri Morarka: Will the Minis-
ter of Fimance be pleased to state:

(a) whether Government have sta-
tistics of the capital issued without
Government’s permission; and

(b) if so, the amount of such issues
during the last three years?

The Minister of Finance (Shei
Morarji Desai): (a) Yes, Sir,

{b) The amounts of the last three
years are as under:

(Rs. lakhs)
1956-87 896-27
1957-58 90912
1956-3% 95622

Unused Bilk Fabeie in Ovdmance -
Factories

13576, BShrt Morarka: Will the Minis-
wr of Defanocs be pleased to state:
(o) whether it is a fact that tew
malerials including xilk fabrie, ete
owsting wwer Rs. 3¢ lakhs have beem
mmmmmmm
for the et 7 yeurs; ’
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(b) if so, the details of these items
with their value;

(¢) the circumstances under which
they were accumulated; and

(d) the steps if any, taken to dispose
of the same?

The Minister of Defence (Shri
Krishna Menon): (a) to (d). It is pre-
sumed that the hon. Member is re-
ferring to the materials mentioned
in para. 28 of the Audit Report, De-
fence Services, 1989. If so, it is cor-
rect that most of the raw materials
worth over Rs. 24 lakhs were procured
during 1950 to 1854 for manufacture
of certain quantity of parachutes.
Owing to certain technical difficulties
the production of these parachutes was
delayed. Final tests on the indigenous
parachutes were however carried out
last year and they are in bulk pro-
duction. Over Rs. 17 lakhs worth of
material will be utilised in the manu-
facturing of parachutes.

The remaining raw material is re-
quired or is in use for other purposes.

Indian Manuscripts in other Countries

1377. Shri Shree Narayan Das: Will
the Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) whether efforts have been made
or are still being made to obtain
copies of rare and ancient manuscripts
of Indian origin not available in India
but preserved by other countries; and

(b) if so, the results of such efforts?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) and (b). Efforts are made
#rom time to time whenever attention
of Government is drawn to the exist-
ence of such rare and ancient manus-
cripts and generally Photostat copies
are obtained without much difficulty.
In addition, universities, learned or-
ganisations and individual scholars
secure such Photostat copies on their
own, but no record of such acquisition
is available and the effort and time
required in compiling a list would
not be commensurate with the results:
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New Headquarters of Delhi Municipal
Corporation

1378. Shri D, C. Sharma: Will the
Minister of Home Affairs be pleased to
refer to the reply given to Starred
Question No. 137 on the 5th August,
1858 and state the progress made so
far in finalising the proposal regarding
building the new headquarters of the
Delhi Municipal Corporation near the
Ram Lila Ground?

The Minister of Home Affairs (Shri
G. B. Pant): The design prepared by
the Ford Foundation Team has been
found to be very costly and, as such,
another design is being prepared. The
necessary estimates will be prepared
as soon as the design is finalised. The
work will, however, be taken up in
phases, such as clearing of land of the
old structures. The entire work is ex-
pected to be completed by the end of
1963.

Hindi Encyclopaedis

1379 Shri D. C, Sharma:
: Shri Kallka Singh:

Will the Minister of Education be
pleased to refer to the reply given to
Starred Question No. 153 on the S5th
August, 1959 and state:

(a) the progress made so far to-
wards the compilation and publication
of Hindi Encyclopaedia by Kashi
Nagari Pracharini Sabha; and

(b) the extent of further assistance
given by the Government in this re-
gard?

The Minister of Education (Dr. K. L.
Shrimalf): (a) Since the Starred Ques-'
tion No. 158 was answered in the Lok
Sabha on the B5th August, 1950 the
Nagari Pracharini Sabha has made
further progress with the work. .
During, the period July to November,
1959, 365 more articles for Volume L
were edited finally and press copy
prepared. Necessary diagrams  and:
blocks for the purpose were also prer:
pared. 3
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List of all the articles on subjects
oonnected with Humanities and Langu.
age—Literature Sections to be incor-
porated in Volumes II to X is being
finalised, List of writers of articles for
these volumes is also being finalised.

(b) A sum of Rs. 50,000 was sanc-
tioned to the Sabha for the purpose
from July to November, 1959.

Hobby Worksheps in Universities

1380. Shrl D. C. Sharma: Will the
Minister of Educatien be pleased to
refer to the reply given to Starred
Question No. 154 on the 5th August,
1959 and state the further progress
made to implement the proposal to
establish hobby workshops in univer-
sities and colleges?

The Minister of Education (Dr, K, L.
Shrimali): The Schemes of the M, S.
University of Baroda and the Visva-
Bharati University have been approv-
ed.

Grants have been paid to the
Universities as noted against each
for the purpose of implementing the
scheme of Hobby Workshops:—

1. Baroda —_ 8,000
2. Nagpur — 5,000
3. Saugar —_ 3,740
4. Visva-Bharati —_ 7,000

The proposals of the Universities of
Delhi, Roorkee and Calcutta are still
under consideration of the University
Grants Commission.

The Commission have selected 39
oolleges from the following Univer-
aities which fulfil the prescribed con-
ditions for introducing the acheme of
Hobby Workshops:—

1. Agra
Andhra
. Bombay
Calcutta
Delhi.
Gauhati
. Gorakhpur
. Gujarat

L IBI IR

9. Kerala

10. Madras

11. Mysore.

12. Nagpur

18, Punjab

14. Poona

15. Rajasthan

16. Saugar

17. S. V. Vidyapeeth

The Commission have requested the
Universities to obtain necessary plans
and estimates from the colleges and
the details of recurring and non-
recurring expenditure required in
connection with the implementation of
the scheme and to furnish the same to
the Commission. Replies are still
awaited by the Commission.

Singareni Coal

1381. Shri Pangarkar: Will the
Minister of Steel, Mines and Fuel be
Ppleased to state:

(a) whether it is a fact that large
stocks of low grade coal are lying at
Singareni Colliery depots; and

(b) it so, what steps are being
taken to use this low grade coal and
clear the stocks from the depots?

The Minister of Steel, Mines and
Fuael (Sardar Swaran Singh): (a)
Yes. The stocks are of slack coal and
the quantity has been fluctuating
round about 40,000 tons in recent
months.

(b) The Coal Controller is explor-
ing the possibility of more of this
slack coal being accepted by the
power houses at Basin Bridge and
Chola and the Cement factories of
Mi|s Associated Cement Co. Ltd. The
State Coal Controllers of Madras,
Bombay and Andhra Pradesh have
also been advised that ad hoc sanc-
tions for this coal will be issued out-
side the State quota. In addition,
ateps have been taken to increase the
capacity for the movement of wagons
to consumers served by the route vie
Korukkupettai.
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Fees in Government Scheesls in
XKerala

r Shri Narayanankuity

1382. 4 Menon:

| 8hri Punnoose:

Will the Minister of Education be
pleased to state:

(a) whether there is any increase
in the fees to be paid by students in
Government schools in Kerala State
from this educational year onwards;

(b) if go, to what extent;

(c) whether any represenations have
been received from the students
regarding this; and

(d) what action has been taken
thereon?

The Minister of Education (Dr.

K. L. Shrimali): The facts have been
called for from the Government of

Xerala.

Shahdara Marginal Bund
- 1388, Shri Muhammed Ellas: Will
the Minister of Home Affairs be
pleased to state:

{a) whether the residentg of the
villageg within the Shahdara margi-
nal bund have been shifted to New
Sherpur;

(b) i so, the number of families
shifted; and

{c) the financial assistance given?

The Minister of Home Affairs (Shri
G. B. Pant): (a) Yes. Only the
residents of Old Behari Pur and Sher-
pur have been shifted to New Sher-
pur.

(b) 168.
(c) Rs. 40,450.

Quota for Grade I Clerks in R.T.E.
List

1384. Shri A. M. Tarig: Will the
‘Minister of Home Affairs be pleased
‘0 stete:

(a) whether it is a fact that for
inglusion in the regular temporary

establishmens list of assistants, & pista
d“wmtmmmh
Grade { Clerks;

(b) whether previous R.TE B‘Q
ot Assistants had been prepared om
the ratio of 4:3:1 in between Grade I
Clerks of . the Central Seerstariad
Service, quasi-permanent Assistent
and secomd test qualified Asasistant res-
pectively;

(c) whether it is & fact that while
all persons included in the listg of
qguasi-permanent Assistants and quali-
fled Assistanty have been included ig
the third RT.E. list of Assistanty,
confirmed Grade I clerks have been
left out from inclusion in that list.
and

(d) if so, thc reasons therefor?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
No; a minimum reservation of only
25 per cent has to be provided for
permanent Grade 1 Clerks while
making appointments to the Regular
Temporary Establishment of Assis-
tants.

(b) Attention js invited to the
answers to partg (c¢) and (d) of Un-
starred Question No. 1199 answered in
the Lok Sabha on 9-12-1958. As the
Central Secretariat Clerical Service
wag constituted only with effect from
1-5-54 and had not come into being
at the time of constituting the Initisl
R.T.E. of Assistants, the question of
reserving a separate quota for perma-
nent Grade I Clerks in that RT.E. did
not arise. In the Second R.T.E. of
Assistants, $0 per cent appointments
were made from amongst permanent
Grade 1 Clerks, quasi-permanent
Assistants and Second Test qualifieg
Assistants in the ratio of 4:8:1, and
the other 50 per cent on the basis of
the departmental competitive exami-
nation held in January 1938 for this
purpose, without any reservation for
permanent Grade I Clerks. The net
reservation for this category there-
fore worked out to 25 per cent in the
case of the Second RT.E. d Assis-
tants also.
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& (d). All the g -
(‘i)ua:?!d Second Test qmliﬁodpzr:i:-
tamts have been indluded in the
Third Regular Temporary Establish-

mept of Assistgnts. 35 per cant of
appointments in the Third RT.E. of

Assistants Jsers reserved for perma-

nent Grage I clesks of the CS.CS.
also, and such of them as were eligi-
iz to be included in the R.TE.
against this reserved quota have been
included.

PL 480 Loan

1885, Pandit D. N, Tiwark: Will the
Minister of Finanoe be pleased to
state:

{(a) whether Government have any
hand in the wutilisation of earmarked
PL 480 loan funds for financing speci-
fic schemes of economic development;

(b) the items on which amount has
been spent;

(c) whether it is a fact that money
of this account in Export-Import
Bank (for re-loaning) has remained
unspent; ang

(d) if so, the reasons for the same?
The Minister of Finance (8hrt

Morarji Desai): (a) Yes, the schemes
are selected by the Government of

India and finaliseq in  consultation
with the U.S. authorities,
(b) Agreements for financing

seventeen projects covering a total
sum of Rs. 146-28 crores have been
signed. So far, a sum of over Rs. 14'8
<crores has been received as loan in
respect of the following projects:

Name of the Project A}{noum
Refinance Corporation 5,00,00,000
Chamba} Project 4,06,42,800
‘Mirskud Project 19,23,842
Kosi Project . 2,20,60,000
Kundeh Hydel Pno)ect 1,72,82,419
Koyns Hydel Project 1,61,44,149

TaTAL . 14,80.53.310

(c) and (). The X ot the
SR s o e
?w Tonds placed by the US. Gay-

eg’:ent at the Bank’s ¢iaposal vinder
what is known as the Cooley Amend-
ment to the PL 480. Only one joan
of Rs. 10 lakhs hgs been granted by
ihe Bank 30 far. The firms selected
should be mutually acceptahle to the
amkuwenutotbeGovemmmtd
India. According to the agreed pro-
cedure, the irms who need the loans
have to address their loan applica-
tions to the Bank. In cases where
the Bank is prepared to act favour~
ably upon an application, it consults
the Government of India. The initia-
tive thus rests firstly with the private
sector firms, who need the loan from
the Eximbank, and have, therefore, to
apply for it, and secondly with the
Bank, which has to consider such
applications and then consults thn

Government of Indis.
Lanpd-Air Warfare Scheol

1386. Shri M. R. Krishna: Will the
Minister of Defence be pleased to
state:

(a) the annual expenditure expected
to be incurred in running the Land-
Air Warfare Schoo! at Secunderabad;

(b) how many such schoolg are In
existence in India at present and how
many more are to be started; and

(c) whether these schools are on
the model of the schools in England
or contain gsome new features?

The Minister of Defence (Shri
Krishna Menon): (a) Rs. 44 lakhs
approximately.

{b) This is the only school of its
kind in India. There are no plans at
present to start any other such school.

(c) This school has been established
on the model of a similar school in
the United Kingdom.

Interplanetary Rockets

1387. Shri P. C. Borooah: Will the
-Minister of Sofentific Research and
Cultural Affairs be pleased to state
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whether the Government of India
have any proposal under consideration
for collaboration with other advanced
countrieg in spatial probes and inter-
planetary rockets?

The Deputy Minister of Scientific
Research and Cultural Affairs (Dr.
‘M. M. Das): As a part of the
Indian programme for the Interna-
tional Geophysical Year, the U.P. State
Observatory at Nainital has been
tracking both Russian and American
satellites by means of a Baker-Nunn
Camera loaned by the Srithsonian
Observatory, U.S.A. There is no pro-
gramme at present of Indian collabo-
ration in Cosmic probes or jnterplane-
tary rockets.

Petroleum Institute

1388, Shri Ram Krishan Gupta: Wili
the Minister ot Scientific Research and
Cultural Affairs be pleased to state at
what siage.is the proposal to set up
Petroleum Institute?

The Deputy Minigter of Scientific
Research and Cultural Affairs (Dr.
M. M. Das): The Governing Body
of the Council of Scientific and Indus-
trial Research at its meeting held on
the 17th October, 1959 approved the
proposal to establish an Institute of
Petroleum. Details are yet to be
worked out.

B.T. Course at D.M. College Imphal

1389. Shri L. Achaw Singh: Will the
Minister of Education be pleased to
state:

(a) whether a separate department
for the Bachelor of Teaching course
has been opened by the D.M. College,
Imphal;

(b) if so, whether teachers have
been appointed for the purpose; and

(c) the number of full-time and
part-time lecturers serving in D.M.
College?

The Minister of Education (Dr.
K. L., Shrimali): (a) and (b). Yes,
Str.
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(¢) Full-time 3 Lecturers
Part-time 8 Lecturers

Accommodation for Police Staft

1390, Shri B. C. Mullick:
* Shri Ramji Verma:

Will the Minister of Home Affairs
be pleased to state:

(&) whether it js a fact that accord-
ing to the Punjab Police Rules appli-
cable to Delhi accommodation has to
be provided for all married Upper
Subordinates and 41 per cent of
Lower Subordinates; :

(b) whether it is a fact that majori-
ty of the police personnel have not

been provided with accommodation;
and

(c) the measures token by Govern-
ment to provide accommodation?

The Minister of Home Affairy (Shri
G. B. Pant): (a) No. Married
accommodation jg provided to as
many officials as possible.

(b) Most Upper Subordinates have
been provided with accommodation.
Such Police personnel as are entitled
to rent free accommodation but who
have not yet been given any, are paid
house rent allowances.

(c) Some accommodation is under
construction and a phased programme

for additional accommodation is being
prepared.

College Teachers in Kersla

1391 Shri A, K. Gopalan:
"\ Shrl V., P. Nayar:

Will the Minister of Education be
pleaged to state:

(a) whether it is a fact that the
pRy scales of teachers in the Private
Colleges in Kerala do not conform to
the minimum prescribed by the Uni-
versity Grants Commission;
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(b) whether it is a fact that there
are differences in the minima in the
Private Colleges in Kerala;

(c) whether there are uniform rules
in the Private Colleges regarding
service conditions, security of service
and retirement age; and

(d) if not, the steps takcen to ensure
uniformity?

The Minister of Education (Dr.
K. L. Shrimall): (a) Yes, Sir.

(b) Yes, Sir.

(c) and (d). The Government have
no information to this effect. Infor-
mation is being collected and will be
laid on the Table of the House.

Thefts in North and South Avenues

Shri Pangarkar:
“”"{ Shri B. C. Mullick:

Will the Minister of Home Affairs
be pleased to state:

(a) the number of thefts committed
in South and North Avenues during
the last inter-Session period; and

(b) the steps taken by Government
to curb the thefts?

The Minister of Home Affairs (Shri
G. B. Pant): (a)

South Avenue North Avenue

2 Nil
(b) The areas of South and North
Avenues have been divided into four
beats and each beat is patrolled by
the police throughout the day and
night. Unauthorised hawkers are not

allowed to frequent these areas and
constant vigilance is maintained.

UNESCO Conference at Bandung

1393. Shri Madhuosudan Rao: Will

the Minister of Education be pleased
to state:

(a) whether & Conference of
Scientists of South and South East
Asia jointly sponsored by UNESCO
and Indonesian Council of Sciences

is being held at Bandung in Decem-
ber, 1959;
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(b) how many scientists are partici-
pating in it from India; and

(c) whether these scientists will be

sponsored by the Government of
India?

The Minister of Education (Dr.
K. L. Shrimali): (a) Yes, Sir.

(b) One.
(c) No, Sir.

Scheduled Caste Section Officers in
Central Secretariat

1394. Shri Surya Prasad: Will the
Minister of Home Affairg be pleased
to state:

(a) the number of Section Officers
who belong to Scheduled Castes in
the Central Secretariat Service; and

(b) whether any of these officers
were given the privilege of relaxed
standard of qualifications in their pro-
motion to this grade under the Home
Ministry’s order on this subject?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
The total number of such officers is

51; of these, 11 are in Grade II and’
40 in Grade III.

(b) In all cases of promotion of
officers belonging to Scheduled Castes,
a relaxed standard is applied.

Weifare of Scheduled Castes and
Backward Classes in Punjab

1395. Shri Daljit Singh: Will the

Minister of Home Affairs be pleased
to state:

(a) the amount spent out of the
amount allotted for welfare of Sche-
duled Castes and Backward Classes
in Punjab during 1959-60; and

(b) the schemes on which the

amount was spent during 1958-59 and
1959-60 go far?

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) A state-
ment is laid on the Table of the

House. ([See Appendix III, annexun
No, 23.}
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(b) The amount was spent on the
foHlowing schemes:—
1. Scholarships and re-imburse-
ment of fees.
. Technical Education.
Training in Milis|Factories.
Housing and House-sites.
Community Centres.
. Publicity.
Legal assistance.
. Agriculture.
. Industries.
. Training of Nurses & Dais.
. Subsidy for purchase of land.
. Veterinary.
. Panchayats.
. Medical.
. Sanitation.
. Roads & Bridges.
. Drinking water wells.
. Development of Forest.
. Development of Irrigation.
. Co-operatives.
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Rehabllitation of Vagrants

1396. S8hri N. M. Deb: Will the
Minister of Home Affairs be pleased
to state what steps Government pro-
pose to take for rehabilitation of
wagrants in the country?

The Deputy Minister of Home
Affairs (Shrimati Alva): During the
Second Plan period the Central Gov-
ernment have decided to assist State
Governments to the extent of 50 per
cent of the recurring expenditure on
approved schemes dealing with the
problems of vagrancy and beggary.
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Missing Persons Squad

1398, Shri Ram Garib: Will the
Minister of Home Affairs be pleased

to state.

(&) the year in which the Missing
Persons Squad was formed in Delhi;

(b) the number af staff employed
in the squad (class-wise);

(c) the numbecer of cases (year-wise)
in which the Missing Persons Squad
was called for help:

(d) the number of cases success-
tully handled by the Missing Persons
Squad; and

(e) the number of missing persons
that could not be traced?

The Minister of Home Affalrs (fihri
G. B. Pant): (a) The Missing Persons
Squad was formed on the lst Janumy
108Y.
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4b) 40 «e). A statmment is laig.on
she Table at the House. {See Appen-
Aix 11, annesure No. 34.]

Institute of Oriental Cuilture of
USBR.

1399. Shri P. G. Deb: Will the
Minister of Scientiic Research and
Cultural Affairs be pleased to state:

.(a) whether any team from the
Jnstitute of Oriental Culture of
US.S.R. visited Delhi recently;

(b) it so, the names of other places
vigited by the team in India; and

(c) the purpose of their visit?

The Minister of Scientific Research
and Cultural Affairs (8hri Humaynn
Kabir): (a) to (c). Government
have no information on the subject.

Houses Constructed in New Sherpur
Viliage

1460. Shri 8. A. Mchdi: Will the

Minister of Home Affairs be pleased
to state:

(a) whkether new houses constructed
by Government in Sherpur Villages
in Delhi are all damaged; and

(b) if so, whether any enquiry has
‘been made into the matter?

The Minister of Home Aflalrs (8hri
@ 8. Pant): (a) No.

(b) Doeg not arise.

Import of Steel from U.8.SR. and
U.B.A.

1401. Shri S. A Mehdi: Will the
Minister of Steel, Mines and Fael be
pleased to state:

(a) what is the total quantity of
Steel imported from the US.S.R. and
the U.S.A. in 1959 go far; and

(b) the amount spent on it

The Minister of Steel, Mines and
Fael (Sardar Swaran Singh): (a)
The total quantity of steel imported
from USS.R. and U.S.A. upto Octo-
ber, 1959, is 1,93,321 tons and 20,572
ens respectively.

(b) About Re. 10°T crores.

Import of Irom and Steel

4402, @hri Panigrahi: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) the total quantity of iron and
steel imported during 1958-59 and
countries from which India imported
steel;

.(b) whether all the steel imported
during 1858-59 was imported through
global tender;

(¢) it not, how the imported steel
prices are arrived at; and

(d) what is the present stock of im-
ported gteel unutilised in the country?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) A
statement is placed on the Table of
the  House. {See Appendix II,
annexure No. 25.]

(b) No, Sir; Imports were made
partially through Global Tenders, and
partially otherwise.

(c) In cages where purchases have
not been made through tender, the
prices were arrived at by negotia-
tions.

As regards imports on private
account, the importers pay the prices
prevailing in the world markets at
the time of import.

(d) Approximately 14,000 tons in
stock.

Police Control Room, Delhi

1403, Shri P. C. Borooah: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that the
Delhi Administration has set up a
Control Room in Parliament Street
Police Station;

(b) i so, whether this new move
haz been useful in minimising crime
incidence in Delhi; and

(¢) ‘how much money has bheea
spent on this project?



4851 Motion for DECEMBER 14, 1959

The Minister of Home Affairs (Shri
G. B. Pant): (a) and (b). A Control
Room was established in the Parlia-
ment Street Police Station op the 27th
November, 1959 and has started doing
useful work.

(¢) No extra expenditure has been
incurred as the staff has been found
by internal adjustment within the
Delhi Police.

Surrender of Arms and Ammunition

1404. Shri L. Achaw Singh: Will
the Minister of Home Affairs be
state:

(a) whether it ig a fact that there
has been a large gurrender of arms
and ammunition from Moreh in Mani-
pur; and

(b) if so, the number gnd nature of
such arms?

The Minister of Home Affairs (Shri
G. B. Pant): (a) and (b). A state-
ment showing the quantity and
nature of arms and ammunition
recently recovered from Moreh in
Manipur is placed cn the Table of
the House. [See Appendix III,
annexure No. 26.)

12 hrs.
MOTION FOR ADJOURNMENT

ExPLOSION IN HYDERABAD

Mr. Speaker: 1 have received notice
of an adjournment motion from Shri
S. M. Banerjee: Serious explosion
caused by gun powder in the densely
populated Begum Bazar, Hyderabad,
on 13th of December, resulting in the
death of seven persons and injury to
15 persons. That is the news that
appeared in the papers. Hon. Mem-
berg want to know what the responsi-
bility of the Centre is and what that
isdue to. We had a similar explosion
in Asansol also.

The Deputy Minister of Works,
Heusing and Supply (Shri Anil K,
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Chanda): 1 regret to inform that
yesterday there was a serious explo-
sion in the city of Hyderabad costing
several lives.

Shri 8. M. Banerjee (Kanpur): What
several lives?

Shri Anil K. Chanda: I am read~
ing the statement, Sir.

The Chief Secretary to the Govern-
ment of Andhra Pradesh, the Chief
Inspector of Explosives, Nagpur, and
the Inspector of Explosives, Madras,
as well as the District Magistrate and
the Superintendent of Police, Hydera~
bad were contracted on phone today
to obtain information regarding the
explosion that took place in Begum
Bazaar, Hyderabad city, on Sunday,
the 13th December, 1959.

It was reported by the District
Magistrate that an explosion took
place about 8 AM. in an old two-
storeyed building as a result of which
the building cracked and collapsed.
The police rushed to the spot imme-
diately along with the fire brigade
and from the debris, 5 dead bodies
were taken out. The five killed were
two women, two men and one child.
Seventeen persons were injured by
the accident who were rushed to the
hospital. The Commissioner of Police
has informed the Chief Inspector of
Explosives on phone that the injuries
are not very serious. Parts of the
building which were in a precarious
condition and about to collapse were
pulled down and the debris is being
cleared under the direction of the
District authorities. The preliminary
enquiries made by the Commissioner
of Police show that 9 families were
residing in this building. The precise
cause of the explosion has not yet
been ascertained. Thig will be looked
into by the Inspector of Explosives as
soon as he reaches Hyderabad, A
wireless message was received by the
Inspector of Explosives, Madras, in
the afternoon of 13th December. The
Inspector of Explosives is leaving for
Hyderabad by plane gt 11 AM. today
and will be reaching Hyderabad this
afternoon. The Chief Inspector of
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Explosives is also leaving Nagpur by
train this evening and will be reach-
ing Hyderabad tomorrow morning.

According to the Commissioner of
Police, a resident of the building was
apparently trying to break open a
fuse or detenator (usually wused for
exploding shells) in order to sell the
metal (usually copper) in the bazaar.
The fuse contains usually high ex-
plosives which can explode by mere
friction alone. It is surmised at this
stage that probably the explosion
took place as a result of friction while
the metal portion was being broken
open. The person alleged to have been
tampering with the fuse is reported to
have been killed in the explosion.

A fuller report is expected to be
received soon when it will be decided
whether a more formal enquiry under
Section 9A of the Explosives Act is
required to be held. The information
so far received indicates that the
detonator was possessed by the person
concerned unauthorisedly.

8hri Joachim Alva (Kanara): 1
Just want to know from the hon.
Minister this. Are we strictly enforc-
g the elementary rules of the Ex-
plosives Act? These accidents are
occurring in Calcutta and Hyderabad.
Are the Inspectors going about doing
their duty and enquiring into the
causes why these lapses are not
checked and why do they not check
violations of the elementary rules?

The Minister of Works, Housing and
Supply (Shri K. C. Reddy): In answer
1o that, I would like to say that the
staff of the Chief Inspector of Explo-
sives is doing its part of the duty.
For much of the information in regard
to ‘these matters, we have to depend
naturally on the police authorities of
the States concerned. We geek help
from them, we receive information
from them and our Inspectors act on
that basis. The organisation of the
Chief Inspector of Explosives is a
comparatively small one. In Hydera-
bad, I do not think we have got an
Inspector. The person who ig in
Madrag will have to attend to that

part of the work at Hyderabad. What
I am trying to point out is, we have
to depend to a large extent on the
police also in regard to this matter.

Shri Tridib Kumar Chaudhuri
(Berampore): May I know if there is
any Central Government dump of
explosives and how the responsibility
of the Central Government comes in?

S8hri Anil K. Chanda: Could he
repeat the question?

Mr. Speaker: How is the Central
Government responsible for this?
What is the part played by the Central
Government in the management and
supervision of this?

Shri Anif K. Chanda: So far ag the
Explosives Act is concerned, it is
under the control of the Works,
Housing and Supply Ministry of the
Government of India. We have not
got the details at this moment. We
do not know how far we come into
the picture. ‘

Shri 8. M. Banerjee: According to
the statement of the hon. Minister,
some shells were purchased by some-
body. If that is correct, they might
have been purchased from some store.
1 want to know whether this will also
be enquired into and whether the
other shells which are kept in that
place are properly examined. The
others may also explode. The second
point is this. Now that explosion are
occurring more in the country, either
an Assistant Inspector or Deputy
Inspector should be there. Otherwise,
every time, the Chief Inspector has
to rush and it takes three days te
enquire into the matter.

Shri Anfl K. Chanda: I nowhere
stateq that it was purchased in the
market or something like that I
said, apparently the person was try-
ing to break it open in order to sell
the metal in the bazaar. ,

Shri 8. M. Banerjee: Probably this
wag purchased in some store. Other-
wise, why should he break open? He
wanted to sell it in the form of scrap.
The real thing ig, it must have con-
tained gun powder.
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S Anil K. Ghlandx: At thik stage,
weé have no information ag to how he
came into possession of this dwtonator.

Shri Braj Raj Singh (Firozabad):
May 1 know why the Chief Inspector
at Nagpur did not give top priority
to this and proceed to Hyderabad?
He has said that he will be proceed-
ing this evening reaching there next
morning. Why did he not give top
priority to this?

Shri Anil K. Chanda: Hyderabad
comes under the jurisdiction of the
Inspector of Explosives, Madras. He
is proceeding this morning and by now
possibly, he is there.

Mr. Speaker: In view of the hon.
Minister’s statement, I am not giving
my consent to the adjournment
motion. Now, Papers to be laid on
the Table: Shri Morarji Desai.

Shri Hem Barua (Gauhati): I seek
& clarification from you, Sir. There
wag an adjournment motion given by
me, Even the statement that you
heve made here, it is very difficult for
me to understand. How you gauge
the importance of an adjournment
rotion. I said that there was refer-
rence to thig in the Assam Assembly
by Shri K. P. Tripathi, Minister of
Labour and Industries to the effect
that there were attempts at derailing
& train carrying army personel in a
pince near Tezpur. There are fifth
columnist activities going on in that
frontier State. Air space violations
m tiken place hot once, nor twice,
U!h thrice s¥tér the becupation of
Fonglh. Sésondly, thete is a very
mibtle propaganda going oh to the
efféct 1hist we do fot have srms
defend our coun!ry and then to thié
effect that a land
v!mzoloids md &na is & land of
ﬁ!goloiﬂs All sorts of propaganda
apé goihg on ‘l'lwn@ncttunpha!
3 wu !’é!ﬂr

of Detember. Tou say, it miay B
important othervwise, but it is not M
urgent a matter to warrant intserip-
tion of the business of the House 1
would ask you very humbly to tell us-
how you gauge the importance of a
subject?

Mr. Speaker: I am not bound t¢!
answer all that. Hon. Member mwy
feel it js important. I &o not fewf
it important for an adjournmest
motion. There ig attempt at dersil-
ment; no derailment has tdken plsce;
no casualty. Therefore, hon. Members
may put a question or ask for a state-
ment on the floor of the House. Did
I say at any time that if the hed.
Minister does not accept g short notice
question, I will disallow it? Han.
Members know full well that even
when short notice questions are Rot
accepted, I never disallow those ques-
tions. I bring them as long notice
questions. I am trying to help every
hon. Member %0 elicit as much infor-
mation as possible. The only differ-
ence is this. The hon. Member thinks,
here and now this matter ought to
be taken up. Cannot I have a differ-
ent view that this could be taken up
on the floor of the House by a ques-
tion? That is all the difference. 1
am not minimising the thing at all.
I do not want the hon. Member o
wait till a derailment takes plaee.

Shri Hem Barpa: You know, oa
mest occasions, they are disallowed.

Mr. Speaker: I must tell hon. Mem-
bers about short notice questions ajf
even on the day on which the H
commences, short notice questions
come in. We originally thought that
it it ig not possible t give 10 days’
nptice, at the claie of & session, shoet
notice questions are allowed, becsiibe
you cannot give 10 days notice gad
the _pession  will cloge. At "

short notice guaitlons
wed ot yrgent matters
il ot walt for long motice,
dxort notleé question js bBecommg
Testtite. Hon. ‘lm
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bhave their own views. I can have
,my own view also. Therefore, if they
insist upon asking how do I judge, on
what ground, this is the ground. I
can only say that the hon. Member
could have waited and if he had put
in a short notice question, I would
have allowed a short notice answer
as quickly as possible because there
is not sufficient time and we close on
the 22nd. I am alive to the serious-
ness of it.

Shri Hem Barua: This is an ad-
journment motion, and you have
admitted yourself that this is an
emergent thing.

Mr. Speaker: No.

Shri Hem Barua: If it had happen-
ed on the 16th November, possibly
there could have been a short notice
question, and the time-limit of ten
days could have been adhered to.

Mr. Speaker: No, no. Hon. Mem-
ber may put down a question.

Shri Braj Raj Singh: Regarding
my adjournment motion aboui the
violation of air space in NEFA and
in the Kamrup District of Assam, you
have been pleased to write to me that
a calling attention notice on a similar
subject has already been received.
May I submit with regard to that
that an adjournment motion must
always get priority in such affairs?
Because a calling attention notice has
béen received and perhaps admitted,
my adjournment motion on the viola-
tion of air space in NEFA and in

Kamrup District of Assam has not

been allowed. ‘
Mr. Speaker: True. The hon.v’

Member krows full well that an

adjournment motion will be admitted
only if there is urgency. If some
other person came two days earlier
and tabled a short notice question or
gyen a calling attention notice, the

ncy of this disappears. He must
, come at the earliest possible
moment, before any other persons

tomes. If some other person had./
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I would say there is no urgency.

Shri Braj Raj Singh: The calling
attention notice admitted by you is
about the entire violation of the air
space. Thig is something else.

Mr. Speaker: So far as these
matters are concerned, I hold a differ-
ent opinion. Hon. Members are under
the impression that adjournment
motions are the normal rule for bring-
ing up matters before the House; 1
am not. Adjournment motions are
of a serious nature. We are losing
touch with respect to this matter. We
do not realise the importance of
adjournment motions. An adjourn-
ment motion should be tabled only in
exceptional cases where the Govern-
ment is at fault on a serious matter.
If the adjournment motion is carried,
the Government will have to quit
and put the Opposition in its seat.
Or, it may be raised in respect of
other very serious matters with res-
pect to which very important action
has to be taken immediately. Other-
wise, an adjournment motion seems to
be an ordinary question
when I disallow, every hon. Member

thinks it is his right to get up and’

spend away the time of the House. I
am really surprised. I have been
saying again and again that this
ought not to be the attitude of the
hon. Members regarding adjournment
motions. In regard to very
matters I have no objection.

Shri Hem Barua: On this air space

violation, 1 submitted a short notice:
but you have:

question on Saturday,
allowed a calling attention motion,
but a short notice question is always
better than a calling attention motion.
Scope for the short notice question
was prevented.

Mr. Speaker: It is for me to decide.
Short notice may or may not be
accepted by the Minister. -1 have no
contrel over short notice questions.
Calling attention I can allow by my-
self.

4859

already come a couple of days earlier,.
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[Mr. Speaker]

calling attention motion also. That

is what the hon. Member wants me
to do.

Shri P. C. Borooah (Sibsagar): I
‘have already submitted a calling
attention motions on the subjects 1
request that both may be admitted.

Mr. Speaker: I may not admit.

«t stwrw Fre wredr (qEriT)
weyer AP, 7 X TEHETE WX 795
fagataarert ¥ avary ¥ o T S
fear & gt o= ¥ qav gTd g§ &
fom@ 5 Feor S AW H qg A aga
e R R frafaee w
& &Y 17 § oI THET AT A F
AR W frafraaai e ST g gy
A% £ gg 7l {5 43 faag o=
Y T T 7Y FAE ga -
faat & T ox Wi gan frafaaaai
9T HY IHFT XA R T3977 79T 78 weq=r
uraws ¢ 5 1o fagg o gy A=
favar v

Mr. Speaker: 1 have disallowed the
adjournment motion. This relates to
the Allahabad Universily being closed
sine die, An adjournment motion
sas been tabled. I have disallowed it
on the ground that the University is
being run under a statute of the State
Government. This Government has
absolute.y no control over that.

Shrl 8. M. Banerjee: The University
-Grants Commission is there.

Mr. Speaker: They may give money,
but they seem to have no control over
that, but all the same I would like to
ask the hon. Minister independently
.of the adjournment motion a question.
There seems to be an epidemic sprea-
ding to all these Universities. One
after the other is being closed. There
is a separate Ministry here. Though
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under the Constitution, Education and
Health are Siate subjects, we are
spending much more than even an in-
dividual State does, but so far as the
responsibility is concerned, we say
we have nothing to do with it. I am
also following it. Therefore, though
I have disallowed the motion, I would
like to know what exactly the position
is? We have no control at all over it.
This seems to be catching. Students
after students are striking. Have we
no control when we give them money?
Or, let them manage it themselves., I
wanted to put that question.

About six months ago I requested
the various Ministers here to tell me,
wherever they have something to do
with a State svhject, what their juris-
diction is and what the State's juris-
diction is. I have been sending re-
minders after reminders. Every day
I have to decide whether a case should
come up before the House or nm
If 1 take one view, the hon. Ministers
say I have taken that view wrongly.
Hon. Members also say that I have
not taken the view correctly. There-
fore I would urge upon the Ministers
to tell me, wherever they have some-
thing to do with State subjects, what
their jurisdiction is, how far I can
allow and admit an adjournment
motion or a calling attention notice or
anything, so that I may be clear in my
own mind.

What is the attitude of the hon,
Minister? Has he nothing to do with
this at all?

The Minister of Education (Dr, K.
L. Shrimali): I have not yet spoken.

As far as these two universities are
concerned, Allahabad and Lucknow,
as you are fully aware......

An Hon. Member: And Mysore..

Dr. K. L. Shrimalt:. . .... the Shtt
Government is entirely responsiblé
for their administration. They hawe



4861 Popers laid -AGRAHAYANA 23, 1881 (SAKA) on the Table 4863

been created by an Act of the State
Legislature, and the Central Govern-
ment has no jurisdiction over these
universities,

The question was raised with regard
to giving grants by the University
Grants Commission.

Shri Braj Raj Bingh: Of course.

Dr. K. L. Shrimali: It is true that
that the Commission does give grants
to all the universities for certain speci-
fic purposes, but neither the Uni-
versity Grants Commission nor the
Government of India have any con-
trol, direct or indirect, over the ad-
ministration of the universities.
Therefore, I should like to submit most
respectfully that these subjects cannot
be discussed in this House.

PAPERS LAID ON THE TABLE

ReporTs OF GOVERNORS oF IMF, IBRD
ANnD 1. F. C.

The Minister of Finance {Shri
Morarj}i Desai): I beg to lay on the
Table a copy of the Report of the
Indian Delegation to the 14th Annual
Meeting of the Boards of Governors
of the International Monetary Fund
and International Bank for Recon-
struction and Development and the
3rd Annual Meeting of the Board of
Governors of the International Finance
Corporation. {Placed in Library. See
No, L.T-1785/59.]

RePORT OF TARIFF COMMISSION

The Parliamentary Secretary to the
Minister of Steel, Mines and  Fuel
(Shri Gajendra Prasad Sinha): On be-
half of Sardar Swaran Singh, I beg
to lay on the Table, under sub-section
(2) of Section 18 of the Tariff Com-
mission Act, 1951, a copy of each of
the following papers:—

(i) Report (1958) of the Tarift

Compmission on the revision
of fair retention prices, ex-
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works, of Pig Iron produced
by the Indian Iron and Steel
Company Limited.

(ii) Letter No. 63(8)-TR/58, dated
the 18th July, 1958 from the
Ministry of Commerce and
Industry to the Tariff Com-
mission regarding revision of
price of Pig Iron produced by
the Tata Iron and Steel Com-
pany Limited.

(iii) Letter No. TC/ID/P-2, dated
the 14th November, 1958 from
the Tariff Commission to the
Ministry of Commerce and
Industry regarding revision of
price of Pig Iron produced by
the Tata Iron and Steel Com-
pany Limited.

(iv) Government Resolution No.
SC(A)-2(217)/57, dated the
S$th November, 1059.

~—

(v) Statement explaining the re-
asons why a copy each of the
documents at (i) and (iv)
above could not be laid on
the Table within the period
prescribed in the said sub-
section. [Placed in Library.
See No. LT/1786/59.]

AMENDMENTS TO INDIAN ADMINISTRA-
TIVE SERVICE (PAY) RULES

The Minister of State in the Ministry
of Home Affairs (Shri Datar): I
beg to lay on the Table, under sub-
section (2) of Section 3 of the All
India Services Act, 1951, a copy of
Notification No. G.S.R. 1291, dated
the 28th November, 1959 making cer-
tain amendments to Scheduwle III to
the Indian Administrative Service
(Pay) Rules, 1954, {Placed in Library.
See No. LT-178759.]

NOTIFICATIONS ISSUED UNDER MADRAS
CULTIVATING TENANTS (PAYMENT OF
Fam ReENT) AcT

Shri Datar: I beg to lay on the Table,
under sub-section (3) of Section 17
of the Madras Cultivating Tenants
(Payment of Fair Rent) Act, 1956
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[Shri Datar]
read with clause (b) of the proclama-
fion dated the 31st July, 1858 issued
by the President in relation to  the
State of Kerala, a copy of cach of the
following Notifications published in
Kerala Gazette:

(i) No. 28849-F. 3/58/Rev. dated
the 16th January, 1959 con-
taining the Cultivating Ten-
ants (Payment of Fair Rent)
Rules, 1959.

(ii) No. 19273/F. 8/39-4/Rev. dated
the 15th June, 1959.

(iii) No. 32888-F. 3/59/Rev. dated
the 16th QOctaber, 1059, [Placed
in Library. See No. LT-1788/

ag.
AMENDMENT TO KERALA  PRIVATE
ForesTs (ASSUMPTION OF MANAGE-

MENT) RULES

Shri Datar: 1 beg to lay on the
Table, under sub-section (2) of Sec-
tion 186 of the Kerala Private
Forests (Assumption of Management)
Act, 1957 read with clause (b) of the
Proclamation dated the 81st July, 1958
issued by the President in relation to
the State of Kerala, copy of Notifica-
tion No. 19707/57/Agri. F. (B)-4,
dated the 18th October, 1959, publish-
ed in Kerala Gazette, making certain
amendment to the Kerala Private
Forests (Assumption of Management)
Rules, 1958. [Placed in Library. See
No. LT-1789/59.]

AMENDMENT TO CENTRAL Excise RULES

The Deputy Minister of Finance
(Shrimati Tarkeshwart Sinha): 1
beg to lay on the Table, under section
38 of the Central Excise and Salt
Act, 1944, a copy of Notification No.
G.S.R. 1314, dated the 1st December,
1959 making certain further amend-
ment to the Central Excise Rules,
1944. [Placed in Library. See No.
LT-1790/58).

MESSAGES FROM RAJYA SABHA

Secretary: Sir, 1 have to report the
following messages received from the
Secretary of Rajya Sabha:—

(1) ‘In accordance with the pro-
visions of sub-rule (8) of rule
162 of the Rules of Procedure and
Conduct of Business in the Rajya
Sabha, 1 am directed to return
herewith the Kerala Appropriation
(No. 2) Bill, 1959, which was
passed by the Lok Sabha at its
sitting held on the 4th December,
1859 and transmitted to the Rajya
Sabha for its recommendations and
to state that this House has no
recommendations to make to the
Lok Sabha in regard to the said
Bill*

(2) ‘I am directed to inform the
Lok Sabha that the Rajya Sabha,
at its sitting held on Wednesday,
the 9th December, 1959 passed the
enclosed motion concurring in the
recommendation of the Lok Sabha
that the Rajya Sabha do join in
the Joint Committee of the Houses
on the Bill to amend and con-~
solidate the law relating to legal
practitioners and to provide for
the constitution of Bar Councils
and an all-India Bar. The names
of the members nominated by the
Rajya Sabha to serve on the said
Joint Committee are set out in the
motion.’

Motion

“That this House concurs in the
recommendation of the Lok Sabha
that the Rajya Sabha do join in
the Joint Committee of the Houees
on the Bill to amend and consoli-
date the law relating to legal
practitioners and to provide for
the constitution of Bar Councils
and an All-India Bar, and re-
solves that the following members
of the Rajya Sabha be nominated
to serve on the said Joint Com-
mittee:—

1. Shri P. N. Sapru.
2. Diwan Chaman Lall
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3. Shri Santosh Kumar Basu.
4. Dr. W. S. Barlingay.
5. Shri Jagan Nath Kaushal.
6. Shri R. C. Gupta.
7. Shri Braja
Sinha.
8. Shri M. Valiulla.
9. Shri S. Channa Reddy.
10, Shri Bonusing Dhansing Patil.
11. Shri P. D. Himatsingka.
12. Dr. Raj Bahadur Gour.
18. Shri Faridul Haq Ansari.
14. Shri Harihar Patel.
13. Shri B. D. Khobaragade".

Kighore Prasad

PRESIDENT'S ASSENT TO BILL

Secretary: I lay on the Table the
Miscellaneous Personal Laws (Exten-
sion) Bill, 1959, passed by the Houses
of Parliament during the current
Session and assented to by the Presi-
dent, since a report was last made to
the House on the 16th November, 1958.

COMMITTEE ON ABSENCE OF
MEMBERS FROM THE SITTINGS
OF THE HOUSE
SEVENTEENTH REPORT

Shri Achar (Mangalore): 1 beg to
present the Seventeenth Report of the
Committee on Absence of Members
from the Sittings of the House.

I also lay on the Table a copy of
the statement showing the names of
Members who have been absent fnr
15 days or more continuously from
the 8th Session.

CALLING ATTENTION TO A
MATTER OF URGENT PUBLIC
IMPORTANCE

KIDNAPPING OF TWO POLICEMEN

Shri Vajpayee (Balrampur): Under
Rule 187 I beg to call the attention of
the Minister of Home Affairs to the
following matter of urgent public
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Matter of Urgent
Public Importance
importance and 1 request that he may
make a statement thereon:

“Kidnapping of {wo members of
Delhi Traffic Police on the 30th
November, 1959.”

The Minister of Home Affairs
(Shri G. 8. Pant): On the 30th
November, 1959, a police party con-
sisting of a Head-Constable and [+]
Constabies was on cycle-checking duty
near the Safdarjang Tomb. At about
2-40 p.M. the party saw a truck loaded
much beyond the permissible limits.
The truck was signalled to stop and
the driver was requested to  produce
his documents. He, however, replied
that he did not have the documents in
his possession. The Head-Constable
then got into the truck and directed
the driver to take it to the ‘Traffic
office at the Parliament Street Police
Station as transport vehicles plying
without documents are liable to be
impounded under the Motor Vehicles
Act. A foot-Constable also got into
the truck. Instead of proceeding to-
wards the Parliament Street Police
Station, the truck driver proceeded on
the Safdarjang Road and ignored the
directions given to him by the Head-
Constable. The Constable who was
sitting in the back of the truck blew
his whistle and beckoned to a taxi
driver to follow. When the truck
slowed down near a round-about at
the junction of the Kitchner Road and
Willinedon Crescent, the Constable
jumped out, got into the taxi and
chased the truck. In the meanwhile,
a Head-Constable of the Delthi Armed
Police who had noticed the incident
informed the Control Room at Parlia-
ment Street Police Station and some
police wireless vans were directed ‘o
pursue the truck. The truck was
ultimately stopped at Bara Tooti and
its driver was arrested and has been
remanded to judicial custody till the
15th December, 1959.

Shri P. R. Patel {Mehsana): I
would like to know whether the con-
stables who were kidnapped had any
weapons with them?



4867 Indian

Mr. Speaker: Did they carry any
weapons?

Shri G. B. Pant: No, the constables
do not carry any weapons.

Shri Tangamani (Madurai): Anry
firecarms?

Mr, Speaker: The hon. Minister
says that they had no firearms.

12-21 hrs,

APPROPRIATION (NO. 8) BILL*
1958-60

The Minister of Revenue and Civil
Expenditure (Dr, B. Gopala Reddi):
On behait of Shri Morarji Desai, I
beg to move for leave to introduce a
Bill to authorise payment and appro-
priation of certain further sums frum
and out of the Consolidated Fund of
India for the services of the financial
year, 1959-60.

Mr. Speaker: The question is:

“That leave be granted to in-
troduce a Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of India for the
services of the financial year 1859-
80.”

The motion was adopted.

Dr. B. Gopala Reddy: I introducet
the Bill.

12-22 brs.

INDIAN STATISTICAL INSTITUTE
BILL

Mr. Speaker: Now, the hon. Prime
Minister.

Shri Khadilkar (Ahmednagar): May
1 make a submission on a point of
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order regarding the motien that the
hon, Prime Minister is going to move?
Certain constitutional propriety whish
has to be looked to has not been look-
ed to. When the Constituent Assembly
of Irdia debated this particular Entry
in List I of the Seventh Schedule, the
consensus of opinion was......

Mr. Speaker: Is it with respect to
the motion to be moved by the hon.
Prime Minister, regarding the Indiar
Statistical Institute Bill? The hon,
Prime Minister may move his motion,
and then I shall hear the point of
order.

Shri Khadilkar: It would be better
if, before he makes his speech, 1 raise
this point of order, because he can take
into consideration my submission. It
is also a question of the privilege ol
the House.

Shri Mahanty (Dhenkanal): If it is
a point of order, what is there to wait
for?

Shri Khadilkar: I shall be very brief;
1 shall finish in two minutes.

Mr, Speaker: Everything that the
hon. Member wants to say cannot be
allowed, unless it is a point of order,
at this stage. Is it a point of order?

Shri Khadilkar: In my opinion, it
is a point of order, and you have got
to give your ruling on it.

Mr. Speaker: Let him state the point
of order first.

Shri Khadilkar: I shall make a
brief submission. I have gone through
the debates of the Constituent Assem-
bly, and I find that there was & con-
sensus of opinion among the framers
of our Constitution, and again and
again, this point was stressed also,
that when a national status is con-
ferred on any institution, certain for-
malities should be gone through. In
that sense, in the present Bill, there is

*Published in the Gazette of India
dated 14-12-1959.

Exiraordinary Dart Il—Section 2,

tIntroduced with the recommendation of the President.
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no siwatutory strueture mentioned any-
where at ail, and yet we are going to
confer a national status on the in-
stitution. This is a big lacuna, in my
opinion, and is against the apirit of
the Constitution.

Therefore, my submission is that the
Mover of the motion may be pleased
{0 look into this matter and accept a
Select Committee to remove this defect
in the Bill. I am appealing to you
as the custodian of the privileges of
this House....

Mr, Speaker: Order, order; I am
not going to hear him any more. I
it is a question of reference to a Select
Committee, that has to be done by
way of an amendment to the motion
for consideration. If he wants to in-
troduce any changes in any particular
clauses with respect to which he feels
that there is any lacuna, he can table
an amendment, and that may be con-
sidered.

There is no point of order in what the
hon. Member has raised. A point of
order must prevent the further pro-
gress of a Bill or the further consi-
deration of a matter beforc the House.
The hon. Member has not raised any
such point of order.

The Prime Minister and Minister ot
External Affairs (Shri Jawaharlal
Nehru): Mr. Speaker, Sir, I beg to
move: *

“That the Bill to declare the in.
stilution known as the Indian
Statistical Institute having at pre-
sent its registered office in Caleutta
to be an ins!itution of national
importance and to provide for
certain matters connected there-
with, be taken into consideration.”.

This institute is well known. Never-
theless, I should like to give just a
few facts in regard to it. It was start.
ed in the early thirties, and has grown
since then very considerably. Till
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now, it is not only the only but the
very big institute deing statistical
work in Calcutta, and in fact. all over
India. There can be no doubt about
its importance. In fact, its importance
iy recognised internationally, all over
the world. It is one of the noted
statistical institutes in the world, not
only in India; in India, of eourse, there
is no other doing that type of work.

] should have thought that there
was no need to lay stress oa this fact
of its intrinsic importance, and its
importance as a national institution.
It is almost a formality that T am
cbserving now by bringind forward
this Bill before the House. Seo, I was
surprised when I found an hon. Mem-
ber referring just now to something
which 1 could not understand, about
some processes having to be  gone
through. 1 do not know what those
processes are, except that a Bill is
placed before this House for its accep-
tance now.

I do not propose at this stage to
take the time of the House in refer-
ring to its importance and to the work
it has done. Statistical work of this
kind is always important, but now,
today, with our planning etc. it 13 of
the utmost importance. There can be
no planning without statistical work
on a big scale. And this statistical
work too, in the present contcxt. is
not merely compiling of  figures,
There, all kinds of other aspects came
in, especially planning aspects, what
is called, T think, biometry and psy-
chometry and various aspects of this
where psychological and  biological
quoestions also come in. In fact, gov-
ernment today is largely based and
would become progressively more and
more based on accurate statistical in-
formation. Of course, we have had
statistical information in the census
statistics and so many other things;
the censuses are important, and they
do take place from time to time, but

there are so many other types of

*Moved with the recommendation of the President.
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statistics which are essential, produc-~
tion, this, that and the other. These
statistics, no doubt, are collected se.
parately also by our Ministries to suit
their purposes, and that is all right.
But there is no other way to collect
them in various ways, apart from those
special matters, than through this
institute in India.

I may point out that a fairly large
sum of money is shown in this Bill
and in these papers as having been
given to or spent by the statistical
institute. Of that, a considerable sum
of money, a little over Rs. 50 lakhs
is for the National Sample Surveys
which are done more or less on a
contractual basis. That is, in fact,
previously, though, 1 think, not now,
it was a pure contract; the Govern-
ment of India used to give this piece
of work, and whatever was left over
from the money, they kept; it is not
& profit-making organisation; so, that
went into their other work. Now,
1 do not think that is done exactly like
that. But the point is that all this
National Sample Survey work is done
even now on a more or less contr-
actual basis.

This Institute has become a big cen-
tre, a developing centre of research,
education and training in Statistics. It
has organised quality statistical con-
trol, national sample survey and
studies in connection with problems
of economic development, The Insti-
tute was a private Institute, to begin
with, and is still a private authonom-
ous Institute, which did work for Gov-
ernments, whether Central or State,
and received payment for work done,
as 1 said, more or less on a contrac-
tual basis. Tn addition, it has received
in recent years some sums of money
for specific types of activity. It has
also received some money from
UNESCO for having an international
training centre in Statistics to which
the Government of India has also
contributed.

There can be no doubt about its
vital importance in the schethe of
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things, and secondly also in regard
to its being one of the recognized in.
stitutions of this kind in the world and
respected greatly for not only its
normal work but for certain original
work which it has done and which has
benefited and profited the science of
Statistics or, rather, the practice of
it.

The whole question that arises in
this matter is really how best to deal
with this institution. Some people
think that an Institute of this kind
should, more or less, be a government
organisation. This Bill is not meant
to convert this into a government or-
ganisation. After very careful thoughs,
we have come to the conelusion that
it should maintain and retain the
autonomous character which it has
had thus far, subject to various checks
etc, which Government or Parliament
may have. Now this is a wider ques-
tion which 1 should like to place
before the House. We have been
progressively coming to the conclu-
sion that too much centralisation of
our activities is not a good thing. Of
course, Central control in some mat.
ters is a good thing, but too much
centralisation and departmentalisation
of our activities is not a good thing.
Now, however that may be for our
other activities, one thing is quite cer-
tain, in my opinion, that science and
matters connected with science cannot
be or should not be dealt with by the
normal governmental routine methods.
Art in a sense cannot be dealt with,
or should not be dealt with, in that
way. There are other subjects too.
You cannot have creative impulses
dealt with by routine methods. That
is why wherever science has grown
very considerably—1let us say, in the
United States of America or in the
Soviet Union, two entirely different
types of countries with different
structures of government—they give
the widest latitude, both of them, %o
their scientific apparatus to grow.
Naturally they have checks to see that
money is not wasted. But they give
them Hatitude. These institutions do
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not have to come for sanctions to peo-
ple who usually have no ghost of an
jdea of science or that special thing.
What happens in the governmental
apparatus, normally, is that it is looked
at, very competently looked at, but
not looked at from the particular
scientific or like point of view.

Now, we want science to grow, and
I think it is quite essential that we
should accept this broad approach to
this question, that scientific work
should have a certain latitude. There-
fore, we have decided that in this parti-
cular matter, this should continue to
be an autonomous organisation, but
Government comes in all over the
place to tell them what to do, how to
do it, to check them, to inspect—all
that kind of thing.

Now, it may be that if this type of
approach is a successful approach, one
may even consider enlarging it so that
it may cover some of our own State-
owned governmental enterprises, be-
cause as our work grows, as State-
owned governmental enterprises
grow, it becomes very  difficult for
them to grow if there is constant re-
ference back to governmental agenci-
es. However fast they may work,
there is delay, and delay is the most
wasteful thing from every point of
view that one can have.

So that we are thinking, more or
less, in terms of greater automomy,
whether in the administrative sphere
or any other. 1f I may refer to some-
thing that is not perhaps quite rele-
vant, in the administrative sphere, this
House knows that many State Govern-
ments are going in for a great deal
of devolution of authority and power
to panchayats and the like~—which is
« very happy sign. That, of course,
has no application here. It only re-
presents a certain mental approach of
devolution of authority with checks at
the right places and not continuous
references and the like.

Yor this reason and many others, we
Teel that scientific organisations should
be treated in this way. In the present
B{l], therefore, we have accepted this
basis for the Indian Statistical Insti-

Bill

tute to function as an autonomous or-
ganisation. But having said that, we
have put in quite a large number of
ways in which Government can see
that the work is done according to its
wishes, Various checks and counter-
checks are provided. But we have
definitely and deliberately not put in
Government Directors etc. which
changes the whole nature of it, I
believe there are eminent men in it
The present President of this Insti-
tute is Shri C. D. Deshmukh who has
been there for some years.

It I may draw attention to some of
the principal clauses of this Bill, one
is the authority to give degrees and
diplomas in Statistics. By some pre-
vious Act, it is stated that degrees
and diplomas could only be given by
Universities. Now this goes sligtly
outside that scope, but in this parti.
cular sphere of Statistics, there can be
no doubt at all that is as competent
a bedy as you can have. Some people
have suggested, or may suggest, that
these should be given with the appro-
val of Government. Now, 1 happen to
be a humble member of Government,
but this proposal that some Secretary
or Deputy Secretary should decide who
should get the degree or diploma seems
10 be quite remarkable in a specialised
subject.

Therefore, we have stated that they
should give degrees and diplomas. As
a matter of fact, 1 believe this Insti-
tute has in the last six or seven years
trained 8000 statisticians of wvarious
degrees and kinds. It h#s trained
several hundred foreign people whe
have come for training here—I think
200 and more. So that it follows
naturally that it should be authorised
to these degrees and diplomas in these
specified subjects with which it deals,

Now, a question has arissn in this
connection about the audit of the funds
of the Institute. There have been
two viewpoints: one was that the
€omptroller and  Auditor-Genersal
should undertake the audit and the
other, that it should continue te be
done By private auditors. This is an
interesting question and much can be
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said for etther side, though, person-
ally, 1 have for some time past heid
the opinion that it ig better for such
institutions—not only this but some
other institutions too—that the Com-
piroller and Auditor-General be not
charged with he audit of these insti-
tutions.

An Hon. Member: Why?

Shri Jawaharlal Nehru: Not that 1
doubt the capacity or ability of the
Comptroller and Auditor-General, but
I doubt the capacity of the govern-
mental methods of audit suiting such
institutions because they are meant for
governmental types of work.

Perhaps, hon. Members might re-
member what Mr. Appleby said about
it. One mught agree or disagree with
Mr. Appleby. Anyhow, in his report
he strongly opposed this. He saw
everywhere, quite rightly, the spectre
of bureaucratic control checking
growth. It is partly true and partly
may not be true. Anyhow, he special-
ly wrote a section in his report about-
this because essentially the auditor
sees that the amount that has been
spent has been spent properly or not.
If it has the sanction, well and good.
The auditor has nothing mare to say
and the auditor’s function is not to
challenge the policies governing it
He has just to see that proper sanc-
tions have been accorded for the
money spent.

The type of scientific work is some-
what different, obviously, {rom other
types of routine office work. It is very
difficult to judge of scientific work ex-
cept by a scientist or a group of
scientists.  (Interruption.) So the
problem comes up before u< as to how
one cannot give full scope for even a
scientific orpanisation just to do what
it pleases. About the money one must
have checks.

The really important thing in this
ag in other matters is for an audit. if
1 may use that word, of performance.
What has been achieved or what is
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being done? All our audits are to ace
that certain sanctions are there and
that money is spent according to cer-
tain sanctions. That is necessary, of
couvse for normal governmental work.
But what should be even more neces-
sary, even for normal governmenhtal
work, is how much has been achieved
by the money that has been spent. And
I hope that gradually we shall be able
to bring in this test of achievement
in all our activities, Of course, it is
very difficult to see the achievement
in government offices.

The O. & M. Division sometimes con-
siders this matter; how many letters
have been received in an office; how
many have been disposed; five thou-
sand in a week or whatever the period
may be. That is a check, perhaps, but
not a very adequate check, because
there may be formal letters and there
may be very difficult letters.

In the Ministry of External Affairs
we may send a letter let us say to the
Prime Minister of China. That letter
may take us weeks to consider how to
deal with it, while hundreds and thou-
sands of other letters are passing
through, so that the relative import-
ance of these things is not checked by
the numerical issue—how many papers
have been issued. Maybe, in  the
licensing department of the Ministry
of Commerce and Industry that might
hold good. Therefore. it is desirable
to introduce this system of audit or
check by performance as far as pos-
sible.

In fact, that svstem could really
apply 1o each individual worker, I
think. That is, it should be a check
of what is the result of his work, not
how many hours he sits in an office or
factory, but what is the result. After
all, the pirco-goods system is  one
method of doing it. That is not so
easy to apply it to an office. Anybhow,
even in this Statistical Institute an
aitempt has been made to apply to
each individual worker this check of
work done and giving encouragement
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to those who show greater promise ang as well as general financial esti-
greater work. mates in respect of such work; and

Therefore, in this Bill it is proposed (b) the settlement on broad
that the Institute shall appoint—of lines of the programme of such
course, they shall have regular chart- work.”
ered accountants and audiiors—

I would particularly invite the atten-
“such auditors as the Central tion of the House to this and this
Government may, after consultla- sought to be our future approach to

tton with the Comptroller and these problems elsewhere too.
Auditor-General of India and the

Institute, select.” “The Central Government may
constitute a Committee consisting
So, the first thing is that although of such number of persons as 1t
it is done by so-called private audi- thinks fit to appoint thereto for the
tors, they will, in fact, be selected by purpose of—
the Central Government in consulta-
tion with the Comptroller and Auditor- (a) reviewing the work done by
General. Further, the Institute and the progress
made by it;
“The Central Government may L
issue such directions to the audi- (b) inspecting its buildings,
tors in the performance of their equipment and other assets;

duties it thinks fit.”
uties as 1 m (c) evaluating the work done

Then, there are various other clauses by the 1Institute; and
about the previous approval by the .
Central Government being obtained (d) advising Govemmept ge!'l-
before the Institute can alter, extend erally on any matter which in
or abridge any of the purposes for the opinion of the Central Gov-
which it has been established or amend ernmerit is of importance in con-
its memorandum or do various things, nection with the work of the In-
sell any property which is acquired stitute;"”
from Government funds and so on and Now, the House will notice these
so forth. all-einbracing terms, “in regard to any
L, matter’. This Committee can advisc
Further—and this is important— Government cvaluate the work  in
“The Central Government may every possib?e way and make recom-
constitute as many Committees as mendations 1o Goy(*rnment. That is
and when it considers necessary th.“ I call an nqdlt 91 perfox-maxwg or
consisting of such number of per- achievement whxch‘ is far more im-
sons as it thinks fit to appoint portantf—you sce what you are gett.mg
therto and assien to each  such out _o[ it—than the otherwise tqchmc{xl
Committee all or any of the fol- audit of the money spent wh_xch is
lowing duties, namely:— really the wo'rk.of normal auditors, T
! think that this is a grea‘er check and
(a) the preparation and submis- more useful from the point of view
sion to the Central Government of Government or Parliament than
as far as possible before the com- tho_?e simple audits. The 'House will
mencement of cach financial year. notice that all the.se various things
of statements showing the pro- that I have read give very consider-
grammes of work agreed to be ab.le power to .Governmen.t to deal
undertaken by the Institute dur- with any situation that might arise.

ing that year for which the Central

I may add that after that committee
Government may provide funds,

has reported, the committee on per-



4879 fndian

{Shri Jawaharlal Nehru]

formance, the Central Government
will naturally have the right to issue
any directions to the lnstitute which
must carry them out. The directions
may be broaa and may include even
the amendment of the memorandum
or alteration of priorities of work to
be undertaken etec.

Finally, if there is default on the
part of the iInstitute in carrying out
the directions of Government, the
Central Government may ask it to
show cause to the satisfaction of the
Central Government for any purpose
named and it may even, ultimately, if
4he cause is not shown to its satisfac-
tion, take direct charge of the whole
Institute and the organisation as it
exists now will not function then, the
Chairman, Members of the Executive
Council and all that Government will
take direct charge. Naturally, this is
the last and most serious step.

Thus, we have tried to combine two
major things in this, one flexibility
and the other non-interference with
its work. It can do its work properly
and, at the same time, all kinds of
subsequent checks will be there to
find out whether it has done its work
properly, with the ultimate authority
to take over completely or for a period.
I think it is on the whole a satisfac-
tory compromise between these two
different approaches, both of which
have certain merit—the approach of
autonomy and flexibility and the other
approach of the Government seeing
that public funds are not wasted and
applied in the proper way in carrying
out the policies laid down by the
Government and ultimately having
suthority for even taking over this
whole Institute for a period. I can.
not imagine any more stringent provi-
sions. The stress that may be laid on
the audit part only is nowhere as satis-
factory as it should be and speaking
for myself T feel that it iz better for
this matter to be done not necessarily
In the typical Governmental way
which, I do not think, applies to scien-
tific ways of work. In this Bill we

have provided for authorised auditors
40 be appointed dut these are chosen at
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the instance of the Government of
India in consultation with the Com-
ptroller and Auditor-General. I gub-
wit that the structure of this Bill pro-
sides for these various matters which
should be adequate to safeguard that
the money given to it is spent for the
purposes mentioned.

But the main thing is the approach
of this House to this Bill and it is that
the institution should remain a non-
Governmental, autonomous institution.
1 a decision is arrived at that it must
be taken over by the Government and
run by the Government, the whole
structure of course changes. I find
that many people have suggested this
kind of thing. 1 do not think it would
be a proper approach because it is a
scientific institute, all the time probing
into new avenues of thinking and
action and all that which are not nor-
mally done by the Government offices.
Government offices look to precedents
and do not probe into the future.
individuals in Government offices may
but I am talking as an institution. I
do not want our scientific institutions
to get tied up in precedents and all
that but I do want proper checks
to see that work is done
proverly and the money is not wasted.
I submit that these are provided for
fully here.

The Institute has been publishing
annual reports—very full reports—for
several years. I believe they are all
in the Library of Parliament. Apart
from them, it publishes a magazine
and 1 think it is quarterly periodical—
Sankya—dealing with statistical
matters. It is a high-class paper and
it also gives full account of the acti-
vities. Hon. Members who wish to
keep in touch with these matters can
always see these reports. I believe
that the last annual report plus a
pamphlet giving the history of this
institution had been circulated to all
the hon. Members. I need not ge into
all those details. I can assure the
Heuse that as a  matter of regular
practice  these annual  reports,
adcounts, eic. will be placed on the
Table of the House and I do mnot think
it is desirable to put a positive clause
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in the Bill that this must be placed.
They have been placed and they will
be placed. I, therefore, submit that
this Bill is a desirable Bill, meriting
not only consideration of this House
but passing by it.

Acharya Kripalani (Sitamarhi):
Will this institution yet remain a pri-
vate institution?

Mr, Speaker: It is one of national
importance.

Acharya Kripalani: Maybe of
national importance but it will be a
private institution.

Shri Jawaharlal Nehru: It is a
private institution, meaning, non-
governmental. It does not belong to
anybody. It belongs to a non-profit

making  organisation, a  registered
society, which cannot make profit.
But it is controlled by its elected

members, chairman, etc., whatever it
is.

Shrimati Parvathi Krishnan
(Coimbatore): May I ask a clarifica-~
tion on one small point? The hon.
Prime Minister has not made it quite
clear. What is the difference between
the earlier Bill that was introduced
and withdrawn and thig particular
B1?

Secondly, with regard to the Insti-
tute not being able to sell any pro-
perty, clause 7(c) says:

“The Institute shall not, except
with the previous approval of the
Central Government . .. sell or
otherwise dispose of any property
acquired by the institute with
money specifically provided for
such acquisition by the Central
Government.”

I would like to ask a small clarifica-
tion here. Sometimes, equipment
may be brought out of a sum sanec-
tioned for overall purposes but, may-
be, not specifically given for that
instrument.

BAri Jawahsrial Nehrw: I do not
think it is meant to cover that, It is
imposeible it one has to come back to
ihe Government for every little thing.
1 do not think it should cover that.

Biill
Mr. Speaker: Motion moved:

“That the Bill to declare the
inst'tution known as the Indian
Statistical Institute having at
present its registered office in
Calcutta to be an institution of
national importance and to pro-
vide for certain matters connect-
ed therewith, be taken into consi-
deration.”

There are no
circulation.

Acharya Kripalari: I have no doubt
that the collection of statistics is &
very important matter for the econo-
my of the nation, especially for a
nation that wants to develop its econo-
my through periodical plans. Talk'ng
in this House on the Second Plan, I
have stated that the Plan was defec-
tive because our statistics were
neither exhausiive nor were they
reliable. Therefore, an institution of
this sort is very necessary. 1 also
believe that this institution has been
doing useful work. But what is be'ng
sought now is that this should be
given a national status even though
it remains a private institution. In
the Deccan there are several educs-
tion societies registered under the
Societies Act and receiving assis-
tance of the Government and yes are
not considered fit to be declared
national institutions. What marks out
the Indian Statistical Institute from
other societies is the unusual volume
of assistance furnished by the State.
After this Bill goes through, Rs. 80
lakhs will give every year to the
Institute.

Shri Jawaharlal Nehru: No Sir;
that is not necessarily so. I do not
wish to interrupt the hon. Member
but I just wish to say that out of the
figure given there, Rs. 50 lakhs are
sontractual. It will be given, if you
have a Bill or not, for the work done.
If you do not get the work done, it
will not be given. It iz not a lump
sum to be given to them,; it is accor-
ding to the work done.

Acharys Kripalani: Yet, it is pro-
posed that about Rs. 80 lakhs wouM
be given,

amendments  for
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Shri Jawaharlal Nehru: That was
given last year; it was contractual, If
the hon. Member sees how it is given,
he will see that over Rs. 50 lakhs
were given for contractual purposes.
For instance, for national sample
survey Rs. § lakhs were given.
Similar sums for th's and for that
were given. It is given in that annual
report. It is for specific projects.

13 brs,

Acharya Kripalani: It may be that
even more than that may have to be
given Rs. 80 lakhs was given last
year; even more may have to be
given. The fact is that so much money
is given. Of course, the quantum of
money does matter, but Rs. 80 lakhs
appears to me to be the least that
will be given to it, because the work
will be increasing and more money
will be given to it by the Govern-
ment. I think I am perfectly right in
taking Rs. 80 lakhs which was given,
as the Prime Minister says, last year
as the minimum up to this time. It
will be increasing.

What I mean to say is, so much
money will have to be given to the
hands of such an institution, especial-
ly a private institution, and the very
fact of such assistance being furnish-
ed shou'd lcad Parliament to the con-
clusion thit the institution must have
a different  qualitative value and
should be removed altogether  from
the category of private institution on
itselt, what would be under the Regis-
tered Societies Act.

Sir, the  Central Universities of
Banaras and Aligarh between  them
receive Rs. 18 lakhs cvery year. The
University of Bombay obtains  about
R, 15 lakhs every year, All  these
institutions which are doing valuable
work and which receive much less
than what the Indian Stat'stical Insti-
tute would be receiving have rightly
been compelled to function through
statutory bodies such as the scnate,
the academic council and the execu-
tive of the university. There is no
-provision for such things here, I have
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no objection if this institution is
organised on the same basis as
universit'es are organised so that its
policies and programmes may be
regulated by statutory bodies which
are responsible  for the governance
and laying down of proper sfandards
for the institution,

The very fact that we desire this
institution to have a national charac-
ter, as stated, means that we should
have within the proposed Bill ade-
quate safeguards to ensure its nation-
al character. No safeguards worth
the name have becn proposed by the
Prime Min‘ster.

Further, a statute recognising the
institution must be such as to prevent
the possibility of abuse in the hands
of those who run the ‘nstitution. To
ensure its proper functioning, to free
it from being accused of being a pri-
vate institution, there must be a
greater financial control. As it is, in
the Bill there is only control of a
post-mortem character. This is
achieved by the provisions relating to
auditors, but it is most important that
current check should be exercised on
whether the monies are being proper-
ly utilised and applied.

Within the constituton of the
Indian S atistical Institute there must
be staiutory programme and evalua-
tion committees whose reports should
be aviilable to Pariiament, There '8
no -uch provision made here.

Further, if we wish to eusure  its
national charac.er we must sce  that
proper recruitment  and promotion
procedures are also laid down, It s
ciear that  the bulk  of this large
amount will be spent on wages and
salaricg of adrinistrative and lechni-
cal personnel.  Even in the Govern-
ment of India, the Central Secretariat
organisation has to  recruit people
through the U.P.S.C., but the com-
mittce under the Registered Societies
Act cannot fulfil the function of a
statutory board. What I suggest is
that we should have a proper recruit-
ment board functioning within the
constitution of the body and this
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recruitment board should have its
functions amd powers determined in
this very Bill; otherwise, Sir, this
inst tution will be a grand field, may
be, of exercising patronage or at least
i will be suspected of exercising
patronage.

‘What 1 am suggesting is for the
benefit of the institution; it is because
we know that all sorts of rumours are
let afloat, If there are critical people
or there are people opposed to the
institution or to its director, there are
likely to be rumours. In order to
check these rumours it is necessary
that in this very Bill these things
should be provided,

Looking into the Memorandum of
the institution 1 find that its member-
ship is open to all irrespective of race,
colour and creed, It is very good.
But, if it functions without statutory
bodies created by Parliament and if
large sums of money are to be voted
every year by Parliament, it would
be possible and it may be an induce-
ment to certain people to capture the
institution. This has happened so
many times about societics that have
been registered through the Register-
ed Societies Act.

Therefore, in order to safeguard all
these things the Bill, I think, should
be referred to a Select Committee for
further probe 'nto the matter and to
sece that Parliament does exercise its
control when it is giving so much
money to a particular institution
wh'ch will remain a private institu-
tion and will have yet, a national
character. This, Sir, is very necessary
for the institution itself and it ‘s very
necessary for the reputation of those
who are running the institution.

Mr, Speaker: Nobody has given
notice of an amendment for reference
of the Bill to a Select Committee.
There is no such amendment before
the House,

Acharya Kripalani: I would suggest
that even the Prime Minister himself
may make a suggestion that the Bill

Bill

be referred to a Select Comm’tiee of
his choice.

8hri Jawabarlal Nehru: I have no
such intention, Sir.

Shri C. K. Bhattacharya (West
Dinajpur): Sir, may I make one
observation?

Mr. Speaker Order, order. 1 am
allowing opportun'ty to all Members.
Before we proceed, let me have an
idea about the time. 3% hours have
been allotted for all the stages of this
Bill, We started at 12'30. We have
spent already 30 minutes. Therefore,
three hours remain. How do we dis-
tribute the time over the general dis-
cuss'on and the other stages. There
are 12 clauses.

An Hon. Member: Make it five
hours.

Mr. Speaker: Leave alone Sfive
hours. How do we distribute these
three hours?

Shrimati Parvathi Krishnan: If we
have five hours, we can have three
hours for general discussion,

Mr. Speaker: Order, order. It is
no good again and  aga n modifying
what has already been decided upon.

An Hon. Member: You have your
discretion.

Mr. Speaker: I cannot extend the
time. The original allotment was only
three hours. not even 3% hours. All
right, if necesary I will allow half-
an-hour more, Let it be 2 hours for
general discussion and 1 hour for the
clauses. Hon, Members will restrict
their speeches to ten minutes.

Shri H N. Mnkerfjee (Calcutta-
Central): Mr. Speaker, Sir, I am
happy to be able to welcome the Bill
which has been brought forward by
the Prime Minister. I agree, of course,
that it would perhaps have been
better if the Prime Minister could
give more time as far as Parliament
was concerned and the matter was
referred, as my hon. friend Acharys
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Kripalani has suggested, to a Select
Committee. But I do not wish to de-
lay legislation on this point and that
is why I feel that perhaps & way out
might be discovered by the Prime
Minister when the discussion has pro-
ceeded further,

We know that on two earlier oc-
casions certain Bills were introduced
in this House by the Prime Minister
in order to regularise the position and
gtabilise, so to speak, the Indian Sta-
tistical Institute. This is an organisa-
tion of which we are all very proud,
and on this occasion at least Parlia-
ment should not grudge the apprecia-
tion which is due to Professor Maha-
lanobis who has put India, s0 to speak,
on the map of the world as far as the
scientific study of statistics is con-
cerned. And this institution has
grown from such humble beginnings
to a position of international impor-
tance, and naturally we are all very
happy and proud about ft.

But on two earlier occasions the
Prime Minister had brought some ten-
tative Bills which were withdrawn
for certain special reasons, and he
has now come forward with a Bill
with which, as I said before, I gene-
rally agree. But there are certain
points on which 1 wish to have some
clarification.

Sir, it appears that the position of
the Indian Statistical Institute, even
after this Bill is passed into law will
continue to be somewhat peculiar,
somewhat paradoxical. I do not wish
to impinge on its character of a pri-
vate, non-profit making organisation.
I do not wish Government to inter-
vene overmuch into the affairs of an
organisation which has already made
good. But, at the same time, I know
that there are many complaints in
regard to the working of this organi-
sation and it is better that Govern-
ment takes very careful thought in
‘vegard to this legislation.
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Reference hag been made to the
memorandum of association of the In-
stitute, which has been filed with the
Registrar of Joint Stock Companies. I
fear that from what I have been told
that this particular memorandum is
by no means very satisfactory. Re-
ferring to this memorandum and giv-
ing it a certain additional sanction, so
to speak, of legislation ig perhaps not
a very safe proceeding. In the terms
of the memorandum, the composition
of the administrative organisation of
the Institute might very well be open
to objection, and from what 1 have
heard it seems that the memorandum
requires to be overhauled, but with-
out going into that matter at all, Gov-~
ernment has come forward in order
to put its final sanction, so to speak,
on the composition of the governing
body of the Institute as it is envi-
saged in the memorandum

Naturally, when Government spends
quite a good deal of money for this
Institute, about Rs. 80 to Rs. 95 lakhs
a year or more is involved—and that
is the estimate given by the Prime
Minister in the Statement of Objects
and Reasons—and when that amount
is going to be allotted under the head
of recurring and non-recurring grants
to this Institute, the country, must be
satisfled that there is a sound rela-
tionship worked out between Govern-
ment and this Institute. There should
not be a violation of the independent
initiative of the Institute, but it should
be kept inside social: control. It
should not be beyond the purview of
the control which the State repre-
sents. I therefore wish Government
to work out a via media, something
of a golden mean, between the initia-
tive of those who are at present run-
ning the Institute and the initiative of
the Government. I say so because
there have been some serious com-
plaints about the working of this In-
stitute. I refer to this with some
hesitation because, as I have said be-
fore, I am very sensible of the im-
portance of the work, the very highly
important work, which is being done
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by this Institute and particularly I
am sensible of the credit which this
Institute has won in world academic
circles. 1 therefore say whatever 1
have to say with very great hesita-
tion. We know that in regard to the
National Sample Survey, for instance,
we are all very happy that this Ins-
titute undertook this job, As a matter
of fact, 1 was very proud when I
noticed that in a report of evalua-
tion in regard te this survey which
was signed by very eminent foreign
statisticians they point out in go many
words that when they come to the
Indian Statistical Institute and try to
evaluate national sample survey mat-
ters they come to learn rather than
to criticise. They say so and I am
very happy and proud about it. But,
at the game time, it is also very clear
that there are some perhaps avoid-
able defects in the operation of the
National Sample Survey projects.

I cannot understand, and occasional-
ly questions have been asked in thus
House as to why National Sample
Survey results havé not been pub-
lished, so to say, promptly. Even now
the majority of the work done by the
National Sample Survey projects re-
mains unpublicised and we have seen
in articles contributed to learned jour.
nals by economists of our country
some specific grievance in regard to
the non publication of many of the
results of the National Sample Survey
projects. Certain results have been
published but the majority of the work
done so far has not been published.
Also, there have been certain evalua-
tiong which point out how the
National Sample Survey projects have
occasionally not been adequate and
the suggestion has also been made
that much of the work which is now
done by the Indian Statistical Instt-
tute over National Sample Survey
projects could very well be under-
taken with Dbetter results by otaer
organisations, by Government or-
ganisations, the Central Statistical
Organisation, by the statistical or-
ganisations under State Governments.
Much of the work i of a routine na-

Bill

ture; much of that work at one time
used to be allotted to the Indian Sta-
tistica] Institute because it was a
pioneer organisation and it had come
into the fleld in a very remarkable
way, and it was only proper that in
the earlier stages of the National
Sample Survey the work was done by
the Indian Statitiscal Institute, but
now it appears that it has become
something like a desk job added to
certain amount of routine function-
ing in the country side, and the
results do not seem to be commen-
surate. As far as our information is
concerned most of the results are not
published as I have just now said.

Again, we do not quite know how
far Government have been able to uti.
lise the findings of the National Sam-
ple Survey. I have seen reports of
statements made by eminent people,
by Dr. Kuznets and others, to the
effect that in regard to the evaluation
of our national income the work the
National Sample Survey has not been
of real importance. When this kind
of criticism is heard, 1 feel a little
hurt and I wish that whatever lacunae
there might be in the work of the
Indian Statistical Institute and allied
organisations are made up.

I am very glad that Government
now contemplates that the Statistical
Institute shall be declared to be an
Institute of national importance, and
1 infer that it only follows that
there would be a greater siress, as
far as the Indian Statistical Institute
is concerned. on rescarch work so
that the scientific study of statistics
can continue in our country in a
better way than it has done so far.
But if most of the time and talent
of the Institute's staff is now to be
devoted to the work of the National
Sample Survey and certain other
miscellaneous jobs which perhaps
ought to be evaluated a little more
carefully than they have been so far,
then the purpose of making this an
Institute of national importiance, of
which we shall be prouder and
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prouder, may not be served. I wish
that there is a greater emphasis on
the scientific study of statistics and
on the dissemination of the kind of
information which pre-eminently the
Indian Statistical Institute can convey
to the country.

13.20 hrs.
{MRr. DepuTY-SPEAKER in the Chair]

I notice also that as far as the
working of the Institute is concerned,
there are many very serious defects.
Occasionally we have heard from the
staff of the Indian Statistical Institute
that they are worried in regard to
their pay and prospects. We have
heard how there is a very serious
disparity in the salary received by
different categories of the staff. We
have heard, for instance, that there is
a kind of one-man control—I am
sorry I have to say it—and the
Director, who is a very eminent
person and whose services we very
highly appreciate, is entirely in con-
trol of every single facet and aspect
of the administration, and there is
hardly any opportunity of creating a
wholesome cadre of administrators
from the Director downwards.

The Director is not in Calcutta
during most of the jear—he has very
valid reasons to go abroad and to be
in Delhi, I know—but the fact re-
mains that, when the Director is not
in Calcutta, there is hardly anybody
to take the initiative, because they
cannot take the responsibility, be-
cause under the context of things
prevailing in the Indian Statistical
Institute, as far as I am informed, no-
body wishes to take the initiative
and everybody hangs upon whatever
falls from the lips of the Director
whenever he happens to be available.
“That is a bad thing. There must be
@ rationalisation of the structure of
this Institute.

We know that this Institute has
produced some very fine people who
have gone to America and other
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places ard have won great distine-
tion; but, there is a kind of atmos-
phere which kills initiative even
among those who are fairly well-
known in th escientific sphere and
statistical work. That is something
which ought to be looked into by
Government a great deal more care-
fully than was suggested by the
speech of the Prime Minister.

I see also that there is a very
highly qualified staff in the Indian
Statistical Institute, but their salary
scales are not certain and that sort
of thing. There is a precariousness
about the stability of their jobs; there
is no certainty about their promotion
or anything like that. In an institute
of this sort, where the Director has
got round him very fine men and
women; it is very necessary to give
some encouragement to those  who
are lower down in the staff, so that
they can combine and offer sugges-
tions for the improvement of the
work of the Institute.

I am a layman as far as this matter
is concerned, but I can try to illus-
trate certain things which 1 have
been told about. We have been told
occasionally and things have appear-
ed in the Press—in the rcputable
section of the Press—that everything
is not lovely in the garden. so far as
the Ind'an Statistical Institute is con-
cerned We have been told that
certain computor machines are lying
idle. We have been told that perhaps
the latest Ural computor machine
gifted by the Soviet Union is not
being sufficiently utilised. When we
hear these things, we are very ua-
happy. I may be wrong, but accord-
ing to my infomation., I understand
that some of the computor machines
which are highly capable are not
being put to the maximum possible
utilisation. only because the results
obtained bv the field work ascociated
with the National 8Sample Survey
are not being properly svstematired,
only because certain jobe which ought
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to be dong by the instrumentalitv of
these computos are not beine done,
I feel certain misgivings about the
whole matter. 1 say thess things sub-
ject to correction, hut this rort of
informatinn bhas appeared in the
Press in recent times and wc get to
kaow about it.

If the staff is taken into confidence
a great deal more, if those who are
subordinate to the Dirzctor are given
the opportunity of develobing their
own initiative. it is poscihle that a
great many of these defects would be
eliminated very eacilv. naturally and
inevitab y. Those voung mear  and
wom~-n who are there in the Institute
should be given an aovportun’iv
offer their own suggestions in regard
to the better working of the organi-
sation. All that is not dnne.

The position of the emplo er in the
Indian Stitist ca' Institute i< so pre-
carious that even though there j¢ a
provident fund, that is not registered.
If that is so, it is not at all a very
light mattor; it shoutd be lacked intn
at once. If there ‘s a provident fund,
it should be registered at orees  so
that the monies deposited in the pro-
vident fund are properly adminis-
tered. I do not wich to make any
reflection on anybodv: 1 do not say
that the provident fund is not being
proparly adm nistered. I cannot say
that; I should not. But at the same
time, things should be made to appear
absolutely straight and above board.

We have been told that as far as
the employees are concerned, in so
many different ways, in regard to the
stability of their tenure, in regard to
disparity ‘n pay scales, in regard to
the precarious position of the¢ provi-
dent fund and in regard to sc many
other matters, there are very many
gerious grievances to be corrected.
Therefore, I feel that Government
should go into this matter a good deal
more carefully and if it choores,
should g've us more information than
can possibly be given in the report
which we have got. These reports are
very valuable; 1 appreciate very much
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the sumgmary of the information
that we have got. But in regard to
the actual working of the Institute,
there are many matters abnut which
we wish to be better informed than
we are at the moment.

Therefore, I feel that while it is
very necessary to declare this Insti-
tute to be an organisation sf national
importance, while it is very important
that Government helps it with money
and whatever advice it cun give,
while it is quite desirable, as the
Prime Minister suggests, tha: we do
not interfere at this particular
moment with the nature of the Incti-
tute, which is a private, non-profit-
making organisation, at the same
time-—we have now put certain
social controls on that; all that is
certainly acceptable—] feel Govern-
ment should apply its m'nd a great
deal more seriously in resard to the
actual working of the Indian Statis-
tical Institute and improve the work-
ing.

W have got a great deal from the
Institute already, but we exp~oct from
it a very much greater amount ot
work and a better calibre. We wish
that the peop'e who work in the
In<titute have a feeling that ‘he Ins-
titute recally be'ongs to themr and the
whole country and that their talents
should be unreservedly at the dis-
posal of the Institute.

There is another matter to which I
should like to make a rcference
before I close. Under this Bill, this
Institute is being empowered to grant
degrees and diplomas in s'atistics.
As far as I know, the Institute per-
hape ¢ven now gives certain diplomas
in statistics; now, they wouid be
given the power to grant degrees. I
do not object to this at all. But 1
remember, and I read in the r2ports

-supp'ied to us, that sometime ago,

the University Grants Cormassion,
when it was asked for its apinion,
gave it as its view that the Indian
Statistical Institute in the present
circumstances wou'd no. be cunsider-
ed to be of the stature of a univer-
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sity. The power to grant degrces, I
expect, presupposes that.the .n:titu-
tion which grants degrecs is of the
same stature as a university. There-
fore, when the Prime Minister re,.’ies
later, I wish he makes cle.r low,
without being allowed the stature of
a university, the Institute caan :ant
degrees. This is a matter on which
also I feel that some kind of clanfi-
cation ought to be given by the
Prime Minister.

I repeat, therefore, that ith't¢ is an
Institute which we should certu'rly
assist to whatever extent we can bt
there are certain definite gricvanres
which are bruited about in regar?! :o
the working of this Institute and they
have got to be removcd. Tiere are
certain very specific grievances of the
staff, which have got ‘o Uc taken
carc of, before Gove'nr,-nt offcrs
the Institute the max:mu-y assistance
that it possibly can give.

Therefore, I feel that after some
drastic searching of the heart takes
place as far as the administration of
the Institute is concerned, and after
Government gives much more time
to its actual working, it should be
perhaps possible for us to derive from
the Institute that amount of result
which we have all in view. 1 would
like to conclude again by referring to
what 1 said earlier, that the Indian
Indian Statistical Institute is an
organisation of which the country is
proud and the Director has done
work for which he should get the
country’s due meed of appreciation.

Shri Morarka (Sholapur): Mr.
Deput) -Speaker, I rise to support the
principles and object'ves of this Bill,
because this is a Bill which gives
this Institute a certain special status
which, 1 think, the Institute has well-
earned. The need for a suitable and
stable agency for collecting reliable
statistics in this country cannot be
over-emphasized and, as the hon.
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Prime Minister sa‘d this morning,
planning without statistics on 3 large
scale is unthinkable. But it is equally
true that when an institution grows
to a certain size, or when it receives
most of its funds from the Govern-
ment, or when it achieves certain
importance, then governmental con-
trol, State regulation, of that institu-
tion is inevitable.

A similar Bill was brought before
this House in 1956 by Shri Deshmukh
but, for reasons not known to this
House, it was...

Shri Nath Pal (Rajapur): We
know that.

Shri Morarka: You were not here
then.

Shri Nath Pai:
reasons.

We know  the

Shri Morarka: The present Bill,
though it differs only slightly from
the scheme of that 1956 Bill, differs
materially from other Acts which give
similar recognition to other scientific
institutions in thic countrv. Here I
am referring to two institutions in
particular—the Institute of All India
Medical Sciences and the XKharagpur
Technological Institute. There  the
scheme of the Government has  been
that whole the institutions were
allowed to maintain the'r  autonomy
and flexibility of functioning, yet the
Governmeunt did exercise the mini-
mum control. The authority of the
Government to nominate two persons
in the governing body, the right of
Parliament to appoint its nominees
in the governing body, the right of
Parliament to ask for the annual re-
ports and, finally, audit of the report
by the Auditor-General,—were gsome
of the main safeguards provided in
those Acts.

But, then, in the case of those insti-
tutions we did not give such big
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grants. Here, this institution would
be getting almost a crore of rupees.
with which you can easi,y run a full-
fledged university, and in the case of
such aan institution this Parliament,
or this Government, not to have
any control whatsoever, except under
special circumstances when some-
thing gnes wrong with the working
of the Inst'tute, is something un-
understandable.

If you kindly look at the constitu-
tion—the memorandum and articles of
association—of this Incstitute, you will
find, after all, who are the real
owners, who are the persons who
would exercise control, who are the
persons who would get and spend this
huge amount of crores of rupees every
year. The memorandum says that the
general body, or the body of members
assembled in a general meeting, would
be the supreme authority. So far so
good. But who are the persons who
are entit'ed to become members of
this Institute? There are ordinary
members, life members, patrons and
so on and so forth. The Council of
the Institute can clect anybody whom
it thinks proper. An ordinary member
has to pay a fee of Rs. 25 per year.
Similarly, if a person wants to com-
mute it into a consolidated amount.
he can become a life member. Now,
therc is no period of time up to
which a person can be a member. }
would like to know from Govern-
ment how many members are there
in th's institution, how many persons
attend the annual general meeting
and how the clections have taken
place in the past. Let us sce whether
in fact this is an iastitute of the
public importance where public is
interested and you can safely entrust
your funds without running any risk,
or whether it is just a one-man show.

I have been reading the history of
this Institute and after I have read
it—I must frankly confess it here—
I cou'd not help feeling this institu-
tion iz more or less a one-man show.
The history of this institution began
from a certain day soon after the
first world war when Professor Maha-~
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lanobis came on a short holiday to
India from Cambridge and when his
professor, Macaulay, drew his atten-
tion to certain statictical table which
created a liking for him; and he came
here and established certain statis-
tical laboratories and he created this
institution. The institution was offi-
cially registered in 1932. The Institute
was lucky in having visits from very
prominent personalities who lent
the Institute not only dignity and
prestige but also financial help. So,
the first time we heard of it was in
1934 when Sir James Grigg, the then
Finance Member, gave the first grant
for training and rescarch. Then many
foreign professors, including Sir
R. N. Fisher, visited this Institute
and gave good testimonials for its
activities. But the Institute did not
get any State patronage till 1946,
as the report says:

“Just before the general elec-
tions Shri Jawaharial Nehru vicited
Calcutta and stayed for a few days
in Mahalanobis’' house in which this
Institute was located at that time
and thus came to know the work
of the Institute intimately.”

In 1949, Professor Mahalanobis be-
came the honorary adviser to the
Cab‘net and m 1950 the National
Sample Survey Project was put under
his charge. In 1954 he started collect-
ing statistics for our Pecond Plan. It
is the claim that thc Plan-frame on
which our Sucond Plan was based,
was prepared by this Institute.

So far so good. And 1 do not want
to suggest that this Institute has not
done remarkable work. Professor
Mukerjee said that Professor Mahala-
nobis js one of the first persons to put
India on the map of this science of
collecting statistics, and he is the first
person to make some attempt to col-
lect statistics on a national scale.
But, then, the question is whether,
looking to the amount that we have
spent and the time which we have
spent, we are getting the correspond-
ing results, and for that vou must
apply three tests. For the statistics
to be useful, first of all they must be
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reliab'e; second’y, they must be cur-
rent and, thirdly, they must bz pre-
sented in an understandable form.

If you apply these three tests, what
do you find? First of all, let us take
the question of reliability. The statistics
were collected primarily for three
agencies—Planning Commission,
National Income Unit Committee and
the Food and Agriculture M-‘nistry.
None of these thrce agencies has yet
accepted the statistics mainly on the
ground of their re'iabi'ity. 1 agree
that the field workers of this Insti-
tute have put in hard work. I also
agree that the amount of work which
they have to put in is a sort of Her-
culean task. But the fact remains
that the data they collected are con-
sidered to be not sufficiently reliable
to be made use of by any one of the
agencies for which they are collected.
The Planning Commission wmade a
very limited use of those data, that is,
only for the purpo-e of studying the
elasticity of the consumers’ demand.
95 per cent of the data used by the
Planning Commission are collected by
other Government agencies and
hardly § per cent of the data they
have used are collected by the
National Sample Survey.

Shri Ranga (Tenali):
good thimg.

That is =

Shri Morarks: Similarly, in this
case of the Food and Agriculture
Ministry, they still prefer to use the
data collected by the ICAR, or by
other agencies of Government to that
of this National Sample Survey. It is
accepted throughout the world that
statistics can be co'lected only by
means of sample method. But then
the question ‘s: what type of sample?
You can have the information co'lect-
ed by means of personal interview,
or you may have the information col-
lected by actual experimentation. For
example, if you want to find out the
crop production in a particular area,
you can send your field workers to
our peasants and ask them how much
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they produce dur'ng a particular
year; or, at the time of the season
you can cfend your team, and they
will select at random some fleld as a
sample, cut it and then compile thes
statistics. Now, the ICAR has been
using the crop cutting method where-
as' the National Samp'e Survey has
been following the interview method.

What happens? I have seen one ot
two reports. At the end of the Report
they gave a proforma questionnaire.
In some of the reports I find that a
vi'lager is put as many as 4,000 ques-
tions. He is put questions like, how
much salt he had consumed or how
much clothing he had in a particular
year. How is it possible, for him to
answer corrcetly 1 ask. Leave
alone a v'llager. Can anybody here,
including the Director himself, say
as to how murh salt he has consumed
in 19587 This is so far as this
method is concemed.

The Review Committee, of which
Profersor Mukerjee spoke, suggested
again and aga’'n the need for simpli-
fying the questionnaire and for re-
ducing jts size and scope. Thev said
that perhams better results would be
obtained by the NSS if theyv were to
contract the size of these auestion-
naire.

Dr. M. 8. Aney (Nagpur): How
much time would be required to
read those 4.000 cuestions?

Shri Morarka: Then again, the
interviewer. who goes, might mis-
interpret the question or the person
to whom the question is put might
misunderstand it. He might not have
a proper record. Our villagers do not
keep any record whatsoever. They
cannot answer questions with the
precision that is mnecessary in this
science. Therefore a sma'l mistake
in one samp'e is bound to be magni-
fled and make all our calculations
erroneous. While the necersitv of
statistics is very great, reliable statis-
tics are verv helpful and are needed,
at the same time wrong statist'cs can
be very dangerous, They can com-
pletely mislead us.
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The second point that 1 was ven-
turing to submit was about the time
taken in publishing these reports.
Statistics to be usetul, as I have said,
must be current. Some of the reports
wn.ch the Institute has publ:shed re-
tate to the years 1949 and 1950. They
have been made available to us some
time in 1838, almost a decade .iater.
Such statistics, no doubt, can be of
historical importance or academic
value, but they cannot certainly be
of any practical use for th.. purpose
of framing current Government poli-
c.es, economic, fiscal or sirategic.

There is another criticism and that
is that this institution does not pub-
lish all the statistics which it collects.
It publishes only those statistics
which it considers convenient. On
that point the Review Comm ttee had
an observation to make. The reason
why the institution does not publish
these statistics i that there is a lurk-
ing fcar in its mind that these statis-
tics are not reliable. At one¢ place,
on pige 31, this is what the Review
Committee says.

Shri Ranga: Which committee?

Shri Morarka: The Review Com-
m ttez. A review committee was ap-
pointed consisting of emiaent foreign
professors to review the work of the
NSS. The Committee had very little
timz> at its disposal and thercfore did
not make an exhaustive rcrort. But
‘n the report that it has madc. this
is what it says:

“There is naturally a tendency,
when discrepancies are brwught to
light, to dzlay or withhold publi-
cation of statistics to which they
refer. In this respect wec beleve
that NSS has in certain ca<es exer-
cised excessive caution.”

Then, they go on to say that publica-
tion of results even if they arc erro-
neous is useful because they provide
a basis for comparison w'th other
statistics, otherwise you accept one
set of statirtics uncritically and with-
out any change whatever.

Bill

Shri C. K. Bhattacharya: Where is
the remark about the lurk..g fear?
The hon. Member stated thai the re-
sults were not bewung published due
to a lurking fear in the mind of the
Institute. Is there anything to that
effect in the remarks of the Review
Committee?

Mr. Deputy-Speaker: That is the
hon. Member’s rtmark.

Shri C. K. Bhattacharya: That is
hon. Member’s remark.

Shri Morarka: That was my re
mark.

Now kindly see the objec's of this
Institute. This Institute is being
given national importance and
national recognition. According to
me the objects of the Insutute are
too vague and its functions cr too
w'de. 1 would only read ine third
object because my time is limited.
It says:

“to undertake any other activities
which in the opinion of the¢ (ouncil
may be usefully carried cut by the
Inst tute in furtherance of national
development and social welfare.”

National development and sccial wel-
fare, are the only limiting conditions.
They have nothing to do with statis-
tics. They may undertake anything,
including a milk dairy, if it is in fur-
therance of national development or
social welfare.

Now kind'y see function No. 12.
It says:

“to carry on directly or ‘n col-
laboration with associated #r sub-
sid'zed agencies research for deve-
lopment of and to make, construct,
manufacture or produce, computing
and cscientific instruments, machines,
equipment, appliances and iools;”

Is it a function of the Institute to
manufacture all these insiruments,
scient fic and others? Not only this,
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function No. 2 is most important. It
reads:

“to  establish, maintain and

manage and assist in the estab-
lishment and maintenance of
schools, colleges, training institu-

tions, education centres, latorato-

ries,...."

So far, so good. But further it cays:

e workshops, factories, ex-
perimental farms....”

and things like that. How can this
Institute run factories, experimental
farms or workshops? That certainly
is not the function of a statistical
institute, I know the Institute itself
cannot do it and it may not be its
intention to do these th'ngs. But still
when you are giving statutory recog-
nition to an institution and calling it
an institution of national importance,
the aims and objects of that inst tution
must be precise, well-defined and
there must be proper control and
regulation by the Government and by
the Parliament.

I would only refer to one or two
points which are very small. First is
about the amount spent each year by
this Institute. On page 53 of this
latest report, which is available, I find
under item 9 on the Payments side
that hire and ma'ntenance of tabulat-
ing equipment. key punches and veri-
fiers including freight, transport, elec-
tricity charges etc, amount to
Rs. 8,67,000. This item occurs year
after year and every time this item
is almost of the same dimension. 1
wonder as to why we are paying such
a heavy h're charge or rent for these
machines if the machines are needed
by the Institute, which I am sure are
needed for all time to come. Why do
we not buy them and keep them? Or
{s it that they have been purchased on
hire-purchase system and we are pay-
ing some insta’'ments? 1 do not know
the actua) position. But it seemed to
me a very big amount to pay by way
of hire and that too every year.
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There is another point which 1
would like to mention finally and I
hope I will not be misunderstood.
Since this institution is being given
a national character, I do hope that
the Institute would in due course shed
its bias for provincialism. I say this
for two or three reasons. If you kindly
see the Memorandum and Articles of
Associat on, which is being adopted
by this Act, you will find that it says:

“At least half the members of
the Executive Committee shall be
elected from members of the
Council who are ordinarily resi-
dent m the City and suburbs of
Calcutta or De hi.”

Why this qualification?

Dr. M. 8. Aney: That may be to
keep the presence of members and
quorum at the mceting.

Shri C. R. Pattabhi Raman (Kum-
bakonam): That is under the Rules.

Shri Merarka: If anybody says that
a person who does not attend so many
meetings would be disqualified, I can
understand that. Or, if you say that
a person should have this academic
qualification before he can be taken
as a member, I can understand that.
But is it a qualification that a person
must be a resident of such-and-such
place, before he can become a mem-
ber?

Mr. Deputy-Speaker: The hon.
Member's time is up.

Shri Morarka: Only one more point
and 1 will sit down.

If you read the annual reports,
every year you will find a heading
“External activities of the Institute
and tours abroad”. I have gone
through three or four reports for the
past years, the last one being for the
year 1958-59. Without exception I
find Professor Mahalanobis accom-
panied by his wife went abroad and
stayed in India only for a few weeks.
Before they come, they have to plan
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another tour. Every time the same
team was out. When this Institute is
a National Institute and broad-based,
opportunities should be given to
younger persons, more competent per-
sons coming from all areas to go and
represent this country. If not, at least,
Prof. Mahalanobis could take out a
delegat.on or team consisting of other
persons also. Everytime the delega-
tion consists of the same two persons.
There may be some justification. I do
not know. A person who :s not well
conversant with this, gets this unhappy
impression. I hope my suggestion
would be appreciated in the proper
light and something would be done.

Shr.mati Ila Palchoudhuri (Naba-
dwip): Mr. Deputy-Speaker, I warm-
ly support this Bill. I am indeed sur-
prised when my hon, friend Acharya
Kripalani says that adequate safe-
guards have not been offered in this
Bill. In fact, adequate safeguards of
every kind have been offered. Under
clause 12, Government will have
power to take possession of any part
of the Institute and control it should
occasion arise. In fact, I think, it has
taken unto itself powers what the
Government takes 1n a municipality.
I do not see where the safeguards do
not lie.

Secondly, my hon. friend Shri H. N.
Mukerjece has remarked that the pro-
vident fund is not registered. I do
not know if 1t is registered, but Sir,
there are trustees who look after this
provident fund. I think they do their
best to utilise this fund in the most
useful way possible.

Thirdly, I would say that remarks
have been made sbout this Institute
that a'l its statistics may not have
been as much used as one would
think they should be. I would
like to put it to the House that this
Institute in days as far back as 1922,
took up the d'sastrous floods that hap-
pened in Bengal and recommended
certain things which saved a large
expenditure. This Institute took
statistics about the floods in the
Brahmani river in Orissa. That also
forms the basis of the schemeg for the
Hirakud project Prof. Mahalanobis’s
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paper about the Burdwan-Hooghly-
Howrah flushing and the Irrigation
schemes, as early as 1930 formed the
basis of the calculation of the
Damodar Valley, years before any of
these multi-purpose schemes were
taken up.

This Institute, starting from small
beginnings, when it had only an ex-
penditure of Rs. 250 has gone up from
strength to strength and is now in a
status that is recognisable as a Nation-
al Institute. I hope that that status
will be given to it with the full sup-
port of India and this House, because
the people who have worked in this
Institute  have  considered service
above self. I have sir, had occasion as
a young girl to see the beginnings of
this Institute when it was not as big
as it is today. I have seen the self-
less devotion that has been Prof.
Mahalanobis’s contribution to this
aspect of statistics in India.

I would also like to point out ‘that
certainly in India, we today need an
approach to science that is very neces-
sary. Science is the backbone of all
plans. Science is what the soul is to
the body. Statistics will provide the
practical content to any science. If
you look at it, this Statistical Institute
has certainly done its work in the
past and is carrying on valuable work
in the present, It has been remarked
that it takes part in routine statistics.
Rouline statistics only cannot serve
the purpose of planning. Routine
statist cs have to be read by the peo-
ple who work with them. The figures
are there. Only figures in statistics
mean nothing. They can be made to
represent anything you wish. There
is a saying which really does not
apply but which is in the public mind
that there are lies, damn lies and sta-
tistics. That is not so when you apply
the statistics with a scientific mind. It
is the scientific mind behind this insti-
tution that looks into the routine sta-
tist'cs angd routine figures, studies the
trends, sees the developments, and
supplies the checks and balances for
the plans. Without statistics, your
plans would be just as if it were 2
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body without the framework of the
bones. I would certainly say that the
Statistical Institute has supplied that
basis and done this work admirably.

There are some amendments that
have been brought to this Bill. I am
surpr.sed at the amendment of Shri
Bimal Ghose, in which he c.aims that
the Government should give approval
to a degree that the Institute would
give. When an Institute of this sta-
ture, manned by men of eminence who
know their job, which is going to be
recognised, I hope, as an Institute of
national importance, g ves a degree,
how does it convey any kind of pres-
tige of the Institute if it is to go to
the Government to ascertain as to
how the degree shoulg be granted?
It should be autonomous. Now, re-
garding audit, Sir, the right to scienti-
fic research and scientific work should
never be troubled by governmental
organisation or governmental adminis-
tration. Shri C. D. Deshmukh, when
he attended one of the meetings of the
Institute last year, I think has given
his op.nion unequivocally over this
point. Shri C. D. Deshmukh, I think,
has a good idea as far as finance is
concerned, as to what should be done
about financial control in the Institu-
tion. He has said,—I am quoting the
words of Shri C. D. Deshmukh—

“It was suggested to Govern-
ment that the affairs of the insti-
tute shou'd be audited by persons
nominated by the Auditor General
in the same way in which all other
government transactions are
audited. We feel here, on behalf
of the Inst'tute that this would be
a very misconceived step.”

This will amply prove, when the opi-
nion of people who have knowledge
of the actua] working of the Institute,
which Shri C. D. Deshmukh has, of
people who have actual knowledge of
finance, which nobody can doubt that
Shri C. D. Deshmukh has, is this, that
any kind of audit by the Auditor
General in an Inst'tution like this
wou'd be entirely misconceived. It
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would throttle the progress of science.
What has been provided in this Bill
is quite safeguard enough to look after
the funds that the country ig going to
give to this Institute to go on with its
work, and do what is needed for an
institution of this descr.ption in India.

About internal matters, I would just
like to place one thing before the
Housc. Sir, this is not an industrial
organisation, not a factory, not an
cnterpr se. This is a scient fic institu-
tion where the workers have to work
always in close collaboration with the
highest. Many of them have good op-
portunities of promotion. There could
be no qustion of selection to cadres
by any authority, bacause that, I think,
would be automatica Iy dealt with on
the'r merit. People from this inst tu-
tion have gone abroad and have won
fame for themselves in every sphere
and for the inst:tution. The fairness
of the directors and the people work-
ing at the top has always been appre-
ciated and spoken highly of. If there
is any idea that there should be a
kind of trade union sm in an institu-
t on hke this, it will certainly defeat
its object. It should never be thought
of in these I'nes because this is  an
mnstitute which  is  mainly sc entific
where people are studying the trends
and try.ng to probe into the future,
and from these studies of statistics
and employment of the figures and
stud'es, the country is benefited.

In the end I would on’y like to add
what Mr. Holmes, an American poet
and novelist, has said, which s very
apt. Solmes says that science is a first
rate piece of furniture for a man's
upper chamber if he has common sense
on the ground floor., Statistics supply
that common sense on the ground
floor, and science on the upper storey
of Ind'a will, I am sure, be fully help-
ed by the stat st'cs that we will get
from the Indian Statistical Institute
when it attains and is given the
glory and the sanction and the
approval of a national institute
and peope who have worked for
it will win the admiration and love of
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the country for the work they have
done for India.

Mr. Deputy-Speaker: I am afraid
I shall not be able to give any Member
more than ten minutes.

Shri Mahanty,
14 hrs.

Shri Mahanty: I may be forgiven
it I am not able to see eye to eye with
the hon. Mover of the Bi.l regarding
the underlying principles of thig Bill.
1 feel the Government, by seeking to
control the policy and the direction of
the Ind.an Statistical Institute, is tak-
ing away an agency which could have
been utilised possibly for check.ng up
the various statistics which are offered
on behalf of the Government from
time to time. 1 fail to understand why
the Indian Statistica] Institute which
has run all these years, for the last 20
years, without any kind of aid or sub-
vent on from the Government cannot
continue as such, and why today it is
being converted 1into a semi-Govern-
ment organisation where the policy,
perspective, direction, everything is
being sought to be contro led by the
Government., I thoroughly disagree
with the propos tion which has been
made that it is going to maintain its
autonomous, flexible character. Any
one gomg through the Bill will find
any number of clauses to show that
it is the Government which will pre-
pare the programme of work, which
w 11 appoint the reviewing committee,
which wil] issue directions from time
to time,

QOurs is a welfare State where our
life is being controlled from the cradle
to the grave. So far so good, I wel-
come it. All Welfare States have sur-
vived on statistics. Somebody said, I
do not agree with him thoroughly, that
statistics was a lamp post which was
not so much for showing the way, but
for the drunkard to lean against. We
know there are statistics and statistics,
Even Prof. P. C. Mahalanobis five
years ago in a public statement stated
that India had produced and consumed
much more foodgraing than was sought

Bill

to be established in the official statis~
tics. The only point I am trying to
make is this: the Welfare State which
tries to control our life from the cradle
to the grave will always produce such
kind ot statistics that w..l begu.le the
people. Therefore, .f this institution
maintains its original independence, it
can render yeoman service for check-
ing up the Government statistics which
are being offered from t.me to time.
Therefore, I am sorry 1 am not inclin-
ed to agree even to the underlying
principles of this B.1l

Then, there are some other aspects
wh.ch bave been really confused. I
believe much of the story will possibly
nevcr be told, much of the story will
never see the light of day. 1 do not
k«now why the Prime M nister has
come with th s Bil. The House knowg
that this sum of Rs, 93 lakhs provided
for th:s Institute during 1959-60 comes
under a Demand relating to the Home
Ministry. It is Demand No. 52 which
has been mentioned in Financ.al
Memorandum, Possibly the Prime
Minister owes an answer to th s House
as to why he comes to the House with
a Bill which relates to a Demand
under the Home Ministry. Somebody
should also tell us, before we are ask-
¢ed to give our seal of approval like a
dhobi mark, why the Bill wag with-
drawn in 1956-57. I do not find the
hon. Mover herd; 1 do not find the hon.
Home Minister either, I find the
Deputy Minister of External Affars.
Statistics is as external to external
affairs as anything can be. I am speak-
ing in all seriousness. Somebody
should tell us why the Bill was with-
drawn, why the Prime Min'ster moves
this Bill while the Home M nister is
quite hale and hearty.

Then there are some other aspects.
For instance, under clause 4 this Insti-
tute is going to confer diplomag and
degrees. When I look at the review
of work by Prof. Mahalanobis I find
that he himself was opposed to this
idea. I may inv tc attention to page
67 of the report for 1958-59 wherein
he has said:

“But I understand because of
what was considered to be highly
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specialised nature of statistics, it
was fe t that it would not be pro-
per to give us powers to award
degrees.”

This is the statement made by the
Director of the Institute. Somebody
should have told us why the Govern-
ment is being more enthusiastic than
the Director himself to confer power
on the Institute to award degrees and
d.plomas.

The University Grants Commission
was also opposed to it. I now give a
quotation from the speech of the
Chairman of the Commission, Shri C.
D. Deshmukh. He said:

“They honestly felt (that means
the visiting committee of the Uni-
versity Grants Comm ssion) that
from a purely academic point of
view, the total range of discipline
was too narrow to permit of their
advising the Central Government
that the Institute might be notified
as deemed to be equivalent to a
university.”

This was the v:iew of the University
Grants Commission’s Chairman, and I
have also guoted the view expressed
by Prof. Mahalanobis. The latter did
not want the Institute to confer dip-
lomas and degrees, ,according to his
own statement. Now the Government
ought to tcll us why they are so anxi-
ous to confer this right on this Insti-
tute.

You know this is going to be declar-
ed as an Instituté of national import-
ance under Entry No. 64 of the Union
List which reads:

“Institutions for scientific or
technical education financed by
the Government of Inda wholly
or in part and declared by Par-
liament by law to be institutions
of national importance.”

It is truc this Institute has been giving
training, but the most important thing
is: has this Inst'tute a course of study?
Will the hon. Prime Minister tell us
whether this Institute has a course of
study? So far as I know, Prof. Haldane
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has been entrusted with this work,
and I do not kimow as yet if the courses
of study have been prescribed. In
the absence of a course of study, how
this Institute will conduct examina-
tions and confer diplomas and degrees
is frankly baffling my understanding.

Then there are one or two other
minor points. Nobody disputes the
proposition that our machinery for
col ecting statistics should be more
streamlined, that it should be placed
on a more fool-proof basis. But the
House must remember that the follow-
ing bodies of the Government of India
are also engaged in the same task.
There was the Central Statistical Unit
established in 1949; then there was the
National Income Committee establish-
ed in 1949; there wag the National
Samplce Survey formed in 1950 which
is now, of course, under the aegis of
this Institute. Then, the Reserve Bank
is also covering more or less the same
ficld of activity. Then the Central
Statistical Organisation was establish-
ed in 1959 for which a provision of
Rs. 13.50 lakhs has been provided in
the Budget. This Central Statistical
Organisation has bcen doing the very
same act vitics which the Indian
Statistical Institute has been doing.
The Centra)l Statistical Organisation
also has a training programme under
which the traineeg from this institute
have their examinations. I would 1'ke
to be corrected. if I am wrong; I would
like to know whether it is not a fact
that trainces from the Indian Statisti-
cal Institute have to appear for exami-
nations conducted by the Central Sta-
tistical Organisation.

Bes'des, there are also the State
Governments who are getting any
amount of grants or loans from the
Government of India. Therefore, in
our enthusiasm to build statistics, we
have got a motley crowd of statisti-
cians in this country, to borrow a
phrase used by our Prime Minister.
We do not know where we stand. One
set of statistics is be’'ng discounted by
another authority. Therefore, we feel
that it was time encugh that there
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was some kind of a co-ordinated effort
to control these statistics.

I would have bcen personally very
happy if the Indian Statistical Institute
could have been left outside the pur-
view of the State; and if the Stat.stical
Institute could carry on for as long as
twenty years, with fees or revenues
derived from contract, they could have
been allowed to do so even now with-
out impairing their efficiency or accu-
racy.

Shri Khadilkar: I weicome the Bill
which seeks to confer national status
on an institution which has done
pioneering work in the fleld of statis-
tics in our country. But while we
seek to confer national status on an
institute of this character, the real
problem is how far we as a parlia-
ment are entitled to exercise control
over it, in regard to the financial pro-
visions that we are making. Another
aspect is how far an autonomous in-
sti ution of this character shouid be
left free, more or less, without any
statutory structure laid down by this
House to govern its functioning.

As I was trying to make out when
1 tried to raise the point of order,
when I went through the reports of
the debates of the Constituent As-
sembly I discovered that when this
issue was discussed, there was concen-
sus of opinion that when the Parlia-
ment tries to confer national status on
any institution, the s‘atutory structure
must be defined, and some financial
control also must be exercised. That
was the general tenor of the discus-
sion that took place in the Constituent
Assembly.

In this Bill. what I find is that there
is a half-hearted attempt on the part
of Government, on one side to have
financial control, and on the other
side, to have a little administrative
control, without laying down definitely
a gort of charter that would govern
the institute. I may point out one
instance. Even the Royal Statistical

Bill
Institute of Britain, which is con-

stituted under a Royal Charter, has
not got such freedom.

I entirely agree with what the Prime
Minister said while moving the motion,
that in this country we must give
greater freedom to scientific studies
without any governmental interfer-
ence. To give an instance from my
own experience, of governmental in-
terference, I can say that in 1946, when
the food situation became very acute
in the Bombay State, a friend of
mine, a professor of the Bombay Uni-
versity, who was supposed to collect
some statistical information for Gov-
ernment was invited by the Chief
Secretary and told, ‘Look, here, your
findings are likely to create disaffec-
tion; so, do not publish them’, because
the study was financed by Govern-
ment. So, this is a dilemma. In case
there is Government interference, the
statistical material is likely to be taint-
ed by Government’s policies, directly
or indirectly, and it would not be taken
as a reliable basis for scientific pur-
poses. Therefore, I, for one, would
say, give complete autonomy and give
them a grant and get the work done
by them on a contractual basis. I am
connected in a friendly way with
another institute in Poona, of equal
standing and reputation, namely the
Gokhale Institu:e, of which Shri D. R.
Gadgil a friend of Shri Mahalanobis,
is the Director; they have been doing
work in this field, but they get dona-
tions; they get help, but there is no
control. They have established them-
selves in this fleld as an authority.
This is a good thing.

The Statistical Institute, however, is
getting about Rs. 80 or 90 lakhs from
Government annually. Government
are trying to meet the demands made
in this House and outside and also the
criticism that some control by way of
audit as well as administrative super-
vision must be there, by bringing for-
ward this measure. I fail to under-
stand what difference it would make
if the Auditor-General examines the
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accounts, or a body of independent
auditors approved by the Auditor-
General examines the accounts. After
all, auditing is a science, just as sta-
tistics is a science, and those auditors
also will be guided by the same rules
and the same principles. So, where is
the question of interference?

Then, Government want to allow
this Institute to exercise the power of
conferring degrees. I know that in the
Gokhale Institute also, students are
admi ted for higher studies in statis-
tics, and they get instruction there. I
could understand such a thing being
done in this case also; I could also un-
derstand a charter being given, just
like a university charter, by which
you create an autonomous body funce
tioning within the statutory structure
laid down by this Parliament. I think
we shall be failing in our duty if we
pass this Bill without giving much
thought to a legislation of this kind.

The other alternative is this. The
Institute should function absolutely
independently. I have no grouse
against that. For, there should not be
any interference; there should not be
any criticism, and Government could
get the work done on a  contractual
basis or otherwise, and give them
grants, without asking for accounts. Of
course, there can be general supervi-
sion we can get annual reports and
place them on the Table of the House.
But, in the name of not throt'ling in-
itiative, are we justified, and is this
House justified in giving a body a
national status without at the same
time laying down certain conditions
which the makers of our Constitution
thought fit while this particular Sch-~
edule was being drafted in the light
of the discussions in the Constituent
Assembly? This is the main problem
before the House. Therefore, initially,
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1 pleaded that this Bill should not be
passed in haste, but should be referred
to a Select Committee.

I do believe, and I subscribe strong-
ly to the view, that there should be
autonomous bodies completely free
from Government interference, if we
are going to develop science in this
country. Otherwise, science will be
made a handmaid of Government; and
if s‘'atistics, particularly, is made the
handmaid of Government policy, then
nobody will rely on what is stated by
Government in support of their policy.
That danger is there.

Therefore, my humble submission is
that instead of passing ths measure
hurriedly, it would be far better if it
is referred to a Select Committee;
because, 0.1ce we pass this, then it will
b2 a sort of model mecasure for confer-
ring national status on other institu-
tions of this nature without in any
way violating or stultifying the wishes
of this House.

There is just one small point, and 1
have done. Last yecar, suddenly, noti-
ces were served on the employees of
this Institution, and there was a pan-c,
What guarantee is there for the em-
ployees? There are about two thou-
sand young scientists here, coming
from all parts of the coun‘ry. I do
not want to go into the merit: of the
question. as my hon. friend Shri
Morarka has done. For, how to col-
lect statis.ics is also a science; so, it
is not for me to say whether this
method is right or that method is
right.

The point is that when we legislate
for institutions of this type, we must
look to the interests of the employees
as well. In this Bill, unfortunately,
that part is completely lacking, be-
cause there is no control on that as-
pect i.e., recruitment, at all.
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Therefore, before rushing through
this measure, I would again appeal to
the Leader of the House to see that
we give a lttle quiet thought to it
from the point of view of the deve-
lopment of independent scientific in-
stitutions which are doing very good
work——and this Institution is a world-
famous Institution doing a good work
—and see what {ype of autonomy
should be given to them. This should
bz demarcated properly. I should be
thought out properly. Then this mea-
sure should be passed. In the end, I
would once again appcal to the Mover
to refer this Bill to a Select Commit-
tee which is the place where we can
give enough thought to this matter. It
would really help the Institute to func-
tion in a proper manner. This should
be done while we are making this law.

Shri C. R. Pattabhi Raman: Mr.
Do2puty-Speaker, quite justifiably tri-
butes have been paid to the enormous
work carried out by the Indian Statis-
tical Institute. On the occasion of the
Silver Jubilee of the Institute, the
Prime Minister said in a message to
the Institute with regard to its role
in planning:

“The Indian Statistical Institute
has gained a reputat on for itself not
only in India but in every country
where statistics are studied. It has
grown in recent years and has per-
formed importan: functions in con-
nection with our planning work.
Indeed, it is an essential part now
of our planning organisation. On
the occasion of its Silver Jubilee, I
send it all my good wishes”.

That was the tribute paid by the
Prime Minister on the occasion of its
Silver Jubilee of this Institute.

It is worthwhile noting—because
some comment has been made—what
Professor Fisher has to say with re-
gard to the sample survey method and
the census method. He says about
sample survey:

B

“I have made four claims for the
sampling procedure. About the first
three, ggdaptability, speed and eco-
nomy, I need say nothing further.
Too many examples are already
available to show how much the new
method has to give in these ways. But
why do I say that it is more scientific
than the only procedure with which
it may sometimes be in competition,
the complete enumeration?”.

1 am quoting this from the National
Sample Survey General Report No. 1
for the period October 1950 to March
1951. The Report quite rightly says:

“From practical considerations, the
choice is between organising sample
surveys and having no information
at all”.

That is the position so far as sample
survey is concerned. So far as the
interview method 1s concerned, again
I find in the Report No. 2 of the
National Sample Survey (April—June
1951): -

“The information is collected in
the NSS mainly by the ‘interview
method’ in which the investigators
visit each household included in
the sample and make direct enqui~
ries from the householders”.

The real trouble is that while these
surveys are different abroad, for
example, in England or America.
where the people who are interviewed
and questioned have a certain amount
of educational qualifications and are
no. shy of dealing with investigators
or government employees or answer-
ing enquiries—they have ‘gallup polls’
quite often in those parts—in our
country the people are shy in an-
swering questions or enquiries. But
that does not mean that the method
itself is bad. We are bound to improve
in course of time.

Actually, it may not be out of place
to mention in this connection that so
far as the Faridabad Township is con-
cerned, stupendous work was done by
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three or four people headed by Shri
Pitamber Pant. There you will find
that a8 new township has grown and
a lot of load has been taken off the
Rehabilitation Ministry. Many indus-
tries have been started along with co-
operative societies. Here i3 an excel-
lent example of what a sample survey
could do—in the growth of a town-
ship and in the provision of employ-
ment opportunities for displaced per-
sons in industries.

Therefore, it is too late in the day
to question the scientific aspect of the
sample survey or the importance of
the work done by the Indian Statis-
tical Institute. Actually, as the Prime
Minister pointed out, clause 6 of the
Bill gives Government powers to issue
directions to the auditors in the per-
formance of the audit if they think fit.
It can never be a hole sand corner
affair. This is a big Institute getting
a recurring grant of Rs. 80 lakhs
which with the other grant nearly
amounts to a crore of rupees. Nothing
wrong or namby-pamby can happen
about it. Things cannot be concealed;
they will see the light of day. As I
said, the Central Government have
powers to issue directions in regard
to audit. Then there is clause 9 under
which the Central Government may
constitute a Committee consisting of
such number of persons as it thinks
for the purpose of evaluating the
work etc. done by the Institute. There
is another very important clause—
clause 11—which deals with the power
to issue directions to the Institute.

“The Central Government may, if
it is satisfied that it is necessary so
to do in the public interest, issue,
for reasons to be recorded and com-
municated to the Institute, such
directions as it thinks fit to the
Institute, and such directions may
include directions requiring the
Instiiute”

to amend the memorandum or amend
the rule etc.—for shortness of time, I
am skipping over those items with
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your permission. I come to sub-
clause (2) of clause 11 which says:

“Any directions issued under this
section shall have effect, nothwith=
standing anything contained in any
law for the time being in force or
in the memorandum or rules and re-
gulations of the Institute”.

therefore, we have got the overall
power in the very Bill itself. Actuslly,
I venture to state that the effect of the
Bill itself is to increase governmental
supervision. As has been pointed out
by the Prime Minister, it is not neces-
sary that all these institutions should
become governmental institutions for
they will then have the deadweight of
governmental interference and the
routine of burecaucratic action. An
autonomous Institute like this, once it
is included under item 64 of the
Seventh Schedule becomes part of the
First List in the Constitution. If I
may say so, it is even the thin end
of the wedge so far as the apprehen-
sions of many Members are concerned.
It can be stated that once it becomes
an Institute mentioncd in the Union
List, Government can issue directions
and I dare say they will do so and see
that nothing wrong happens.

Some defects have been pointed
out, particularly with regard to the
non-publication of collected data and
results of research. 1 dare say these
are matters of detail. It is true that
if data are collected and are just pige-
on-holed and not used, the money and
cnergy spent on them will be a waste.
The data will be out dated by the time
they are published. If data collected
now are not published now but ten
years later, they will become useless,
This is also a matter of detail.

As regards the fear expressed that
there will be one-man control, here
again we can issue directions. Once it
comes within the purview of this
House, directions can be issued to see
that there is no one-man control, that
the Counci] is enlarged and the
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machines, calculators etc. are put to
the maximum use.

I do see that there is some force in
the criticism that the provident fund
has not been registered at all. I be-
lieve there are trustees of the provi-
dent fund. They will have to obtain
some concessions from the Income Tax
department before the registration.
But that is a matter of detail which
any lawyer will deal with. I am sure
it will be registered in course of time.
It is no doubt true that you cannot
have a provident fund functioning in
a public mstitution without its being
registered.

With regard to degrees and diplo-
mas being conferred upon condidates,
this Institute can do so. This cannot
b. compared to the Kharagpur Insti-
tute, to which my hon. friend, Shri
Morarka, was referring. The scope of
the Kharagpur Institute is limited.
This is scientific Institute with much
broader scientific work and bigger
canvas to work upon. So it cannot
really be compared to the Kharagpur
Institute.

1 sce some force in the criticism of
the rule which appears to make this
an exclusive club. 1 am referring to
rule .3 which says:

“At least half the members of the
Executive Committee shall be
elected from members of the Coun-
cil who are ordinarily resident in
the City and suburbs of Calcutta or
Delhi".

Let them by all means. do this in
effect, if there is reason for it but in
modern India ten years after the inau-
guration of the Constitution, it is fan-
tastic that any rule should say that
half the number of members should
be resident in Calcutta or Delhi. As
I said, let them by all means bring
this into effect, but to do so by means
of a rule is improper. It is really
ugly to have a rule like that. With
regard to the membership, I do not
think there can be restriction. Here

Bill
usually power is given to the Com-
mittee or Council to elect members.
But that does not mean that it can
become an exclusive club. The mo-
ment they do it, it will be open to
criticism in this House.

I would however say that the cri-
ticism of its being really parochial is
wrong. If any institution is parochial
or confines itself only to Bengalis or
to Calcutta or Delhi it is very wrong
and I am sure it will be curbed and
condemned by the House when the
proper opportunity arises.

One more point and I am done. It
has been said that the Planning Com-
mission, the National Income Unit and
the Food Ministry are not using the
various data available. It may be a
matter of adjustment if they are not
using it at all. It is hardly my pro-
vince to refer to that aspect of it.
Then about work of the statisticians
of other departments of other Minis-
tries and other institutions not being

‘recognised by this Institute, there

agatn, it is a matter of detail which
has got nothing to do with this Bill,
which I am supporting whole-heartedly.

Shri Ranga: Mr. Deputy-Speaxer,
Sir, my hon. friend Shri Pattabhi
Raman has made quite an able minis-
terial speech in defence of this Bill. 1
do not grudge him that privilege. But
even the few points which he has
taken exception to are bad enough to
justify a motion being made by the
Prime Minister for reference of this
Bill to a Select Commiitee.

It is unfortunate that the Prime
Minister has failed to study this Bill
as well as one should have expected.
If he had done so, I am sure he would
have seen the reason for the justifi-

cation of sending it to the Select
Committee.
I do not know why this Institute

should be singled out to be styled as
a National Institute and, therefore, to
be placed under the Schedule and
given all these privileges. If only
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they want that this Institute should
do its work and also grant diplomas
and degrees and so on, it is not neces-
sary that it should be singled out in
this fashion. There is the Indian Ins-
titute of Agricultural Research. It is
also permitted to give degrees now
and yet it has not been given this
particular privilege. What is the
special object which Government has
at the back of its mind in muking this
proposal? Is it because they want to
increase their control over this Insti-
tute? Speaker after speaker has said
that there is not enough of control,
not even half as much as we have
over the centrally-managed and the
centrally-financed universities. Or is
it because we want to reduce the con-
trol that we have? It has been said
that the control that we have is not
enough and, therefore, more control
is being given. Thercfore, the dispute
is over the quantum of control that
Parliament and Government are to
have over this Institute. Does it not

merit serious consideration by a Select ”

Committee?

It has been said that this Institute
has been built up by one man and
continues to be more or less one-man
run institution. 1 have very great
respect for the scientists. But it is
gencrally recognised that scientists
always do not make very good
adm'n strators. It is quite possible
that this particu ar scientist started it
on his own and built it up and won
the approval of the Prime Minister
before he became the Prime Minister.
Therefore, the Institute has been able
to make a very good harvest of this
later on. Now that it has to employ
1,000 people it requres a good deal
of adm'nistrative talent and it cer-
tainly merits very careful examination
on the part of the Prime Minister
whether its management is all that
can be expected to be and whether
there cannot be any improvement.

One suggestion has already been
made by my hon. friend Acharya
Kripalani that there should be some
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safeguards in regard to the manner
in which the staff ig roacruited, treat-
ed and promotions provided for.
Those safeguards do not seem to be
there at all in this Bi.d.

It is not as if statistics have come
into this country in the train or along
the footsteps of this Director. There
were some people earler than this
attempt who organised gtatistics. In
fact they initiated this very inter-
view method of collecting statistics
which has come to be adopted by this
Institute and which now hag been
supportcd by my hon. friend Shri
Pattabhi Raman. There were Dr.
Slater, Dr. Mann, Mr. F ndlay Shirras
and quite a number of others there-
after who had conducted a number
of enquirie: in different parts of the
country. A numbeor of statistics also
came to be publithed based upon the
re3sults that they had obtained by
those interviews. Therecafter, this
Institute has grown inlo such pro-
minence. Is it any reason why we
should g've this monopoly to this
Inst:tute in Calcutta to collect data,
to sort them out and also to publish
them? Can there be any just'fication
for giving a sort of monopoly for a
particular Institute alone? Is it so
wrong for people to begin to fear that
if you were to give this kind of pri-
vi eged status to this particular insti-
tute alone other institutes will not
flourish? First of all, it may not be
possible for other institutes to come
into existence. Or such of them as
have come into existence or may come
into ex stence may not be able to
progress just as well because of this
particular rival. Then, where is the
guarantee that this Institute’s
researches are not liable to be based
upon mistakes? Their results might
also be mistakes. And any kind of
plans that might be made by the
Planning Commission or others may
also go awry because they are based
upon wrong statist cs. It is a notorious
fact that a number of departments
have also their statisticians and
economists. Therefore, ig it not in
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the interests of the country that there
should be a number of institutions
instead of one especially when there
is not quite unanimity in regard to
the methods to be followed and
pursued, in collecting the information,
sorting them out and in publishing
them?

Sir, 1n America they have a number
of institutes—but they are not called
by the name of national institutes:
there is an institute for import
statistics; there is an institute for
export statistics; any number of them
for studying these facts from differ-
ent points of view. Could we not
also have similar institutes here in
our country?

Recently onc Institute has come into
cxistence, the Nationa] Council of
Applied Research and there are also
a number of statistical sections in the
various departments of Government
mn the various State Governments as
well as the Government of India.
What kind of cooperation or coordi-
nation is proposed to be brought about
between the work of this particular
Institute and itz results and the wark
and results of these various depart-
mental and other statistical bodies”
Should there not be some coordination
and some effort made 1n that direc-
tion?

Almost ¢very one of our universi-
ties have developed their own facul-
ties for statistics. Is it proposed that
they should not have any interest at
all in the management of this Insti-
tute?” Take Parliament itself On the
Bangalore Institute of Science this
Parliament has been given represen-
tation. One wonders why that kind
of representation for Parliament has
not been thought of at all here.

All these are very important points
in regard to management. in regard to
the status of this particular Institute.
It would have been fairer ta the
House if it had been agreed to or
even suggested that this Bill should
be sent to the Select Commities.

300 (Aj) L.S.D.—8.
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A good number of points were made
by my hon friend Shn Hiren
Mukerjee and also by Shri Morarka.
They have to be answered, not in a
rhetorical manner but by facts. Why
should it be that a good number of
statisticians should go abroad in order
to find recognition and employment?
Why were they not considered here
at all? Was it not the case that on
several occasions in the F.AQ. and
other organisations associated with
the U.N.O. offered to organise semi-
nars here for statistics on agriculture
and other subjects and yet because
the Prime Minister and the other
Ministers were dependent mostly upon
the advice of this Institute and its
Director that those seminars were not
invited to this country even when the
U.N. Organisations were going to pay
for it?

Therefore, 1 do hope that since it
is now too late for the Prime Minister
to think of sending it to the Select
Committee, he would be a little more
critical than he has been—I cannot
say he has been, but he appears to
have been—about the working of this
Institute and see that in actual prac-
tice 1t would certainly grow into a
reliable All-India National Institute—
not, as it professes to be, confined to
Delhi and Calcutta so far as 50 per
cent of itg own representation is con-
cerned.

Mr. Deputy-Speaker: The hon.
Prime Minister

Shri C. K. Bhattacharya: The rule
to which reference is being made
repeatedly is not in operation. It is
put in the appendix, among the rules
kept in abeyance. That rule about
Calcutta and Delhi is not in opera-
tion . . . (Interruptions.)

Shri Joachim Alva (Kanara): Can
vou pleasc give us five minutes? I
am waiting without even taking my
tunch.

Mr. Deputy-Speaker: I am sorry: 1
cannot help it.
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Shri Joachim Alva: Shri Morarka
had 25 minutes and 1 want only five
minutes.

Mr. Deputy-Speaker: I have calied
the hon. Prime Minister. 1 can call
the hon. Member during the Second
reading stage.

Shri Joachim Alva: I will not be
able to say many things; I would not
be able to reply to some of the nasty
things which Shri Morarka said.

Mr. Deputy.Speaker: Order, order.
Enough has been said even now.

Shri Joachim Alva: You must have
some human consideration towards us.

Shri Jawaharlal Nehru: Sir, my
answer to the question which was put
by some hon. Members as to why I
am piloting this Bill and not the Home
Minister is that this is under the
Cabinet Secretariat and directly dealt
with by me.

Shri Bimal Ghose (Barrackpore):
The 1956 Bill wag brought in by the
Finance Minister.

Shri Jawaharlal Nehru: Any of my
colleagues may bring in a Bill if I
ask him to bring it up.

Shri A. C. Guha (Barasat): Sir,
may I correct Shri Ghose. That Bill
was not on behalf of the Finance
Ministry. One of the Ministers in
the Finance Ministry was acting on
behalf of the Cabinet Secretariat and
was in charge of that subject . ..
{Interruptions.)

Mr. Deputy-Speaker: Order, order.

Shri Jawaharlal Nehru: This is a
matter entirely for the Ministers and
any Minister can bring it in. But this
is very much under the Cabinet
Secretariat and the Cabinet Secre-
tariat functions under the Prime
Minister. 1 may ask the Finance
Minister or any other Minister to deal
with it but the proper course would
have been, then as it is now, for me
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to bring it forward and if by chance
I could not have found it convenient
to do so or easy to do so, I would
have requested others.

Quite a number of points, 1 gather,
have been raised. Many of them seem
to be rather hardly relevant, if I may
say so, with all respect. They deal
with the position of the staff there,
how the staff is recruited and other
troubles. They hardly come into this
Bill. If it had been suggested that it
should become 100 per cent Govern-
ment  organisation, perhaps—even
then I am not sure whether—it is
proper for this House to go into those
details. But here is an autonomous
organisation which has been dealing
with, more or less, success with the
staff problem. Grievances there are;
they are everywhere. But I gather
that on the whole work has been done
very satisfactorily there. Stress is
laid on this being one man’s show. 1
do not quite understand that except
that naturally the director not only
by virtue of his position as a Director
but otherwise as an eminent scientist
stands rather above many of his
expert colleagues—eminent colleagues
there. So far as the administration,
etc. are concerned, they are naturally
left to the executive council which
consists of very eminent people like
Shri C. D. Deshmukh, Shri Dhiren
Maitra and others who look after that.
In fact, the Director is not always
even present at these meetings. But
perhaps so far as the main scientific
direction is concerned, naturally it is
largely due to his own enthusiasm in
the subject.

Prof. Ranga said something about
the statisticians and economists and
others quarrelling. Well, perhaps they
differ in their view sometimes cven
as, I believe, known politicians differ
sometimes in their views
(Interruptions.)

Shri Ranga: Politicians are also
scientists like yourself.

Shri Jawaharla} Nehru: There 1s
nothing surprising about that except
that the politicians are not usually
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scientists and  therefore they differ
much more. 1If they had a little
sciéntific background they will differ
8 little less perhaps. There are
eminent statisticians working in our
Government departments, universities
and elsewhere in the country. There
is no question of our considering them
not eminent. They are doing good
work. They should do good work.
The main thing was this. Here was
an institution which has grown up.
If it had not grown up during the
course of these years, we will have
to think how to have such an institute
because statistics had grown into a
very vital part of the nation's activi-
ties, planning, etc. It is hardly possi-
ble to plan without it. Fortunately,
we have this institution which has
grown up. It has been doing work for
the Government on a contractual basis
for these many years. Before Inde-
pendence too, it did that ~work—
sample surveys, etc. It is being paid
for that work-——I repeat—on & con-
fractual basis. Suppose this Bill was
not passed, either the Government
should stop giving that work or give
it to this body. Nobody else can do
that on that scale. Individua] things
can be done; individual projects are
there. Steps may be taken up and
sre rightly taken up by our Govern-
ment departments and statistical
departments in various Ministries.
This is important and I do not wish
to say anything against it. But if
we take up any Ministry or any
individual and ask him to audit his
own accounts, in all honesty, there is
a danger of his having a certain bias
in his own favour. It happens even
with high-souled people. Even high-
souled people, such as the Ministers
are subject to bias, so that, when
audit is concerned, one likes an out-
side auditor to do it. In the same
way where statistics are concerned,
there is a weakness. Some hon. Mem-
ber has pointed out how statfstics
differ and said that you could produce
any statistics you liked. It may be
86. It is desirable for an outside,
non-governmental  organisation to
undertake this work. That is much
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less likely to suffer from any con-
scious or sub-conscious bias. It is
desirable that we have this check
on the purely governmental
statistics.. In fact one of the
reasons why there has been an un-
fortunate delay in the publication of
these reports has been the fact that
one set of statistics taken by some
governmental authority did not quite
fit in with the other and so they were
being compared and examined. In
future, I think this should be less
because it is important that whatever
the various statistical agencies might
do, they should co-ordinatie their
activities as far as possible. In
statistics also it is found desirable to
take two different approaches to get
the same type of statistics and then
compare the results. If the results are
very near, one gets the assurance of
their correctness more than if one
approach had been there. Take even
the sample surveys. If we take two
sample surveys and the samples are
different—not in the same place but
in the same wide area—and you get
the same results, the results of the
sample survey are more definite and
more reliable. They may differ one
per cent or half a per cent. There-
fore, there is necessity for having an
Institute of thig kind; there is no other
institute in statistics.

Prof. Ranga asked me: why don't
you have an institute, perhaps for
agriculture or other thing? I cannot
answer that question here. If a
necessity arises and if there is some-
thing to take that place well and good.
As it is, the Indian Council of Agri-
cultural Research is a very fine body
doing good work. It is almost entire-
ly a governmental body. Well and
good. Whether it can develop into
a certaip institute—it may be a possi-
bility in future. However, we are
dealing now with statistics and not
other institutes or other departments
of human knowledge. It is necessary
to have this. If it had not been there,
we would have had to find it out
somehow and built it up.
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It is desirable, I submit, for such
an institute not to be a purely gov-
ernmental institute because then that
inevitable bias may come in'examin-
ing governmental statistics or other
statistics. At the same time, one can-
not give an absolutely free hand to
do what it likes, in the manner it
likes and dispose of considerable
funds that it gets. It is, I admit, a
slightly novel approach and, as I sub-
mitted in my earlier speech, if this
succeeds we can adopt it for other
purposes too. This approach has a
great deal of decentralisation, auto-
nomy and independent approach, and
yet governmental, not control but
governmental checks in a variety of
ways ultimately going so far as to
issue directions to have audit of per-
formance. enquiries about perform-
ance, are there It s the most import-
ant thing. I think, in any kind of
audit, because, after all, when you
spend money, the main thing is to
see if it has been properly utilised
and it has produced the results aimed
at. It is not after all, very satisfactory
if the money has been spent strictly
as laid down in the rules and yet not
produced adequate results. That is
the most important audit. not that I
leave out the other audit.

Therefore, this has been devised
after very considerable discussion. I
can assure Shri Ranga—I] may be at
fault; of course, that is a different
matter—that the amount of thought
that has been given to this matter is
something prodigious. There were
discussions with the various minis-
tries concerned, notably, of course, the
Finance Ministry, and go many other
people nside and outside.” Enough
thought has been given to it. If we
still find some faults, they are our
human failings which 1 cannot get
over.

A number of relatively minor points
have been raised. But I submit this is
the main thing that has to be remem-
bered, this approach of an aufonomoug
organisation with governmental
checks, directions etc., but not control
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in its norma) working, internal work-
ing. It is not correct to say that it
is run by a single individual. No
individual can run a big organisation
like this. He can give directions, he
can suggest ways of working etc.

Professor Mahalanobis, undoubted-
ly, has been the heart and soul of
this institution. He started it. It has
been our good fortune that we have
such an eminent man doing such
important work. It has found recog-
nition not in India only but almost
over the entire world. That, among
other things, can be seen from the
fact that he is continually being
badgered by invitations from Govern-
ments of Asia, Europe, America and
other places. In fact, a certain amount
of his time has been spent abroad. I
might say one thing here. An hon.
Member asked: “Why does he take
his wife with him always?” It is
rather a minor matter, but usually
when he 1s invited abroad it is the
ather party that pays for him and his
wife—both. Sometimes there is a
fund there, I am told, which is the
fund of the undrawn salary of Pro-
fessor Mahalanobis which he had not
drawn for years, for a considerable
time, ang out of that fund the money
comes for his travelling expenses and
not out of these grants etc. He does
take others too with him, young peo-
ple, to help him and to be trained.
In fact, some of his best people have
all had training, have all gone abroad
with him When he is invited to
deliver certain lectures for a few days
he cannot take others with him then.

Something was said, some consti-
tutional question was raised—I am
sorry I have been unable to follow
it——about the Constituent Assembly
having said something or the other.
To say that this organisation, this
institute has not got a structure is
not correct. Obviously, it has got a
structure You may not agree with
the structure¢, you may want to
improve it, that is a different matter;
but it has got a structure.

One of the purposes, of giving re-

.ognition to this organisation in the
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manner suggested B to give it more
of permanency. What I mean is, when
people talk about staff being recruited
there, it is a little difficult for them
to recruit indefinitely for ten or fifteen
years. They are usually taken in on
contractual basis for a certain period,
because nobody knows, they do not
know, how much work they may have
during the next year or two years
later. As I said, the work itself is
contractual for Rs. 50 lakhs. If the
Government does not give that work
the people will have to go, large
numbers of people who work there
will have simply to go. That is the
difficulty. Therefore, if it will get
greater permanency it will be good
for the staff and others.

Shri Bimal Ghose: Does that mecan
permanency for the staff who are
there now?

Shri Jawaharlal Nehru: I am not
saying that. Scientists normally might
wel] be taken on a contractual basis
for a period of years, five years or
something like that. 1 think that will
be good for them and good for the
institution—of course, in universities
and others there might be other ways
of dealing with them,

Now, I should like to make one
thing quite clear. Someone suggest-
ed about recruitment. He asked:
“Why should not these people go
through the U.P.S.C. and those other
processes? I think that would be not
at all desirable.

Shri Ranga: What he suggested was
some internal statutory arrangement
for recruitment and promotion?

Shri Jawaharlal Nehru: Obviously.
the people are recruited, by some
internal arrangement; they do not
drop from the sky. As a matter of
fact, speaking from some personal
experience about recruitment of
statisticians etc., I found that great
care was taken.

The Public Servicg Commission is
an admirable body, an essential body
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for government service. But a diffi-
culty comes in. Necessarily, they are
conditioned by the normal govern-
ment service outlook, the kind of
work that a government servant has
to do in our administrative apparatus.
That outlook does not quite fit in with
the scientific outlook, the work for
scientific purposes. It does not. And,
with all respect to the Public Service
Commission, I have sometimes found
that a brilliant scientist who had a
very bad presence of mind and who
stumbled when he was asked ques-
tions is passed over. I do not blame
them because they judge from a man’s
presence and all that. There are also
degrees which they consider. If a
man is nervous he gets a bad mark.
Scientists are very often nervous
about these things. On the other
hand, I have seen a person with more
brass about him gets through easily
enough although he does not have as
much intelligence as others. That is
not anybody’s fault, if I were in their
place I will do the same thing. There-
fore, a slight improvement has been
made even in the Public Service Com-
mission., Now when they chuose such
people, a scientist or a specialist is
attached who has some influence. But
I do not think for this type of
appointment of specialists and experts
it should have a body of specialists
and experts as a rule. The main
thing, as I said, is the test of perform-
ance, not a test of degrees; of course,
degrees count originally, but then it
is how best a man develops. It is not
by flux of time that he develops from
lower ranks to upper ranks, but by
what he shows, the ability he shows.
Take the army. After all, except for
the very lower ranks it becomes a
question of not merely time, service,
but also merit.

There was a reference to a rent of
Rs. 8 lakhs or Rs. 9 lakhg paid to
various firms—American and Britain
—for tabulating equipments which are
not made in India. I have just
enquired and I am told that these
particular machines are not available
in India. Till they are available—it
would be a different matter—they
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have got to get them from there on
rent. In fact, these complicated sets
cannot even be purchased. That s
the normal practice, I am told, in
other countries too. As a matter of
fact, the Indian Statistical Institute
has already devised some new statis-
tical machines which they are using
and which they are selling too—of a
simpler type-—and they hope to make
other types also.

15 hrs.
Regarding training, there are
regular courses of training. Why

should hundreds of foreigners comc
here to be trained? Because they
find the training is worth-while.
About 240 or thereabouts of foreig-
ners have gone through the training,
apart from 8,000 Indians. It is a high-
clasg training institute, and so far as
the international training centre 1s
concerned, it is associated to some
extent with UNESCO which also pro-
vides the funds.

Some hon. Members have said that
the National Sample Survey has not
always done good. Perhaps not; I
do not know. But broadly spezking,
it is rather good and has naturally
improved. Where you have to deal
with the human factor, there is always
the liability of error. As a matter of
fact, it has been found, I believe, that
sample surveys are likely to be more
correct than what you might call a
full census. Why? Normally, a full
census is better. You get everything,
but the full census is carried on by
untrained people. You cannot have
hundreds and thousands of trained
people to do it, while the sample
survey is carried out by trained
people. The result is that, because of
their training, they can get more
accurate results even though they are
tfor samples, only, and the importance
of sample survey has grown tremend-
ously in some places. I think in
America they have census by sample
surveys, apart from the decennial
census. It is found remarkably
accurate,
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Y do not know it I have left qut
any matter, but, Sir, I would beg this
House to look at this Bill in this wider
aspect. We are doing something
which is essential, that is, develoying
a big Institute. If the other institutes
develop, well and good, but it is
difficult enough to have one major
Institute of this kind. We are giving
it a certain status.

So far as money is concerned, whe-
ther we give this status or not, we
have been giving them money. Why?
Not to the Institute as such but
because we want certain definite
precise work done. We have to do
1t anyhow, if we went the work to
be done. There is nobody else in India
who can do that work with that skill.
We prefer to give that status because
that will help them to do the work
better and give them a certain for-
ward-looking sense and they can
prepare for the future, and we want
trained statisticians.

Regarding getting degrees, etc., 1t
is said that the University Grants
Commission said something against it.
They did not. What they said was
that this should not be called a uni-
versity which 15 a  different thing.
They did not come in the way of
their giving diplomas or degrees.

Shri Mahanty: From the review of
Professor Mahalanobis himself, it is
seen that he was not inclined to the
idea of conferring degrees or diplo-
mas. ]t is in the report.

Shri Jawaharlal Nehru: Maybe he
hasz changed his opinion.

Shri Mahanty: In the report itself.

Shri Jawaharial Nehru: I suppose
he must have. We have discussed
this matter. The point was that the
conception of & wuniversity, in the
minds of the University Grants Com-
mission, is something which deals with
a variety of subjects, a large variety
of subjects, scientific, literary, and so
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on_and so forth. Now, we are deal-
ing with a definite set of specialised
subjects. They do not think that that
represents a university. But they do
not come in the way of their giving
degrees and diplomas. It is a different
thing.

Shri Mahanty: In the report, it is
said-—

Mr. Deputy-Speaker: The Prime
Minister said that he might have
changed his optnion. What is there
to do now?

Shri C. K. Bhattacharya: The refer-
ence Shri Mahanty makes does not
bear the interpretation that he seeks
to put on it.

Shri Mahanty: May I quote 1t”

Mr. Deputy-Speaker: Even if it does,
the Prime Minister said that he might
have changed his opinion. What does
the hon. Member want?  (Interrup-
tion)

Shri Jawaharlal Nehru: Many criti-
cisms were  made about the inner
working of the Institute, but these
are things which can be dealt with.
They have nothing to do with this
Bill. 1 therefore, submit that the Bill
as 1t 15, on merits, should meet with
the approval of the House.

Mr. Deputy-Speaker: The question

is:

“That the Bill to declare the
institution known as the Indian
Statistical Institute, having at
present its registered office in
Calcutta to be an institution of
national importance and to pro-
vide for certain matters connected
therewith, be taken into con-
sideration”.

The motion was adopted.

Mr. Deputy-Speaker: We shall now
1ake up clause-by-clause consideration
of the Bill. We shall take up clause
2 first.

Bill
Shei  Narasimhan  (Krishnagiri):
Today, I gave notice of an amendment,
but perhaps it was a little late. But
1 seek a clarification. According to
the Financial Memorandum....

Mr. Deputy-Speaker: Is it on clause
2?

Shri Narasimhan: Yes. I want just
a clarification. In the Financial
Memorandum of the Bill, it is said in
paragraph 4:

“All moneys placed at the dis-
posal of the Institute will con-
stitute the Fund of the Institute”.

In the Bill as such there is no such
provision. In all the Bills of a
similar nature, it is the usual prac-
tice |

Mr. Deputy-Speaker: That has been
corrected in my copy. The sentence
now reads as follows:

“All moneys placed at the dis-
posal of the Institute will be cre-
dited to the accounts of the
Institute”.

Therefore, no clarification is neces-
sary. It has been corrected.

Shri Jawaharlal Nehru: Yes; in the
last line of paragraph 4 of the Finan-
cia] Memorandum.

Mr. Deputy-Speaker: ‘“All moneys
placed at the disposal of the Institute
wil] be credited to the accounts of the
Institute”. This is what it says. The
question is:

“That clause 2 stand part of the
Bin”,
The motion was adopted.
Clause 2 was added to the Bill

Clause 3. (Declaration of the Indian
Statistical Institute as an institution
of national importance).

Shri A. C. Guha: Mr. Deputy-
Speaker, Sir, I am glad that the Bill
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has been placed before this House and
we are discussing the question of put-
ting this Institute on a proper footing.
This Institute developed practically as
the result of the enterprise of one
man. Some complaint has been made
that it is a one-man-show. It was a
one-man-show because the Institute
developed as such. That person took
some initiative and worked hard for
the development of this Institute. Now,
the Institute has attained an inter-
national reputation and India has also
achieved some international prestige
in the academic world for statistics.
Some foreign students also are coming
there for training. Apart from Indian
students, this Institute has given train-
ing to foreign students also. More-
over, this Institute has been doing
some work on behalf of the Central
Government as also on behalf of the
other Governments.

The work that was being done in
this Institute on behalf of Government
was practically on the basis of con-
tracts. There is another institute
recently developed in Delhi; it is
called the Institute of Applied Econo-
mic Research. That institute is also
doing the work assigned by Govern-
ment; it may not be the work assign-
ed by the Central Government
but I know many State Govern-
ments have assigned important work
to that institute for which that insti-
tute has received grants from those
Governments. But I do not think
there was any question of any Gov-
ernment audit or audit by the
Comptroller and Auditor-General
being imposed on that institute.
Similarly, there are other institutes
like the Bangalore institute, which
have been receiving considerable
grants from the Government of India
and which have been working as
private institutes. Those institutes
also were not under the direct control
of the Government of India or the
Comptroller and Auditor General of
India. ‘These academic institutes
should better be private and free from
direct Government control.
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It is true that the Government have
been giving near about Rs. 80 lakhs
or Rs. 90 lakhs of grants to this Insti-
tute every year. It may also be said
that practically the entire revenue of
this Institute was coming through the
grant of the Central Government. But
all these grants were made on a con-
tractual basis for rendering some
service to the Government. In con-
sideration of certain things to be
done, certain money was "given. It
was 'more or less like a contract. So,
m that sense, this Institute was not
getting any grant from the Govern-
ment of India for other activities,
except Rs. 15 lakhs or Rs. 16 lakhs
for its own research activities, Most
of the grants were for particular jobs
allotted to it. So, the question of
audit by the Comptroller and Auditor
General should not come as such.

Under clause 8 of this Bill, sufficient
care has been taken which would
cnable Government to see that any
money given by Government for
research work or for the development
of the Institute or on contractual
basis may be spent properly. But I
think it would not be difficult for
Government to accept a suggestion I
am going to make, viz., that the report
of the auditor which will be submitted
to the Government may be placed by
the Government before the
Comptroller and Auditor General.
Then with the remarks of the
Comptroller and Auditor General, that
report may be placed before this
House, so that the House may be
seized of the report in due course. [
think that will satisfy at least the
point which my friend, Shri Bimal
Ghose, has raised, if the House gets
the report with the remarks of the
Comptroller and Auditor General.
‘Whether the report comes through
the Auditor General or not does not
matter, but I think Government may
by convention agree that the report of
the Auditor will be placed before the
Comptroller and with his remarks
Governmen: wili place the report
before this House.
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1 am surprised that Shri Mahanty
has raised objection to the clause
which will enable this Institute to
confer degrees and diplomas.

Mr. Deputy-Speaker: When we come
to that clause, I will give another
opportunity to the hon. Member to
speak.

Shri A, C. Guha: Yes, Sir; I am
thankful to you for giving me this
opportunity.

Shri Joachim Alva: Sir, it is right
and proper that this Institute be
declared as an institute of national
importance. I think this is the largest
and the best-known institute of its
kind in Asia or Africa. I am not sure
about China; 1 am excepting China,
because I have no knowledge about it
in this regard. This Institute was
started with a part-time worker as
long ago as 1932. Today it has on its
rolls, 2,000 members. When there are
2,000 workers working in an institute
of this type, it really needs a lot of
money to run the institute.

Sir, the way Professor Macaulay
handed over two volumes of Bio-
metrika and Karl Pearson’s Biometric
Tables to Professor Mahalanobis is
indeed a romantic story. I am
reminded of what the late Rev. Father
Henry Heras told me. He did not
know a word of English and he read
just two volumes of Cambridge
History of India and Havell’s Indian
Art. That is how the spirit of the
angel is fired; he started the Institute
of Indian Historical Research and
become one of the great historians of
India. I would like the Government
of India to take notice of this institute
and not allow it to die after the death
of that man.

Sir, two or three points have been
raised, one in the matter of appoint-
ments by Shri Mukerjee, another in
the matter of rumours by Acharya
Kripalani and a third by Shri Morarka,
who came to praise and remained to
bury the proposal. In regard to the
rumours, I think Acharya Kripalani
walked over and sat behind Shri
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Morarka to inspire my friend, Shri
Morarka. So, I need not say more
about rumours. In regard to appoint-
ments, 1 agree with what the previous
speaker has said. We must have a
regular statute of appointments, fixity
of tenure, pensions, promotions, etc.
They are very very valuable indeed.
if a man works for five years in a
Government office and is kicked out,
he is not able to support his family
and his father, when he is alive.
These are very valuable considerations
and I am sure the learned professor,
who is running the show, will take
care of these points raised in Parlia-
ment. Perhaps that is the most con-
structive thing mentioned in this dis-
cussion.

Then, it is no use anyone saying that
it is a one-man’s show. The opposi-
tion says, the Congress Party is a
onc-man’s show. Every institute is a
one-man’s show in the sense that the
institute has to be inspired and run on
those lines. The Institute which won
a donation of Rs. 5,000 as early as
1935 from Sir James Grigg, who
became a member of the British
Cabinet, is really worth the name.
An outstanding man of integrity like
Shri C. D. Deshmukh has been the
Chairman of this Institute. Another
important industrialist, Sir Edward
Benthall, bas also been a former
Chairman. The late Shri Nalini
Ranjan Sarcar has also been the
Chairman of this Institute. So, if an
institutc has been able to command
the services of three outstanding men
from different fields, there is some-
thing worthy in it.

So far as statistics are concerned,
are you going to search for a cat in
the dark night with blind-folded eyes?
You cannot run the Government with~
out statistics. There can be no acti-
vity of Government without statistics.
So far as audit is concerned, I would
like to say one thing. When I went
to our Embassy in Moscow two years
ago, I saw that the carpet was in a
bad condition. When I went to the
Polish Embassy, I saw a perfect
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carpet. When I asked about the bad
carpet, 1 was told, “We have to obtain
sanction for Rs. 15 from the Finance
Ministry”. When I came to the
Finance Ministry and asked about it,
the Finance Minister was surprised.
Everybody pleaded ignorance. So,
here is the Institute which has to do
those things. That is where the
auditor comes in and perhaps in an
institute which runs on its own initia-
tive, quick decisions and implementa-
tion may carry the day.

Sir, I will finish in 2 wminutes. You
allowed 25 minutes to Shri Morarka

Mr. Depuly-Speaker; fie 1s speak-
ing on clause 3. He should restrict
himself 1o that.

Shri Joachim Alva: In regard to
people travelling abroad, I want the
House to have one human considera-
tion. I do not know the age of
Professor Mahalanobis. If he is nearly
60 or 70, I want to know whether a
man's wife is not entitled to accom-
pany him. He goes abroad; he is in
a different place. I want you to have
some human consideration. Every
one of us wants to have a secretary
or e chaprasi. Why should not a man
take his wife? These are important
human considerations before us. The
countries that have invited him have
perhaps taken care of this considera-
tion and invited his wife also. Much
was made about this point by Shri
Morarka. I want him to bear in mind
the human aspect. When a man is
in an age when he should not work
perhaps and when he likes his wife
to accompany him, I think it would
be less than human to find fault over
this point.

We have known about the All-
India Medical Institute. It is run as
an autonomous body. I wanted to
ask Acharya Kripalani why he should
object. The Bombay University is
the wealthiest money-getter amongst
the Universities in  India. It
is the wealthiest university; it pays
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a3 it goes; it earns as it goes. This
statistical Institute cannot earn money.
They send out their hand-out but
Wwith jt they cannot make money.
But they have done very valuable
Work. If hon. Members go through
the papers which they have produced
on a variety of subjects—] would
rather like to read them if you give
me enough time—about dozens of
Subjects, they will find that they are
matters which affect our national and
Public life.

Shri Nath Pai: But they are not
reliable.

Shri Raghunath Singh (Varanasi):
Why?

Shri Joachim Alva: Reliability is a
measure of one’s mind, and I do not
have time to dwell on that aspect.
S6, I would say in the end that this
is a very important Bill, and the one
constructive thing said there is about
the staff, and the staff will be put
right when the Bill is implemented.

Shri Bimal Ghose: 1 want a clari-
fication. What would be the status
of the Institute after this Bill has
been passed? Like iny friends, I have
al] admiration for the work of the
Institute, and also the services
rendered by its director. The Insti-
tute does three things—research,
training and computation and collec~
tion of statistics. The question arises
Whether it is necessary that the Insti-
tute should do all the three things
and whether it is not better if the
statistical and computation part alone
is given to one body. Now we have
the C.8.0, N.SS. and the 1SI Is
it proper to have all these organisa-
tions for the purpose of collection
and computation of statistics? I do
not know if in any other country there
are as many statistical organisations
of the Government; there may be
Private organisations but I do nod
know of a country where Government
statistics are produced by three or
four different agencies; at least I have
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no knowledge of it. In Great Britain
it is done by the C.S.0. only.

1 also want to know another thing.
After the Institute has been declared
as an institute of national importance,
will the work that it will do on behalf
of the Government also be on a con-
tractual basis, or whether after that,
whatever is necessary for the running
of the Institute will be provided by
the Government? I do not see why
1t should be on a contractual basis,
because there have been many com-
plaints of the very high fees charged.
One does not know, it may or may not
be true, but eminent economists have
also referred to the fees charged.

Mr. Deputy-Speaker: Does not
clause 5 say that Government must
give them financial assistance?

Shri Bimal Ghose: It is not qute
clear to me whether after we have
passed this Bill funds will be given
to the Institute to carry on its work
and there will also be contractual
basis for carrying on work on behalf
of the Government. It is not clear
to me and 1 want a clarification on
that.

So, 1 would ask the Prime Minister
to consider—not now, because the
Bill is going to be passed now, but in
future—whether statistics and com-
putation should not be centralised in
one body so that this Institute could
devote itself to research and training,
which is a work of extreme import-
ance and significance, which it con-
tinues to do today. It is an Institute
of which we are all proud and I hope
this Institute will flourish.

Shri C. K. Bhattacharya: I welcome
this Bill whole heartedly and 1 am
happy that it has been brought. It
should have been done years ago,
congidering the important work that
this Institute does for our country.

Mr. Deputy-Speaker: He should
welcome the clause now.
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Shri C. K. Bhattacharya: I welcome
the clause, because it declares the
Institute &n institute of national
importance. That is for the good of
all of us and for India as well

While some of my friends on the
other side, and also some on this side
too, were speaking about this Bill they
were seeming to praise and welcome
it, but what they spoke made me
remember the English saying—
“damning with the faint praise”. 1
only request hon. Members not to
indulge in that particular pastime of
“damning with the faint praise”—
apparently to try to praise a matter
and then try to damn it. It is not a
good thing to do In fact, the clauses
in the Bill are more for the control
and restraint of the Institute than for
its help or growth. 1 believe in future
we shall get the picture more deve-
loped as to how the Government will
come to help this Institute to grow
into its fullest capacity and do its
work to the utmost extent.

Acharya Kripalani was afraid that
the Institute, if it was a private or
non-governmental institution, might
be captured. Acharya Kripalani
might have forgotten history. Even
statutory bodies can be captured. He
has forgotten the capture of councils,
the capture of municipalities, the
capture of other local bodies. So,
even if you create statutory bodies,
they may be captured, not to speak
of non-governmental institutions.

I thank the Prime Minister for not
putting this institution under the
departmental control of the Govern-
ment. The administrative machinery
is an engine, and at times it works
like a steam roller, stifling initiative
and crushing down genius, stunting
growth and dwarfing genius. So, the
hon. Prime Minister has been kind
enough, while bringing in a clause in
this Bill to check the possible misuse
of funds, or the Institute exceeding its
powers, to see, at the same time, that
the Institute is left sufficient scope to
grow into an autonomous body where
the specialists and the experts may
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have full play for their initiative and
genius.

One more thing and I am done. The
rule which Shri Morarka referred to
and which was dealt with by Profes-
sor Ranga is not an operative rule
till today. So, none of us here need
have any fear at all

Shri Ranga: Why should it be there
at all?

Shri C. K. Bhattacharya: That rule
has been in abeyance. I request Pro-
fessor Ranga to go through the
memorandum agein. Though that rule
has been framed, it has been kept in
adeyarnce and ndt put irnto effect. So,
let nobody have any fear now when
the whole memorandum is going
under the control of the Government.

One word about the one-man show.
These things happen when indivi-
duals have capacity to work and have
genius; when they have capacity to
eontrol their environments and create
their environments, institutions grow
with them and, for the time being,
they look like one man institution.
What was the Calcutta University
Science College? That was a one-
man show of the late Acharya P. C.
Roy. What was the Bose Institute?
It was a one-man show of the late
Dr. J. C. Bose. What was the Bhan-
darkar Institute of Poona? It was
the one man show of the late Sir Ram
Krishna Gopal Bhandarkar. These
things happen. So, we need not be
very much afraid, or scared away,
because there is a particular person
whom we cannot class with the com-
monplace and who has capacity to
work which exceeds the measurement
we apply to ordinary people.

Shri Narasimhan: May I seek a
clarification?

Mr. Deputy-Speaker: On this
clause?

Sbri Narasimhan: Yes. The Uni-
versity Grants Commission has enough
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power to make any institution capable
of conferring degrees and also giving
grants. X

Mr. Deputy-Speaker: That is the
next clause.

Shri Narasimhan: About this clause
also, For getting grants and State
aids and for functioning as an insti-
tution, the University Grants Com-
mission has enough powers to do the
needful. Why was that power not
made use of in this case?

Shri Jawaharlal Nehru: Nothing has
come in the way of Government giving
grants in the past. In fact, they have
given grants. So, the question does
not arise.

I want to give some explanation on
one or two matters. First of all, Shri
Guha suggested that we might lay
down a convention that the auditor's
report is sent to Government, it is
sent by Government to the Comptrol-
ler and Auditor-General and then with
his comments the matter might be
placed by the Government before
Parliament. I am perfectly agreeable
to that convention. Indeed, we intend
doing that. I shall also place the
annual report of the Institute before
Partliament.

One hon. Member asked: what is
the status of the Institute? Now, I
find some difficulty in answering this
question of status. Status is a very
vague thing. The only status that [
know of is the Warrant of Preced-
ence—who goes before whom-—and
that is not very important here.

But one thing I should like to say
and that is that I entirely fail to agree
about the separation of research aund
teaching from practical work. That,
I thing, will be bad for both. In fact
the tendency today is for teaching
itself to do partly practical work.
Both the teaching eund research part
will become ivory tower people un-
connected with what is happening in
the wide world and the others who
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have not been in touch with the latest
research mind will go. Therefore they
have to be combined.

There is one thing else. I think
Shri Ghose asked whether they will
in future be worked on a contractual
bagis. VYes, certainly. In the next
clause, if you will permit me to say
thet, it is said that Government will
give them such money as it considers
necessary by way of grant, loan or
otherwise. Part of the work must, I
suppose, inevitably be done on the
contractual basis.

Mr. Deputy-Speaker: The question
is: -

“That clause 3 stand part of the
Bill”

The motion was adopted.
Cleuse 3 was added to the Bill.

Clause 4.— (Grant of degrees and
diplomas by Institute)

Mr. Deputy-Speaker: We now pro-
cced to clause 4.

Shri Raghonath Singh and Shri
Shree Narayan Das TOs€—

Mr. Deputy-Speaker: Is Shri Ghose
going to move his amendment?

Shri Bimal Ghose: Yes, Sir.

Mr. Deputy-Speaker: ! would like
to say that hon. Members who speak
on a particular clause should restrict
themselves to the significance of the
clause and what its import is.

Shri Bimal Ghose: [ think I was
misunderstood.

Shri Shree Narayan Das (Dar-
bhanga): I am making a suggestion
if it ig acceptable to you.

Mr. Deputy-Speaker: I am coming
1o that side also. First, he has.to move
an amendment to this clause.

Bill

Shri Bimal Ghose: Sir, I have been
misunderstood when ‘the hon. Prime
Minister first spoke. My purpose is
not to confer any power on Govern-
ment or on any officer of Government
to decide as to who will be given or
conferred a degree. My purpose is
merely that Government should know
something about the conferment of
degrees and standards that should be
set up. Here, everything is left to the
Institute. It would probably be better
for Government to know because now
it may be all right but in future the
Institute, while giving degrees, may
not conform to the standards that are
desirable. Therefore the knowledge
of Government as to what the Insti-
tute would be doing would be prefer-
able. That is why I move this amend-
ment, namely,—

Page 2, line §,—

after ‘“as may” wnsert “with the
approval of Government”. (2)
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Shri Halder (Diamond Harbour—

Reserved—Sch. Castes): 1 want to
move my amendment.

Mr, Deputy-Speaker: His amend-
ment is not to this clause.

Shri Halder: Yes.

Mr. Deputy-Speaker: He has none
to clause 4. He might look into his
papers again.

Shri Jawaharlal Nehru: I am unable
to accept Shri Ghose's amendment,
that is, we should be given the power
of approval. I really cannot under-
stand it. Shri Ghose is apprehensive
about the standards etc. It will be
for Government to send a direction or
have an enquiry made. That I can
understand. That is provided for. 1
am quite sure that the Institute is far
more competent to give degrees than
a Government office herc.

Shri A, C. Guha rose—

Mr. Deputy-Speaker: Have I to put
the amendment to the vote of the
House?

Shri Bimal Ghose: Certainly.
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Mr. Deputy-Speaker: Then 1 will
put it to the vote of the House.

The question is:
Page 2, line 8,—

after “as may’ insert “with the
approval of Government”. (2)

The motion was negatived.

Mr. Deputy-Speaker: The question
is:

“That clause 4 stand part of the
Bill.”

The motton wes adopted.

Clause 4 was added to the Bill.

Mr. Deputy-Speaker: Now there is
amendment No. 10 of Shri Halder for
inserting new clauses.

Shri Halder: Sir, 1 beg to move:
Pag_g 2,—
after line 9, insert—

“4A. In addition 1o the existing
members provided under the
Memorandum of Association of
the Institute, the Council of the
Institute shall include one mem-
ber elected by the employees of
the Institute.

4B. The Council of the Insti-
tute shall forthwith prepare
proper rules regarding the recruit-
ment, employment, conditions of
service, wage rates and such other
connected matters in regard to the
employees of the Institute.” (10)

Though the Bill 1ncorporates the
Memorandum of Association of the
Indian Statistical Institute into it, hon.
Members were not given the opport-
Wnity to examine the same. A cursery
slance suggests that the Memorandum

to say the least, not & flawless piece

Statistical Institute 4
Bill 954

of document. For example, the con-
trolling body, that is, the Council of
the 1Institute is nowhere specified
¢xcept that certain members will form
a council. There is no provision for
either representatives from Govern-
ment or other important institutions
like the Calcutta University or the
Poona Institute or the Delhi School
etc. When Government representa-
tives are taken, they are taken as
persons not representative of anybody.

The neced for having a workers®
representative suggests itself from the
very fact that the workers are pres-
sing for certain changes in the form
and functioning of the Institute.
Charges in the form of gross arbitrari-
ness in their employment, terms and
service conditions, have been levelled.
As far as 1 know they submitted a
memorandum last year and tried to
represent their case to the hon Prime
Minister himself. The study of their
memorandum  suggests that they
showed a constructively critical atti-
tude towards their institution and
works. Moreover, 1n such an institu-
tion it always helps in giving the
workers’ organisation a chance to
represent their cases before the
supreme body of the Institute.

The second amendment follows from
the first. With the declaration of the
Institute as an institute of national
importance gross irregularities in the
form of complete absence of any
service rules, rules of appointments
are removed. Workers doing such an
mmportant national work should not
be allowed to suffer from a continuous
sense of insecurity. This is my
amendment. '

Shri Jawaharlal Nehru: I am
unable to accept this amendment. It
is a matter of internal administration
into which this Bill is not going. Apart
from this, I might state that a number
of employees are there in the Council,
elected by the members of the
Institute.
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Mr. Deputy-Speaker: The question
is:
Page 2,
after line 9, insert,

“4A, In addition to the existing
members provided under the
Memorandum of Association of
the Institute, the Council of the
Institute shall include one mem-

ber elected by the employees of
the Institute.

4B. The Council of the Institute
shall forthwith prepare proper
rules regarding the recruitment,
employment. conditions of service,
wage rates and such other con-
nected matters in regard to the
employees of the Institute.” (10)

The motion was negatived.

Clause 5.— (Grants. loans ete, by
Central Government to the Institute)

Mr. Deputy-Speaker: 1 shall now

put clause 5.

Shri Raghunath Singh: I desire to
speak.
av, TR A sr g Y wyr d s
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FTd & Wi 7 fordh @y oy, afew qrdY
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Mr. Deputy-Speaker: No answer is
necessary, I suppose. The question is:

“That clause 5 stand part of
the Bill.”

The motion was adopted,
Clause 5 was added teo the Bul

Mr. Deputy-Speaker: Insertion of
new clause—5A: by Shri Morarka. It
1s not being moved. I come to clause
8.

Clause 6.— (Audit of accounts of the
Institute)

Shrimati Renuka Ray
rose—~

(Malda)

Mr. Deputy-Speaker: Has the hon.
Member any amendment?

Shrimati Renuka Ray: | had tabled
an amendment. 1 am not moving it;
but, I would like to speak.

Shri Bimal Ghose: 1 believe the
Prime Minister has given an assur-
ance that a convention would be
established by which the purpose of
my amendment will be served. In
that case, I do not propose to move
my amendment.
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Shri Narasimban: I move:
Page 2,

for clause 8, substitute—

‘8. Audit of accounts of the
Institute.—

(1) The Institute shall maintain
proper accounts and other
velevant records and prepare
an annual statement of
accounts including the balance
sheet in such form as may be
prescribed by the Central
Government in consultation
with the Comptroller and
Auditor-General of India.

(2) The accounts of the Institute
shall be audited by the Com-
ptroller and Auditor-General
of India any expenditure
incurred by him in connection
with such audit shall be pay-
able by the Institute to the
Comptroller and Auditor-
General of India.

(3) The Comptroller and Auditor-
General of India and any per-
son appointed by him in con-
nection with the audit of the
accounts of the Institute shall
have the same rights, privi-
leges and authority in con-
nection with such audit as the
Comptroller and  Auditor-
General of India has in con-
nection with the audit of the
Government accounts, and, in
particular, shall have the right
to demand the production of
books, accounts, connected
vouchers and other docu-
mepts and papers and to
inspect the offices of the
Institute.

(4) The accounts of the Institute
as certified by the Comptroil-
ler and Auditor-General of
India or any other person
appointed by him in this
behalf together with the audit
report thereon shall be for-
warded annually to the
Central Government and that

0 (Ai) LSD..-T.

Bill

Government shall cause the
same to be laid before both
Houses of Parliament.’ (8)

Adequate financial safeguards are
not there as we see in the Bill. Placing
of the annual report before the Parlia-
ment is not statutorily provided for.
The Prime Minister has, no doubt,
Jiven an assurance. I wish to point
out that the growing allergy to audis
by the Auditor-General is disquieting.

Equally disquieting is the desire to
avoid accountability to Parliament.
Under the scheme of the Bill, there
is neither autonomy for the institu-
tion nor control by Parliament which
is to give financial aid. Both the
advantages are totally lost. It is
therefore no surprise that Shri Maha-
lanobis himself in the report submit-
ted to us commented—the Bill
originally was given up and he was
left to his own resources without any
of these measures-——that this may be
a real gain and put us on the right
track. This is what he mentioned.
Therefore, I would like to know what
effective steps will be taken to make
up for the absence of active safe-
guards.

Shrimati Renuka Ray: Mr. Deputy-
Speaker, 1 had tabled an amendment,
suggesting that the Auditor’s report
should be placed invariably before
the Comptroller and Auditor-General
In view of the assurance that the
Leader of the House has given, I do
not think there is any need to move
that amendment. I should merely
like to say that so far as this Bill is
concerned, I am sure that it is a very
proper thing that it has come up in
the House becaust, this Statistical
Institute is already an Institute of
national importance and it is right
that it should get legal sanction to be
one. At the same time, while we
should give as much autonomy as
possible, the fact of accountability to
Parliament remains. Therefore it is
that we have suggested this. 1 am
very grateful that the Prime Minister
has mccepted this suggestion that the
Comptroller and Auditor-General
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should come into the picture and that
his comments should be placed on the
Table of the House. I expect that
this will be incorporated somewhere
in the Bill.

Shri Shree Narayan Das: There is
a small point with regard to sub-
clause (2). I would like to know
what is the idea behind. In matters
of audit, I think the auditors are
independent. The Comptroller and
Auditor General is there. In matters
of audit, it is said that there should
be direction from the Government. I
do not know what the idea is. So
far, I have not seen this provision in
any Bill that the auditors are to be
given directions, with regard to their
duties. I am not able to appreciate
the idea. 1 think, if it is not there,
there will be no harm. Why should
the auditors be given any direction?
They are independent; they should be
allowed to be independent and they
should be allowed to work indepen-
dently as regards their dutles. 1 am
not able to appreciate what the
importance of this sub-clause (2) is:

“The Central Government may
issue such directions to the audi-
tors in the performance of their
duties as it thinks fit.”

They know their duties. They know
what they have to do with regard to
the auditing of any account. There-
fore, any direction from the Central
Government will jeopardise the
independence of audit. I would like
to know what the idea is. Although
¥ have not submitted any amendment,
I think, if it is not there, there will
be no harm.

Shri A. C. Guha: I think sub-clause
(2) should be retained. The Central
Government may get certain informua-
tion for which it may be necessary
for the Central Government to give
certain directions to the auditor. 1
am not sure, but I think a similar
provision has been put in other enact-
ments also. This sub-clause should
be retained.
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Shrimati Renuka Ray:
they put it?

How wrill

Shri Jawaharial Nehru: Normally
audit means just, as I said previously,
a question of finding what is the
sanction and what has been spent is
according to sanction. The Central
Government may well request the
auditors to enquire and to look at it
from another point of view and give
us some facts. It is not limiting the
auditor, but requesting him to give
some further information.

Mr. Deputy-Speaker: No amendment
is pressed?

Some Hon. Members: No.

The amendment was, by leave,
withdrawn.

Mr. Deputy-Speaker: Then, I put
the clause.

The qucstion as:

“That (lause 6 stand part of the
Bill.”

The motion was adopted.
Clause 6 was added to the Bill

Mr. Deputy-Speaker: Clause 6A.

Shrimati Renuka Ray: May I usk
for an explanation? Will it be a con-
vention or is anything to be

incorporated. ...

Mr. Deputy-Speaker: In  which
clause?

Shrimati Renuka Ray: In the clause
that we have passed.

Mr. Deputy-Speaker: That cannot
be asked. We have already passed it.

Shrimati Renuka Ray: I want to
know whether it will be....

Mr. Deputy-Speaker: Let us come
to u later stage: not at this moment
Clause 6A: not moved. Clause 7.
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The question is:

“That clause 7 stand part of the
BillL»

The motion was adopted.
Clause 7 was added to the Bill.

Mr. Deputy-Speaker: Clauses 7A to
F—-new clauses. Shri Morarka absent.
We shall take up clauses 8 to 10.
Motion moved:

“That clauses 8 to 10 stand part
of the BilL"”

Shri A. C. Guha: I have one thing
to say. I think the Prime Minister
has stated with reference to a certain
amendment of Shri Bimal Ghose that
it may be possible for the Govern-
ment to give certain directions regard-
ing the standard of teaching, sylla-
bus, curriculum, etc. I think the only
power of the Government to give
directions is under clause 11. There,
1 think, the scope is very lmmited. 1
do not find therc is any power to the
Government to give any direction as
regards the standard of teaching,
curriculum, syllabus, etc. 1 do not
know under what other provision, the
Central Government can give such a
direction. 1 think the standard of
training and education should be a
point of concern for the Central Gov-
ernment to look into.

Shri Jawaharlal Nehru: 1 do not
so+ any difficulty at all. To begin
with, apart from any Act or anything,
the Central Government’s directions
cannot be ignored easily; otherwise
the finances will stop. That itself is
sufficient. This is quite clear as it is
that if s committee is appointed and
it reports that standards are not high
enough, well, the Central Government
will certainly tell them about it. It
is obvious.

Mr. Deputy-Speaker: The question
8

“That clauses 8 to 10 stand part
of the Bill”

The motion was adopted.
Clauses 8 to 10 were added to the Bill.
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Mr. Deputy-Speaker: Clause 10-A,
Amendment No. 7. Not moved.

Clause 11~ (Power to issue directions
to Institute)

Clause 12— (Power of Central
Government to assume  functions of
control)

Shri Narasimban: In page 5 where
clause 12 is continued, it is said that
for two years only the order will be
effective. Why not more? What is
the meaning?

Shri Jawaharial Nehru: We have
to fix some time; otherwise, it would
be an indefinite thing, it would not be
right. Two years is quite ample.

Mr. Deputy-Speaker: The question
182

“That Clauses 11 and 12 stand
part of the Bill”

The motion was adopted.

Clauses 11 and 12 were added to the
Bill.

Mr Deputy-Speaker: Amendments
seeking to introduce new clauses 13,
14, 15 and 16. Are they being moved?
No.

The gquestion 1s;

“That Clause 1, the Enacting
Formula and the Title stand part
of the Bill”.

The motion was adopted.

Clause 1, the Eracting Formula and
the Title were added to the Bill.

Shri Jawaharlal Nehru: I beg to
move:

“That the Bill be passed”.

Mr. Deputy-Speaker: Motion

moved:

‘ “That the Bill be passed”.
Shri D. C. Sharma
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Shri D, C. Sharma (Gurdespur): 1
cannot congratulate the Government
of India for bringing forward this
Bill after such: & long time. At best,
it is a very tardy recognition, and the
institution should have been given this
status long ago.

1 believe that, judged by all stand-
ards, this institution fulflls the re-
quisites of a national institute, an
institute of national importance. Its
history is a history of struggle and
achievement. Its efforts have been
in the field of pioneer social service
and social sciences. I think in the
twentieth century we do not think
only of the humanities and physical
sciences, but also of the social sciences.
Social sciences are playing a very im-
portant and an increasingly import-
ant part so far as the national deve-
lopment of any country is concerned.
and I believe this is one of the few
institutions that is doing a very
valuable work in the field of social
sciences. Therefore, I think that this
institute should have received recog-
nition much earlier.

A lot of things have been sard about
the eminent director of this Institute.
I have had the privilege of working
with him in certain committec, and
I have also had the privilege of know-
ing him in other capacities, and I
believe that the director of this ‘nsti-
tute is a gentleman of great integrity,
a gentleman of great knowledge. and
a master in his own field.

Mr. Deputy-Speaker: Much cannot
be said now when we are passing it.

Shri D. C. Sharma: 1 therefore feel
that all that has been said about him
shows a kind of criticism which 1 be-
lieve is not warranted by facts.

I wish the Government of India
gives more and more work to this
Institute. I believe this Institute
brings to bear on its work a more
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proficient outlook, a more specialised
outlook, than all the other statistical
institutes in our country. I wigh it is
expanded and its resources augment-
ed as much as possible.

I have the honour to be connected
with the Punjab University. Some
of the teachers from that university
have gone to this Institmte for traln-
ing, and they have all come back
without feeling that there is any kind
of provincial bias in that Institate.
They have all been very happy aad
the training they have received has
given our students some taste of the
good work that is being done there.
All the same, 1 would say that so far
as the teaching department of this
Institute is concerned, the Govem-
ment should give it a liberal gran$
and if it is to award degrees I think
the Institute should be given as much
grant as any Central University or
any other university, so that it be-
comes a fit instrument for the prope-
gation of the social sciences whick
are one of the most favoured things
in the world today.

Shri Bimal Ghose: I wish this Ins-
titute further success in future. Cer-
tain points were raised which the
Prime Minister, in his reply, pointed
out were matters of administration
and were therefore not relevant.
They are really not relevant, but I
would request the Prime Miniter to
look into the complaints of the staff
there that they are on a contractual
basis which does not appear to me to
be an efficient method of having work
done, since they are unsure and un-
certain about their future. I would
make a request that he or somebody
else should make an enquiry and find
oul the position and rectify things if
they are not right.

Shri A. €. Guba: I am really glad
that this Bill is going to be paseed by
this House, and I think this s the
consummation of the Hfe’'s work of
Prof. Mahalanobis.
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Much criticism has been made out-
side and inside the House about the
,working of thia Instituie. There may
e mome justification for such criti-
oiem, but moet of it, I feel, was not
.Justified. But these are matters to be
Jooked into for praper steps to be
Aaken,

Now that this Bill is going to be
pasged, 1 should like to say that this
nation has something to be grateful
to Prof. Mahalanobis, for hig creat-
ing and building up this Institute. It
is a national asset; and any small fail-
ings of this Institute should not be
wsed for undermining its reputation
and prestige. 1 feel today Prof. Maha-
lanobis would be the happiest man,
and he will teel assured that his
creation will have a stable future in
the service of this nation.

Mr. Deputy Speaker: The question

i
“That the Bill be passed.”.
The motion was adopted.
15.9 krs,

TRIPURA LAND REVENUE AND
LAND REFORMS BILL—contd.

Mr. Deputy-Speaker: The House
will now take up further considera-
don of the following motion moved
by Shri Datar on the 1ith December,
1950, namely:

“That the Bill to consolidate
and amend the law relating to
land revenue in the Union terri-
tory of Tripura and to provide for
the acquisition of estates and for
ecertain other measures of land
reform be referred to a Joint
Committee of the Houses consist-
ing of 30 members; 20 from this
House, namely,—Shri Bangshi
Thakur, Shri Rangsung Suisa, Shri
Dharanidhar Basumatari, Shri
Etikala Madhusudan Rao, Shri
Ghanshyamlal Oza, Shri Bibhuti
‘Mishra, Major Raja Bsahadur
‘Bivendra Bahadur Singh, Shri M.
“Gilam Mohideen, Shri Shobha

Land Revenue and
Land Reforms Bill
Ram, Shri Raja Ram Misra, Shri
J. B. S, Bist, Shri N. B. Maiti,
Shri H. Siddananjappa, Shri Das-
aratha Deb, Shri Laisram Achaw
Singh, Shri Pramathanath Baner-
jee, Shri Tridib Kumar Chau-
dhuri, Shri Ram Chandra Majhi,
Shri Bijaya Chandrasingh Pro-
dhan; and Shri B. N. Datar

and 10 members from Rajya Sabha;

that in order to constitute a sitting
of the Joint Committee the quorum
shall be one-third of the total number
of members of the Joint Committee;

that the Committee shall make a
report to this House by the first day
of the next gession;

that in other respects the Rules of
Procedure of this House relating to
Parliamentary Committees will apply
with such variations and modifications
as the Speaker may make; and

that this House recommends to
Rajya Sabha that Rajya Sabha do join
the said Joint Committee and com-
municate to this House the names of
members to be appointed by Rajya
Sabha to the Joint Committee.”

Shri Yadav is not there. Shri Amjad
Ali.

Shri Amjad Al (Dhubri): I cong-
ratulate my hon. friend Shri Datar for
bringing this measure before this
House, a measure with which I and
my party are in complete agreement.

15:59 hrs.

fSHR1 C. R. ParrasHri RAMAN in the
Chair ]

It is a noble attempt to provide
lands to the landless, to do away with
the distinction between the landless
and the land owners. An attempt has
been made in this Bill t0 introduce
certain land reforms in the territory
of Tripura, namely the regulation of
the rights of owners and tenants, abo-
litlon of intermediaries, fizatien of
cellings on existing holdings and
future acquisitions, and. prewvention .of
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fragmentation of holdings. The rights
of the raiyats and under-raiyats were
not formerly codified. But, now, in
this measure, an attempt has been
made to formally codify them. From
the Statement of Objects and Reasons,
I find that:

“It also seeks to consolidate and
codify the law governing the land
revenue administration in the
territory.”

Possibly, the revenue administration
formerly was done under certain rules
or regulations which obtained in the
State of Tripura. Now, an attempt
is being made to codify them formally.

16 hrs.

Tripura, as a matter of fact, is most-
ly a tribal area. The tribals in this
State had been enjoying certain
rights according to custom and
usage in that State. They had
certain elementary rights  which
they had been enjoying from times
immemorial. But, from section 202
of the Bill, we find that the laws that
prevailed in Tripura, which are en-
umerated in the Schedule, will stand
abrogated after the passing of this
measure. That is a change possibly
in the right direction. But my fear
is that the customary rights which
the tribals have been enjoying from
times immemorial do not find a place
in this Bill. To name some of these
rights, they had been enjoying collec-
tion of fuel from the neighbouring
forests free of royalty, collection of
building materials and implements for
husbandry from the neighbouring
jungles, free of royalty, and the right
to fish in the neighbouring waters,
free of royalty. Surely, they must
have been enjoying all these rights
from times immemorial. I am mention-
ing this only to draw the attention of
the Joint Committee to the fact that
these rights which were being enjoy-
ed by the Tripura tenants for so long
do not find a place in this Bill. Some
provisions in this regard are requir-
ed in the Bill.
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Again, frem the provision relating
to the preparation of the record of
rights, I find that the customary rights
are sought to be taken away, and,
therefore, the measure is not going to
meet the requirements of the tribals.
I wish the Joint Committee to look
into this matter ang incorporate the
customary rights which the people of
Tripura have been enjoying for so
long.

Regarding clause 15, a point was
made by my hon. friend Shri Dasratha
Deb regarding Jhoom cultivation. I
could not gather from his speech
whether he supported the idea of
Jhoom cultivation or he did not. That
was not clear to me. But I would
say that the system of Jhoom culti~
vation has to be discouraged. Possi-
bly, the House has got no idea of
what it means. It means ehifting
cultivation, from one place to another
in the hilly terrains of the country.
Cultivation is shifted from one spot to
another continuously. In this way,
the soil is eroded; ang all the soil
that is liberated from the hill-side
erodes down to the rivers. In that
process, a lot of silt is deposited in
the rivers, and the rivers become
shallow, and ultimately floods come.
So, it is not to the benefit of the
countryside that Jhoom  cultivation
should be resorted to because ulti-
mately it does not bring any good to
the countryside.

In clause 13, we find a healthy pro-
vision for assignment of lands for
special purposes such as forest re-
serves and pasturage for the village
cattle. This is needed for the well-
being of the villages, and for the up-
keep of the cattle and forest produce.

Regarding clause 8 which provides
for combination of offices, I would
like to make one submission. The
clause reads thus:

“It shall be lawful for the Ad-
ministrator to appoint one and
the same person to any two or
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more of the offices provided for in
this Chapter, to make any ap-
pointment by virtue of office and
also to confer on any officer of
the Government all or any of the
powers and duties of any ot the
revenue officers including the
Collector.”.

‘This i @ thing which requires a little
bit of elucidation, because 1 do not
think it will serve the purpose for
which it has been put in here, for, it
will result in & jumbling of offices in
the hands of one or two persons, with~
out ultimately doing any good to the
revenue system.

1 now come ta Chapter Xl w Part
1V relating to the acquisition of
estates and of rights of intermediaries
therein. In my opinion, these provi-
sions are quite welcome and repre-
sent an advance in the right direc-
tion. But I would like to draw
attention to the provisions in regard
to the determination of gross income
and net income, in clause 148. The
proviso to this clause, which we find
at the bottom of page 48, reads thus:

“Provided that the net income
(after deducting the charges on
account of management and collec-
tion) from an estate which falls
under item (a), (b), (¢) or (d)
shall in no case be less than the
maximum net income from an
estate which falls under the item
immediately following.”.

This is followed by an illustration.
which reads thus:

“The net income after deducting
the charges on account of manage-
ment and collection at 124 per
cent. under item (b) from an
estate the gross income of which
is Rs. 10,100 will be Rs. 883750
while the net income after deduct-
ing the charges on account of
management at 10 per cent. under
ftem (c) from an estate the gross
income of which is Rs. 10,000 will
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be Rs. 9,000; under the proviso,
the net income from the first-
mentioned estate shall be taken
to be Rs. 9000 and not
Rs. 8,837-50.”.

According to this calculation, the
amount is not decreased at all; rathey,
it remains the same; whereas the in-
tention was to see that the amount
was lessened, we find that it remains
the same. So, the proviso along with
this illustration should go. That is
my view,

I now come to clause 149 (1) which
lays down the compensation payable
to the intermediaries. The Method
of calculation of the total compensa-
tion payable is given under items (a)
to (k) for various amounts of net in-
come. Reference to items (j) and
(k) would show that the amount of
compensation is perhaps higher than
what should have been there.

If we take (k), that is, where the
net income exceeds Rs. 3,00,000, the
calculation will have to be made at
two times such net income or the
maximum amount under (j) which-
ever is greater. But my fear is that
it the sum is put down at Rs. 2,99,999—
that is, less than Rs. 3,00,000—we have
got to take the figure under (j) which
will be near about 9,00,000. Possibly
that is more than what we wanted
te pay. That is the way in which
you proceed.

Mr. Chairman: That is common in
all Zamindari Abolition Acts,

Shri Amjad Ali: In other Acts,
possibly this is not the calculation; it
has been done in a different way.
That is my information. I would like
the Joint Committee to look into this

The other point I want to refer to
is concerning the prevention of frag-
mentation. Of course, the idea is
good. The process of fragmentation
should not, in a way, make the land
holdings uneconomic. An uneconu-

,



4971 Tripwro DECEMBEER 14, 1859 Land Revenue and 3972

{Shri Amjad Ali]

mic holding is no good. When you
divide and sub-divide in this way,
the division may go to such a small
measure that some uneconomic hold-
ings will be there. In that case, what
are we going to do? Under the
Hindu law or Muslim law, as “has
‘been pointed out already, the heirs
have got to be given their shares.
The heirs may divide among them-
selves or go to court. In the process
of division, some uneconomic holdings
are bound to occur. In that case, a
healthy provision, as obtains in other
tenancy laws, may be made. This
obtains in the Bengal Land Reforms
Act. It is to the effect that the other
shareholders may be allowed to buy up
shese shares. They may have the
-qeption of buying up the shares so that
fragmentation may not take place.

Shri T. B. Vitlal Rao (Khammam):
On a point of order. There is no
quorum in the House.

Mr. Chairman: The bell is being
rung—now, there is quorum.

~ Shri Ranga (Tenali): As was said,
this is a Bill to consolidate quite a
number of laws which have already
been there. Generally speaking, in
the States they introduce not one but
& number of Bills to deal with these
different aspects which are all includ-
ed or put together in this particular
Bill. There is provision for consoli-
dation and prevention of fragmenta-
tion. There is also provision for
ceilings which, again, would go coun-
ter to the process of consolidation to
some extent. There is provision for
the abolition of the vestiges of the
earlier zamindari system known as
intermediaries here and payment of
compensation also. There is also
provision for survey and settlement;
evidently, there has not been much
of it there. There is another provi-
sion for the assessment of land
revenue and how it is to be collected.
fenalties are provided for non-pay-
wient of land revenue and all the rest
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of t. Then it goes on to deal Wwith
the question of ceilings on one uide.
Then we have the relations between
the raiyats who are to come into their
own after the intermedisries are re-
moved and compensation is paid to
them, and the rights that they have
to enjoy, and the under-raiyats or the
tenants of these raiyats who are 1o’ be
given some protection. All these'ate
put together into this Bill. Hente it
is good that this Bill is being sent‘to
the Joint Committee. 1 propose ‘to
reserve my detailed remarks ' tfftil
after the Bill comes back to the Huse
from the Joint Committee. But be-
fore it is sent to the Joint Commit-
tee, I would like to offer my remarks,
as briefly as possible, on some of tHebe
points of principle which are indor-
porated in the Bill

Shri Braj Raj Singh (Firozabad)-
Especially on ceiling?
Shri Ranga: Of course. Why does

he doubt it?

So far as the removal of the inter-
mediaries or the zamindars is con-
cerned, I have taken the stand for the
last several decades that that system
should go because it has no useful
purpose to serve and it can only
absorb quite a lot of the surplus value
that is being produced by our agricul-
turists without any compensatory ad-
vantages to society or to the agricul-
turists. In regard to the quantum of
compensation that is proposed to be
paid, that is a matter which I would
like the Joint Committe to consider
as to whether it is adequate and how
it should be paid and so on.

Then I come to the other questiom.
I am glad to find that the Bill propos-
es to confer rights of complete peusant
proprietorship, transfer and imherit-
ence on peasants. I am all in févour
of it. I am also in favour of the
survey and settlement to be complieted
as soon as possible and the land Yeve-
nue to be fixed at as low a figure as
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posgible, considering the special nature
of this particular area. I am not
quite satisfled with the provisions
made here in order to assure our
.gennm.s remission from land revenue
whenever crops fail for no fault of
their own—due to the vicissitudes of
seasons. I would like that to be
specially looked into.

Then I come to the under-tenants
or under-raiyata. It is good that
‘the Bill makes provision for fixity of
‘tenure for at least five years. It is
‘also good that it makes provision for
reduction in the fixation of rent, as
a portion of the gross income. How
much it is to be, whether one-fourth,
_one-fifth or one-third is a matter for
the Joint Committee to consider. I
hope they will give very careful con-
sideration to this particular aspect of
it.

Then I come to the question of giv-
ing the right of pre-emption—I think
that is the legal term—to the under-
tenant to purchase the land of the
raiyat himself, if and when the raiyat
wishes to sell it. He should have the
first right.

Shri Amjad Al: The under-raiyat.

Shri Ranga: The under-raiyat should
have the first right to purchase it.
That also is provided in this Bill. I
am in favour of that also. At what
price is he to be enabled to purchase
it? 1 think that is now sought to be
left to be fixed by the local authori-
ties.

At the same time some kind of
quantum is also suggested. I would
ke caution to be exercised in fixing
this price because it sught not to be
“tao high lest the tenant should be
permanently disabled from becoming
the land-owner himself, At the same
time, it should not be too low that
the man who has already come into
posseszion of it either by succession
or by purchase and has come to con-
sider this land to be his property and
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to estimate his wealth and his security
and credit-worthiness on the basis of
the prevailing rates of prices of land
should be made to suffer at all.

In one section it has been stated
that it should be the average of the
prices that prevailed in that area
during the last 12 years. That is a
very reasonable basis on which the
prices can be computed. But whe-
ther it is to be the average of 12 years
or 6 years or the previous 3 years is
a matter which has to be considered
by the Joint Committee.

Then I come to the question of
ceiling. This is an area where tnere
i plenty of land. Unless the Gavern-
ment is really very keen on setting a
kind of example to the rest of India
by appearing to be very scrupulous
about the principles it has laid down
in the Second Five Year Plan there is
no special reason why they should
have made provision for this thing at
all in this particular Bill. Anyhow
they have made this provision and
they have fixed it as 25 standard acres.
What do they mean by standard
acre? I do not know whether they
have defined it anywhere here.

The Minister of State in the Minis-
try of Home Aflairs (Shri Datar):
They have; but not in this Bill.

Shri Ranga: Therefore we have to
refer to something else and it may be
having a father or a grandfather or
a sister or a step-sister, I do not
know. It is a very important ques-
tion then why should it be 25 acres.
The idea is—according to the Plan-
ning Commission—it should not yield
more than Rs. 3,600. If it is to yleld
very much more then the Planning
Commission would come down on the
head of this Government because the
Planning Commission is trying to
dictate to the State Governments that
there should be uniformity. 1f the
Planning Commission cannot impose
its will on the Ministers concerned
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who are nearest to it, then what could
it possibly be expected to do with
regard to the State Governments?
That might be the reason why they
have fixed it at 25 acres.

What do they mean by fixing this
25 acres of land? I take it to mean
that they have the notion that 25
acres of land will not yield more than
Rs. 8,600. Is it not because the Prime
Minister has got a kind of sentimental
objection to say that there should be
a ceiling on incomes, but there should
be only a ceiling on property. It is
only juggling with figures and juggling
with  themselves. They want to
deceive themselves in a kind of
fantasia because they want to say it
should not be more than Rs. 3,600
but there are valid objections to it.
They know them only too well. So
they have come to this; it is not going
to be a ceiling on incomes; it is going
to be a ceiling on land.

Why should there be a ceiling on
land? Because there is scarcity of
land. But to how many landless
people? Can they sustain those
arguments on the basis of the land
distribution—the availability of land
and the total population in this parti-
cular Tripura area?

Shri Datar: This ‘standard acre’ has
been defined as one acre of ‘lunga’ or
‘nal’ or two acres of ‘tilla’ land. It
depends on whether it is high land or
Iow land.

Shri Ranga: Where is it?

Shri Datar: In this Bill itself. You
will find in sub-clause (t) of clause 2.

Shri Ranga: 1 do not know whe.
ther my hon. friend has been proper-
ly advised. I do not know what this
lunga or tilla means.

Shri Datar;: The Tripura
know it very well anyhow.

people
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Mr. Chairman: Like ‘nanja’ land
and ‘punja’ land.

Shri Ranga: Whether it is lungs
land or tilla land, whatever it is, it
seems it is not expected to yield more
than Rs. 8,600. I say it is unreason-
able, it is unconsciously unreasonable;
it is an unprincipled proposition; it is
a unilaterally unjust proposition. If
there is to be a ceiling, then, let there
be a ceiling on everybody. They do
not want it. If there has to be a
ceiling on incomes, of course, there
should be a ceiling on everybody.
That is how many of the State Minis-
ters have also been asked. The
Central Government think they are
clever to have escaped by saying this.
If the Central Government wants to
impose ceilings they should not do it
in this piecemeal fashion.

Then the Central Government 3say
that they do not want any ceiling-on
incomes; but they want only on pro-
perties. Then. why do not they think
of imposing ceilings on urban proper-
ties, on all non-agriculturist property
including shares and stocks? Why
should they not impose it on these big
buildings and all the rest of it? Why
should there not be any ceiling at all
on the income of Ministers and their
entourage all around them? It touch-
es their pockets; therefore, it should
no{ be. It does not matter if it is
imposed upon somebody clse who is
for the time being kept outside the
House. Therefore, 1 disagree with
this.

I think it is an unholy way of going
about this proposition of imposing,
distributing and implementing social
justice. It is an unfair way of doing
it and, therefore, I wish to warn the
Government that so far as I am con-
cerned and the agriculturists that I
represent in the country are con-
cerned. ...

Shri Braj Raj Singh: Not only agri-
culturists now.
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Sbri Banga: Let me speak for my-
self! you need not speak for me. This
friend seems to take the vakalat for
me also without my signing it, un-
fortunately for him,

Therefore, we do not accept it at all
as a matter of principle.

Having said this, I would like to ask
why should it be 25 acres? It should
be very much more. How much more
is not my responsibility to say; it is
the responsibility of Government as
well as the Joint Committee. But
let them keep in mind one thing. Let
such of them as are supposed to be
the cream or the top layers of these
raiyats in this Tripura State at least
have the opportunity of enjoying the
same social status and the economic
conditions as are vouchsafed to the
people of the upper middle classes in
the towns. I am not asking that they
should be squared or should be treat-
ed in the same manner as the topmost
people of your towns and cities. But
please let them be allowed to rise up
to that particular status and standard
and conveniences and opportunities.
educational and otherwise that are
available for the upper middle class
people in your towns

If you are not going to do this, then
I can only submit that when the
proper time comes the people in the
rural areas would be able to tell you
that you have done the wrong thing.
that you have done it in a morbid
manner. I would like to save you
from that kind of accusation. There-
fore, I would like to give this warn-
'ng in time.

There are a number of smaller
points to be taken up. There is the
question of personal cultivation. Who
are to be treated as members of the
family? As you know, according to
the Mitakshara law, as soon as  the
first son or the second son gets mar-
ried, they partition the family pro-
perty and they go on in their own
way although they live in the same
village. But, when anyv one of the
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sons becomes disabled or dies and
nwis wife becomes a widow, it is not
unnatural even now for one of the
other brothers to offer to cooperate
with the sister-in~-law and  her
children and agree to cultivate their
1ands on their behalf. If, however,
you do not wish to make any kind of
gmendment in your definition ‘family’
what is likely to happen is that you
gtraightaway give that right to that
particular brother to  become the
under-ryot and later on appropriate
the land. That would be very un-
fair. Therefore, I would like you to
consider revision of the definition of
this conception of family and go a
jittle beyond the scholastic definition
that is being suggested by the Plan-
ping Commission, snd agree to allaw
the surviving brothers of the dead
prother to be treated as members of
the family if and when they are good
enough to offer to cultivate the lands
of their dead brother.

There is 2 weighted right that is
given to the revenue authorities here.
A peasant can be  prevented from
pnarvesting his crop unless he pays
jand revenue. I have never come
agcross this thing anywhere in India
except in those good old zamindari
areas of the Gangetic plains where
vamindars used to have their own
way. It is really not fair that this
Government should now come with
this clause 81. I hope my hon.
friend will give some thought to this.

They have fixed some date—August,
1957—and they have said that all
transfers that have taken place ever
«mce should stand cancelled subject
to certain conditions. Why should
they have this particular date? I do
not know. I have no idea at all whe-
ther the local authorities had sent
out their tom-tom in all the villages
i August 1957 saying that there
chould be no more transfers and if
any transfers were made from that
day onwards, all those would not be
recognised by the Government
because there was going to be some-
thing like this Bill? Has there been
any such thing in the villages in
August 19577 If not, I do not see the
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veason why this particular date, the
year and the month should be pres.
cribed here in such an  arbitrary
'manner. Why not people have free-
dom to go on transferring their own
properties? It has been a well-re-
‘cognised right which has been freely
exercised in this country. Just
because you have thought in terms of
imposing a ceiling, is it eny justifica-
tion whatsoever to think of some
month and date two years earlier and
'say that from that moment you were
aot going to recognise whatever was
done. Who are you to recognise or
not recognise? You are only a Gov-
ermment. For centuries 1n  this
coun'ry, if you were to lock at the
inscriptions or ancient texts, you will
8nd that it has ben recognised that
the Government is not a land.lord.
The peasant is the land-lord. The
Government is only a rent collector.
Government had given out its right
to collect rent to these zamindars and
talugdars and others. They have
been removed by this Government.
This Government has come n their
‘way as from the Congress platforms
and o‘her platforms it has been said
that there should be no interme-
diaries between the Government and
the atual peasant proprietor. The
peasant proprietor, even in the days
of Rajatarangini in the Himalayan
Kashmir has insisted upon his right
to be the first and last to decide
whether his land should belong to
him or to somebody else. The king
wanted to take some land for public
purposes but the peasant said: what
right have you to do that without
asking for my permission? The king
had then to apologise and ask for his
permission and ob‘ain his land after
paying him compensation. In an-
other instance, the peasant said that
it was his only source of livelihood
when some monetary compensation
was offered and asked: what was the
earthly use of the money paid? The
king was good enough to give it back
to the peasant. ‘That was the posi-
tion in Kashmir, ten centuries or
-even more, back, If you were to go
to the South, Mr. Chairman, you
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yourseif may have the goud fortume
of coming from the Chola kingdem
where the Chola kings recognised
these rights of the peasants, There-
fore, I would ask the Government to
continue to respect this partieular
right of the peasant proprietor, of
the peasants and not to interfere in
his right to transfer. If they want
to do it now, they have to cossider
extremely carefully for whose bene-
fit they want to do it and in whose
interest they want to do it. If at all
on behalf of their society the Gov-
ernment of the day today wishes to
interfere, they cannot think in terms
of going back two years or three
years and taking a  retrospective
punitive action against the peasants.
You can give benefits to these peo-
ple in a retrospective manner, but
you cannot be punishing them in a
retrospective manner. Therefore, I
want the Government to consider
this matter very carefully.

Shri Bangshi Thakur (Tripura-
Reserved.Sch. Tribes): Mr. Chair-
man, Sir, I thank the hon. Home
Minister for the introduction of this
Bill, the Tripura Land Revenue and
Land Reforms Bill, 1959, because this
Bill provides for the wiping out of
the intermediaries and, secondly,
this Bill provides land for the land-
less peasants and to  the tilleers.
Therefore, 8ir, 1 welcome this Bill

This Bill, Sir, is being referred to a
Joint Committee. Therefore, much
criticism of it at present is unneces-
sary. But I should like to draw the
attention of the hon. Minister to
some clauses. I would like to say
something about the Explanation [
under clause (2) on page 3 =nd
clause 15(1) on page 7. Explana-
tion 1 reads: ’

“Land shall not be deemed to be

cultivated under the personal
supervision of a person or a mem-~
ber of his family unless such per-
son or member resides in the vil-
lage in which the land is situated
or in a nearby village situated
within a distance to be preseribed,
during the major part of the agri-
cultural season;”
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This explanation denies the privilege
ssctioned by aub.clause (n). Ac-
cording to this this privilege is given
to-a person under disability. In the
explanation it is said; “in a nearby
village situated within a distance to
b¥ prescribed”. All right. What
should be the prescribed distance? It
i8 not necessary that all the lands
belonging to these disabled persons
or the persons on whom they are to
depend for cultivation will be near
the village of their residence or at a
prescribed distance. It may extend
fifom one extremity of Tripura to the
other extremity. Therefore, if we
are to stick to this Explanation, the
privileges given according to sub-
clause (n) of clause 2 to disabled
persons will be denied. If it s
admitted that according to sub-clause
(n) the privilege is given and the
prescribed distance should be from
one extremity of Tripura to the
other, then Explanation I is need-
Jess.

The second thing is about clause

15(1) which reaas:

“Any person who occuples or
con‘inues to occupy any land be-
longing to Government without
lawful authority shall be¢ regarded
as a irespasser and may be sum-
murilv evicted therefrom by the
competent authority....” etc.

According to this clause, many in-
habitants of Tripura including the
tribals, refugees, the minorities and
other landless peasants will be
affected: because, as I  have said,
Tripura is a land of mountains,
forests and hills. having no transport
and communication facilities. So, no
one was willing to go to Tripura for
settlement. Thercfore, to attract peo-
ple to come thcre and  settle, the
ruler’s terms and conditions for
keeping anyone settled on land were
very liberal.

Moreover, unauthorised occupa-
tion of land was overlooked. The pur-
pose was that land should be re-
elaimed and people. ghould come to
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Tripura for settiement, This was the
purpose¢.  Accordingly, many peo-
ple—and now-a-days, refugees also—
have reclaimed land without taking
any settlement terms. So, accorde
ing to clause 15, many pcople will be
affected. Especially, the tribals will
be affected. Therefore, I would like
to invite the attention of the hon.
Minister to this aspect also

I can give an instance. The widow
of a late Jamadar of Tripura Rifles
who fought in the Burma front dur-
ing the second world war inherited,
along with her children, about two
acres of paddy land and that land is
situated at a distance of about 8 to
10 miles from her residence in Agar-
tala. Now, she has to depend upon
another man, for the cultivation of
that land. According to Explanation
I, she will be deprived of what has
been given to her by sub-clause (n)
of clause 2.

There is one more important point.
As far as 1 understand, this Bill
mainly aims at growing of more
paddy and having more production.
In this respect also, the Bill is wel-
come.

Shri Radhelal Vyas (Ujjain): Mr.
Chairman, Sir. I was rather surpris-
ed that the Government did not in-
troduce a consolidated Bill so as to
have one Act for the States of Tri-
pura and Manipur. I may further
say that even the Bill with regard to
the fixation of ceiling in respect of
the Union territory of Delhi could
also have been included in this
measure. I looked into all these
three Bills and I found that they
were identical in every respect. Ex-
cept a few changes in the wordings
here and there, there is no change.
Of course, where the basic holding
is concerned, it is at one place, two
acres and at ano‘her place, it is 2.5
acres. Where the ceiling is to be
fixed, in Deihi, the maximum is put
at 60, whereas in Tripura and Mani-
pur it is 50. So, with such minor
changes or differences, all these pre-
visions could have been incorporated
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in one single Bill. 1 fail to under-
stand why the Government should
have spent so much of money by
preparing three separate Bills, in-
curring a huge expenditure out of
the taxes that are paid by the public.
1 think there is still time, while the
Government moving the motion for
consideration of the other Bills for
reference to the Select Committee, to
consolidate. ...

Shri Amjad Ali: They are doing it.

Shri Radbelal Vyas: If they are
doing it, I am glad. In this way,
some of the expenditure may be
avoided.

Coming to the present Bill, I have
some suggestions to offer for the con-
sideration of the Joint Committee.
Clause 12 deals with right to trees,
forests, etc. Under this clause, even
the trees which are standing on the
holding of a tenant or the holder of
the land caanot be utilised by  the
tenant even for agricultural pur-
poses. It says:

“_...except in so far as the samc
may be the property of any

”

person. ...

This is very vague. Whether 1t 1s
the property of the tenant or not ac-
cording to the law prevailing at pre-
sent, a right should be conferred on
the tenant or the holder of the land
whereby the trees standing on  the
land should belong to the tenant or
to the person holding that land. So
far as I know, such rights have been
conferred in other Sta‘eg also, where
no rights existed. The Joint Com-
mittee should consider this point and
allow this right to the tenant to have
ownership of the trees which have
been standing on his holding. At
least, the tenant should be given per-
mission to make use of those trees
for agricultural purposes.

I now come to clause 17, It is said
here:
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....no revenue shall be leviable
in respect of any such lands, is-
lands or river beds unless the area
of the same exceeds one acre.”

If it is one acre, may I ask if no
rent is to be recovered from him?
Why should there be a loss? Gov-
ernment need not incur a loss. More-
over, such lands in the river beds are
very fertile and Government should
have the right to levy or assess rent
on such lands. There should be no
exemption. Of course, if it is less
than half acre, I can understand. But
if it is one acre, to say that Govern-
ment will not be prepared to levy
rent on it, is not justified.

Clause 20 deals with diversion of
tand. It says:

“lf any person holding land for
any purpose wishes to divert such
fand or any part thereof to any
other purpose except agriculture,
he shall apply for permission to
the competent authority who may
....refuse permission or grant It
on such conditions as it may think
fit.”

I feel this s very vague and gives
very wide powers to the competent
authority. For cxample, if he wants
to permit the owner of the land to
transfer that land for somce big n-
dustrial undertakings, may 1 ask
whether it is permissible? Or, if it
is transferred for building a colony
of houses, is it permissible? ot
course, if this provision is there, it
can be done. Such wide powers
should not be given to the competent
authority. If at all this power is to
be exercised by him. he should do so
in consultation with and with the
previous approval of the Govern-
ment; not without that.

I come to clause 35.

Then 1 come to clause 35. Sub-
clause (1) says:

“The Administrator may confirm
the table of revenue rates sub<
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mitted to him by the settlement
officer with such modiflcations, if
any, as he may consider neces-
sary.”

Here I feel that the Administrator
should do it with the previous ap-
proval of the Government. In the
Centrally administered  territories
alone it should not be left to the
Administrator to fix the revenue
rates for the land. Of course, these
are fixed only when there is a settle-
ment or revision of settlement. So, it
should be doae with the previous ap-
proval of the Government.

Clause 39 relates to assessment on
holdings. Sub.clause (3)(b) reads:

“regard shall be had in thec case
of agricultural land to the profits
of agriculture, to the considera-
tion paid for leases, to the sale
prices of land..... ”

Ail these considerations are there for
making assessment of the land. Still,
all the same, the clause is very vague
and it gives very wide powers to the
Administrator. When the ren nas
been fixed on the basis of the quality
of the land, the assessment should
be made only on the basis of the
fixed rates and not on other consi-
derations. Therefore, I hope the
Joint Committee would delete  this
provision instead of g!ving such wide
powers to the Administrator.

Clausc ‘40 deals with additional
assessment for water advantages, It
says;

“that any land in respect of
which the rate of revenue has been
determined shall be liable to be
assessed to additional Jand revenue
during the term of the settlement
for additional advantages accruing
to it from water received on ac-
count of irrigation works or im-
provements in existing irrigation
works completed after the table of
revenue rates came into force and
not effected by or at the expense of
the holder of the land.”
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Now, there may be a case where a
tenant has not spent anything for
water resources. In his neighbour-
hood a friend of his might have sup-
plied water to him for gsome charges,
or without charges. If this provision
is there, then the Administrator would
have the right to make additional as-
sessment on him. So, this provision
should not remain as it is. If it is said
that if water has been supplied from
a Government source, or at Govern-
ment expense, then additional assess-
ment can be made, I can very well
understand that. But this provision
should not remain as it is.

Coming to clause 42, the proviso to
sub-clause (2) reads:

“Provided that no arrears of land
revenue shall become payable by
reason of such correction.”

If land revenue is recovered in excess
of what ought to have been recovered
then the provision should be to make
a refund to the person who has been
entitled to it. That provision should
be there.

Then 1 come to sub-clause (3) of
clause 44, which says:

“Every entry in the record of
rights as finally published shall,
until the contrary is proved, be
presumed to be correct.”

This is all right. But what I am sub-
mitting is this. Once the final record
of rights has been prepared and pub-
lished, the extracts from the record of
rights should be supplied to the tenant,
or the person holding the land. When-~
ever any new setilement is made, or
new patta is made, extracts from the
records of rights are to be supplied to
the tenant so that he may know the
assessment of rent and in what instal-
ments he has to pay. So, there must
be a provision that if a settlement is
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made, or an gssessment is made anew
and the records of rights have been
finally published extracts from those
records should be made available to
the person concerned.

Clause 45 is regarding the jurisdie-
tion of civil courts to decide disputes
between parties only. But if Govern-
ment is a party to it, the civil courts
have got no jurisdiction. I fail to un-
derstand as to why civil courts should
have no jurisdiction in that case. The
clause says:

“The civil courts shall have juris-
diction to decide any dispute to
which the Government is not a
party....”

If on the one side there is the Gov-
ernment and on the other a tenant and
if there is a dispute, the civil courts
should have jurisdiction to entertain
such disputes and to give a decision
thereon.

Then I come to clause 48 regarding
penalty for neglect to afford informa-
tion. If any person acquires any right
in any land by way of gift, transfer
or through other means, he is to supply
that information within the prescribed
period to the officer concerned. But
there is the Patwari also. There is the
Nambardar or the Village Headman
also. It should be their duty
also. These villages are very small
ones and any such transfer is bound
to come to the notice of the Village
Headman.or the Patwari and it should
be the duty of a Patwari or the Village
Headman also to supply such informa-
tion. They should be penalised if they
fail to supply such information,

Clause 49 is about the assistance in
preparation of maps. Whenever Gov-
ernment has to prepare some plans
or maps that will be done. But what
about the expenses? It is said here
that—

“....all expenses incidental there-
to, and such costs and expenses
shall be recoverable in the same
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manner as an arrear of land re-
venue.”

From whom is i1 to be recovered?
Government prepares a plan.or a nMp
for its own purpose, but it is not men-
tioned here as to from whom the cost
incurred thereon is to be recovered ss
arrears of land revenue. For no fault
of his, the tenant has not to pay it. So
this is not clear. It is very vague and
it should not go as it is in the Bill
This should be made clear. If the
map or plan has to be prepared for
the sake of the tenant or the holder
of the land then of course the Gov-
ernment will be justified in recovering
it from him, but not otherwise.

Then 1 come to clause 62 which is
about arrear of land revenue. Here,
in sub-clause (2) it is said—

“A statement of account certi-
fied by the circle officer shall, for
the purpose of this Chapter, be
conclusive evidence of the exise
tence of the arrear,... "

It may be presumed to be correct but
it should not be conclusive. There
might be mistakes in it. Mistakes are
made even in Government records. So
it should not be conclusive. If @8 per-
son comes there and says, “Herge is the
receipt issued by the Government
officer. 1 have paid the rent. The
Government record is wrong" then
should the officer not be empowdied,
have discretion to go into it and d@ec-
lare that this statement is incorrect and
that there are no arrears against him?
So this should be amended. It should
be presumed 10 be correct unless the
contrary is proved.

Of course, a provision is made that
he will have a right to apply for cor-
rection of the accounts under separate
proceedings. There should be no need
for separate proceedings. If it could
be enguired into by the same officer
without delay und without expense, he
should have the power to look into it
and declare that this is incorrect or
that it should be corrected scoordingty,
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Mr. Deputy-Speaker: Is the hon.
Member concluding his gpeech?

Shri Radhelal Vyas: I have yet to
say a few things. But if there is no
time, I will finish it. I have yet to
make certain suggestions.

One suggestion is very important
and that is regarding appeals.

Mr. Deputy-Spcaker If he is con-
cluding after this suggestion then I
can allow him some more time.

Shri Radhelal Vyas: I have yet to
make a few suggestions.

Mr. Deputy-Speaker: Then he might
continue tomorrow.

16.59 hrs.

INDIAN TARIFF (AMENDMENT)
BILL®*

The Minister of Industry (Shri
Manubhai Shah): Sir, I beg to move

for leave 1o introduce a Bill further
to amend the Indian Tarifl Act, 1934

Mr. Deputy-Speaker: The question
is; :

“That leave be granted to intro-
duce a Bill further to amend the
Inc¢ an Tariff Act, 1934

The motion was adopted.

Shri Manubhai Shah: Sir, I intro-
ducef the Bill

An Hon, Member:
copies of the Bill?

Can we get

Mr. Deputy-Speaker: Copies would
be given to hon. Members just now.
They will be circulated to them.

dated 14-12-59,

sPublished in the Gazette of India Extraordinary, Part II—Section 2,

Tariff (Amendment) 4990

Bill
17 hrs.
**HASSAN-MANGALORE RAIL
LINK
Shri Achar (Mangalore): Mr.

Deputy-Speaker, though the discus-
sion is raised on a particular question,
No. 789, I submit that this Hagssan-
Mangalore railway link has been the
subject matter of several other ques-
tions also. I find subsequent to that
question also, though there have been
several questions, unfortunately, our
position is exactly where it was when
the earlier question was asked.

Mr. Deputy-Speaker: Does the rail-
way move by asking questions only?

Shri Achar: Questions have been
asked, But, we have not moved for-
ward though it is a matter of railways.

In fact, I submit, during the Budget
debate last February, the Railway
Minister, Shri Jagjivan Ras, come out
with a statement that it is possible
that three lines may be newly opened.
1 felt some consolation at that time
that of the three lines, Hassan-Manga-
lore was the first. He also said that
he may be coming for an additional
demand for starting that line. Later
on, it happened that for the other two
lines, he came with supplementary
demands. Unfortunately for the peo-
ple of this area, west coast, Mysore
State, and I would say, even Kerala,
the other two lines were taken up and
this line was not taken up. We have
been asking, I must thank my hon.
friend Shri T. B. Vittal Rao also,—we
have been asking question after ques-
tion about this matter. The questions
are also more or less the same and the
answers are also the same.

The Deputy Minister of Rallways
(Shri S. V. Ramaswamy) The position
is also the same.

Mr. Deputy-Speaker: Could there
be different answers to the same ques-
tion?

tIntroduced with the recommendation of the President.

*sHalf-an-hour dlscussion.
310 (Ai) LSD.—8.
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Shri Achar: Whether & decision has
since been arrived at with regard to
the Hassan-Mangalore railway link:
Not yet. Next, question: if so, the
nature of the decision arrived at:
Does not arise. Next: if the reply to
part (a) is in negative, the reasons
therefor: the matter is still under
consideration.

I find, I moved this matter and the
last answer is on 25th November, 1959.
Shri T. B. Vittal Rao and three other
friends put the question and the
answer was also the same. Question:
Whether the Planning Commission has
concluded consideration. Not yet, Sir.
If so, the nature of the decision and
the grounds for taking that decision:
Does not arise. We see what the posi-
tion is. That is my great disap-
pointment. Though the Railway
Minister said as early as 17th Febru-
ary, 1959 that it is likely he would
come with a supplementary demand
for starting this line, it has not been
taken up. In reply to one or two
supplementary questions, I do not re-
member, who asked the questions, the
Deputy Minister, Shri S. V. Rama-
swamy was kind enough to say that
the Railway Board has also tentative-
ly decided to have this line. So far
as I can make out, the hon. Railway
Minister, the Railway Board, all of
them seem to have decided on this
question that this is an absolutely
important link and it ought to be
taken up.

Here, I would like to say a word or
two on the importance and the abso-
lute necessity for this railway line.

A cursory look at the railway map
of India will show how important it
is. We have got railway links—I have
mentioned this point earlier also—all
over India. For example, on the east
coast from Calcutta to Tuticorin, on
the west coast from Amritsar to Bom-
bay, and then again from Mangalore
to Trivandrum. Practically it covers
the whole of India, and the only link
we do not find is between Mangalore
and Bombay. I submit that anybody
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looking at the map will say it is almost
a partiality.

It may be, circumstances led to it,
there are reasons for it. This portion
of the country, namely the North and
South Kanara Districts and to some
extent Coorg, happened to be the tail
end of the several States. In fact,
North and South Kanara were at one
time one district, but for reasons un-
known it was cut into two as if it was
cucumber or brinjal to be cooked
and enjoyed as they liked. Of course,
it was in the British days. South
Kanara was put in Madras and North
Kanara in Bombay. The resuli was,
this area, I say with all respect to the
Members coming from Madras and
Bombay, was totally neglected. Other-
wise there is no justification why there
should not be a railway line in that
arcda.

In fact, the Dhar Committee which
was appointed to go into the formation
of linguistic States, though it came to
the conclusion that a linguistic State
could not be formed, said that this
was an area completely neglected and
at.ention must be paid to it.

It appears that there is no railway
line in this line not because it has not
sufficient traffic, because it is an area
thickly populated, and in the coast
line it is something like 400 per
square mile. There is considerable
industry, there is traffic, there is hin-
terland. In fact, I am reliably told
that a recent techno-economic survey
of this area came to the conclusion
that the traffic especially from Manga-
lore Port will not be less than one
million tons, and if iron ore is includ-
ed it may be 13 lakhs, whereas the
minimum required, I am told by the
expert, is only 10 lakhs tons. So far
as Managalore is concerned, it exceeds
that.

There is another important aspect.
If a person from Delhi or Bombay
wants to go to Mangalore, or to come
here from that side, he has to go all
over India. From Mangalore he must
pass through Kerala and Tamil Nad
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and come to Madras, and then wvia
Andhra and Madhya Pradesh he has
to come to Delhi. Now there is a con-
nection between Bombay and Banga-
lore, just as there is from Calcutta to
Madras, and though it is not along the
coast line itself, it i3 very near the
coast line. And down below we have
got Hassan. From Hassan to Manga-
lore is only 100 miles. If that link
is added, within practically 24 hours
the distance can be covered from
Bombay to Mangalore as it will be
only 450 to 500 miles as the crow flvs
it may be 600 miles for the Railway
line.

Shri T. B. Vittal Rao (Khamman):
It will reduce the distance by 175
miles,

Shri Achar: At present, a person
from Bombay going to Mangalore has
to go to Arkonam, that is practically
to Madras, which is something like
700 miles, and again another 500 miles,
making a total of 1,200 miles. A per-
son coming from Delhi also, if he
comes to Bombay., has no connection,
and has to go all the way to Arko-
nam and then go to Kerala and then
proceed to Mangalore.

On the other hand, if there is a
connection between Hassan and Man-
galore, though there will be no rail-
way line on the coast line, at least
there will be a railway line about 70
to 100 miles to the interior, and from
Hassan he can reach Mangalore, and
if I am not mistaken, the distance will
be within 550 miles or so. That is to
say, a journey of 1100 miles or so
will be reduced practically to about
600 miles or so. From this point of
view, I submit that this is a missing
link as it were in the railway system
of this country.

I would like to say a few words
now on the other question, namely the
linking up of this railway line question
with the development of the Manga-
lore port. 1 remember that the hon.
Railway Minister, while answering a
supplementary question about this
matter said that the Railway Board
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had tentatively decided to have this
line, but he also added that the matter
was being considered by the Planning
Commission. It is being considered
and considered, and yet no decision
has been arrived at, because they are
tacking it on to the development of
the port of Mangalore.

I wish to submit that we welcome
the port being developed. But why
should the port question be
clubbed with the railway policy.
This is a point which has not been
considered with regard to other rail-
way links. Let us take, for example,
the eastern coast. We have got a
railway line not exactly on the coast-
line, but a little interior. How many
connections are there from that line!
I just looked into the railway map
and found out that from Calcutta to
Tuticorin, there are several ports,
minor ports and small ports, which
are not developed or anything of that
Kind, and yet we have got several
connections to those minor ports. For
instance, we have connections bet-
ween Rajahmundry and Kakinada,
Vijayawada and Masulipatnam, Vil-
lupuram and Cuddalore, Mayavaram
and Tranquebar, Peralam and Karaik-
kal, and Maniyachi and Tuticorin.
These places are all connected. These
several small cross-lines have been
there for the purpose of connecting
them with the railway line on the
coast. which is the main railway line.
That is what we find in the Gujarat
portion or the portion to the north of
Bombay as well. For instance, there
are railway lines from Jalgaon to
Surat, from Baroda to Khaitana, from
Anand to Cambay and so on. There
are several other lines like these, and
I am not quite familiar with all of
them. I find that there are several
connecting lines branching from the
main line to the coast line.

I would like to know why in the
case of Mangalore only, the question
of linking it up with the development
of the port should come in: I have
not been able to understand this. In all
other places, wherever we find these
small ports, we find that there are
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connecting links between these places
and the main line which runs more
or less by the side of the coast.

So far as this policy is concerned,
it looks as if this policy never exist-
ed before we got Independence; in
fact, we do not find anything of that
kind even after Independence, but it
is only with regard to the port of
Mangalore that this theory seems to
have cropped up. I would submit that
there is no justification for linking
up the question of having a railway
link with the port question. Of
course, as I have submitted already,
we have got a very good case for
a major port at Mangalore. 1 un-
derstand, that so far as the traffic is
concerned, a very proper traffic sur-
vey has been made: and we are told
that there is traffic to the extent of
nearly 12 or 13 lakh tons, whereas the
policy lays down only 1 million tons.
There is scope for exports and im-
ports to the tune of one million tons
at Mangalore. A techno-economic
survey has been carried out already.
and I understand reliably that the
report also has been submitted. So. I
hope even from this point of view that
the question of the development of
Mangalore as a major port also would
be expedited by the authorities 1ind
included in the Third Five Year
Plan. Therefore, my submission to
the Railway Minister is that he should
not make this kind of discrimination
or distinction, only so far as Manga-
lore is concerned.

From the point of view of utilily
to the people, and the necessities of
thig area, I hope this railway line will
be taken up in hand forthwith, with-
out connecting it with the question of
the port.

Shri Siddavamjappa (Hassan):
I would like to know whether the cons-
truction of this railway line is not
justified on its own merits, without its
being linked up with the development
of any port on the Western Coast.
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Shri T, B. Vittal Rao: May I know
whether Government are aware of the
fact that the Mineral Development
Corporation, which has been set up
recently in the Mysore State, have
urged Government to take up this line
so that it would facilitate the trana-
port of iron ore as well as manganese
ore? There is a strong rumour going
about that the construction of this
railway line is not being taken up be-
cause of the powerful road transport
interests which are prevailing upon
the Government not to take it up.

Shri T. Subramanyam (Bellary)
TOSC—

Mr. Deputy-Speaker: Not even on2
hon. Member gave notice 10 me under
rule 55(5). The question should be
a question; it should not lengthen out,

Shri T. Subaramanayam: 1 shall
finsh in one sentence. In view of the
fact that iron ore in abundant quanti-
ties is being exported from the area
from whceih I come through Mangalore
port, and the fact that the survey for
this line has already been completed,
1 would like to know what are tho
reasons for delaying this scheme.

Shri Basappa (Tiptur): Since the
development of this area is concerned
with the Malnad Dcvelopment plan,
since thi. iv a very backward area
and as articles which carn large sums
of foreign exchange are also involved,
have Government thought it fit to
undertake the construction of this
railway line as assured by the Rail-
way Minister and tentatively decided
by the Railway Board as far back as
1958? Since it is a long pending
question and there is considerable dis-
content in all that area and feelings
may rise very high unles this line is
taken up, in view of all these consi-
derations, will the hon. Minister se-
riously consider influencing the Plan-
ning Commission which is coming in
the way of the development of this
area, and have the construction of
this line yndertaken early?
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Shri 8iadiah (Mysore-Reserved-Sch,
Zastes): rose—

Mr. Deputy-Speaker: The link is
going to come by the speech of the

hon. Minister, not by the speeches of
Members,

Shri Siadiah: I will ask only on2
question. I would like to know whe-
ther the State Trading Corporatioa
has recommended the construction of
this line immediately.

The Minister of Railways: (Shri
Jagjivan Ram): I am aware of the
feelings of hon. Members from My-
sore and of the people of that area in
this respect. The justification urged
for the construction of this ling is
mainly based on the transportation of
the minerals from that area. Ouv
survey indicates that the area is very
rich in  minerals and also forest
wealth. So the main traffic for ‘rars-
portation by the railway will be
minerals and forest products.

Shri Dasappa (Bangalore): Iron and
steel and all that.

Shri Jagjivan Ram: When 1 say
‘minerals’, it includes iron ore also.

The main traffic, as has been point-
ed out, will be the iron ore Now,
when hon. Members urge the trans-
portation of the iron ore to Manga-
lore, they presume that the iron ore
that will be transported to Mangalo.s¢
will have to be exported. Here two
things are involved. Firstly, where
are the ores to be exported? Second-
ly, will Mangalore Port have the
capacity to transport that quantity of
ore or not? These two questions have
to be thoroughly examined. My hon
triend asked the question whether the
State Trading Corporation has sng-
gested immediate construction of this
rajlway line. The State Trading Cor-
poration is investigating the possibility
of finding foreign markets for thc ex-
port of two million tons of iron ore.
If it finds the markets in the western
countries, then the question comes
whether Mangalore willl have the
capacity—I mean the Port—to ha.dle
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this quantity cr not. That leads to
the question of the development cf
the Mangalore Port as a major port.
I may inform my hon. friends that a
technical appreciation for the deve-
lopment of the Mangalore Port iy on
hand in the Ministry of Transrort.

The State Trading Corporation is
investigating the possibility of export-
ing 2 million tons of iron ore from
Mangalore to other countries. These

questions have not been finally decid-
ed.

I do not propose to go into details
as to what will be the cost of the
railway line, what will be the cost ¢f
the development of the Mangalore
port and allied matters. Indicators
have been given on differnt occasione
as regards the cost that will be entail-
ed in taking up these schemes. 1 may
assure my hon. friends from My :ore
or other places one thing. As I have
already said everyone is very anxtous
those who have spoken. these whn
have put questions or even my hon.
friend sitting behind—he has his 2wn
way of working.

My friend, Shri Vittal Rao, put a
guestion whether the road intercts
are so powerful that they have in-
fluenced this issue, that is that the
railway line may not be tlaken up.
I may assure him that the Railway
Ministry is not subject to surh in-
fluences. (Interruption). We judge
things on merit. As I said on a pre-
vious occasion, and as I have said on
manv occasions. the Railway Minie-
try felt, that there was a prima facie
case for the construction of thic line.
But. whenever we take up this ques-
tion every aspect has to be examined.

My friend, Shri Achar, gave ex-
amples of quite a number of small
railway lines linking various points
on the castern coast. That is correct.
There were justifications for them
from several aspects. Bu! here as
they themselves have said, the main
commodity to be transported by this
railway line will be the mineral pre-
iron ore mostly, Therefore, the pos-
sibility has to be examined.
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[Shri Jagjivan Ram]
I am coming to other points also.

Shri Achar: May I just say one
thing?

Shri Jagjivan Ram: I am coming to
other points also. There is no doubt
that the construction of this railway
line will also reduce the distance from
several points. That also it correct.
And, when we considered the con-
struction of this railway line a'! these
aspects were also considered. But the
overriding consideration will be the
transportation of iron ore aud the
forest products from that arez 1 do
not make any secret of it. Angd all
the arguments that have been ad-
vanced, as far as I could see, have as
the main consideration the trainsport-
ation of iron ore. So, we have to exa-
mine this in detail.

Again, I may assure them that we
are anxious to expedite the fina.isa-
tion of this scheme. I may assure
them that the State Trading Courpora-
tion, the Transport Ministry and the
Planning Commission, all of them ave
serious about it. But, if delay has
taken place, it has taken place be-
cause the technical appreciation of
the development of the Mangalore
port is a subject which requires very
thorough examination before it can be
finalised. So the scheme is linked up
with the development of the Manga-
lore port. I am afraid that if a rail-
way line is construcfed without pro-
per development of the capacity of
the Mangalore port, the whole object
of the construction of the railway line
may be defeated.

Shri T. B. Vittal Rao: We can send
it to Cochin from Mangalore, even
it Mangalore port is not developed.

Shri Jagjivan Ram: You can sug-
gest various alternatives; but one has
to examine whether those alternatives
will work or not. One will again
have to ascertain the capacity of the
Cochin port itself. Perhaps Cochin
port will not be in a position to handle
that traffic. I have not much to say
except to assure my friends that
everybody concerned with this ques-
tion is serious about it but in the very
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nature of things it was likely to iake
time. We hope that in course of time
all these aspects will be sorted out
g_rld a firm decision will be taken.
- .y

Shri Achar: I want
question.

to ask one

Mr. Deputy-Speaker: There would
be no opportunity of getting a reply
from the Minister.

Shri Achar: I am only asking one
question.

Mr. Deputy-Speaker: Let him say
that it is necessary to have another
link between the railway and the
shipyard there...... (Interruptions).

Shri Achar: I am definitely told by
the traffic survey that even apart from
the iron ore, there will be about nine
lakh tons. Even before the port or
the iron ore was thought of this line
was thought of because the area is
75,000 square miles. It is in Mysore
State. The population concerned is
2 crores. All this traffic is going (n
Madras, Cochin or Bombay—all the
traffic that will pass through Manga-
lore.

Mr. Deputy-Speaker: The railway
is getting it all right even if ynu
chose this or that.

Shri Achar: Even apart from the
development of the port, this question
has been decided. Why is there fresh
consideration? That is my question.

Shri Jagjivan Ram: I have indirect-
ly emphasised that aspect. If you want
to have a direct answer, the traffic
other than the iron ore is not such as
will justify the construction of this
line.

Mr. Deputy-Speaker: Shall I adjourn
the House now? The House stands
adjourned till 11 a.M. tomorrow.

17.28 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Tuesdoy,
December 15, 1899/ Agrahayana 24, 1881
(Saka),
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Schaols . . . 4825-26
1357. Expenditure Tax 4826-27
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Secretariat . . . 4827
1359. Indian Economic Service
and Indian  Sratisiical
Service . . . 4827
1360, Labour participation  in
management 4827 -28
1361. Commoiwealth  Educa-
tion Conference . 4828
1362, Liability of Government
i Tors 4323-2y
1363. Bharat Elecrro vics Lrd, 4829
1364. Republic Fu:ge Co. Lud. . 4829-30
1365, Income Tax  Appellaie
‘Fribunal . ) . 4830
1366. Ceniral Bisic Schoal i
D thi 4830
1367. Literacy . . 4831
1368, Law Commission’s  Re-
commendaiods on Judi-
cial Administration 4831-32
1369. Wells in Orissa State 4812
1370, Anu-Fraud Squad 4832
1371, Production ia  Ordunance
Faciories . 4833
1372, lale army vehicles | 4833
1373. Ordnance Factory, Bhan-
dara . . . 483334
1374. Today Tappers ,Coopera-
tives . . . . 4834
1375. Capiial [ssue . . 4834
1376, Unused Silk Fabric  in
Ordnance Factories 4%34-35
1377. Indign manuscripts
other countries . 4835
1378, New Headquarters  of
Dethi Maiaipal - Cor-
poration . . 4836
1379. Hinai Eacyclopaedia 4836~37
1382, Hobby  Workshops  in
Universities . 4837~38
1381, Singareni coal. 4838
1382, Fees in  Government
Schools in Kerala. 4839
1383. Shahdara marginal bund . 4839
1384. Quota for grade I clerks in
R.T.E. List . 483941
1385. PL 480 loan 4841-42
386. LandjAir Warfare School 4842
1387, Intcrplanctary rockets . 4842-43
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1388, Petroleum Institute 4843
1389, B.T. course at D.M. Cal-

lege, In:phal . - 4843-44
1390, Accommadation for Polic.

Stafl . . . 4844
1391, College Teachers in

Kerala ) . 4844-45
1392 Th:fts in Nurth and South

Avenues . . 4845
1393. UNESCO Conference at

Bandung . . . 454546
1394. Scheduled Caste Section

Ofticers in Central Secre-

T . . iy
1395. Welfare  of Scheduled

Castes  and  Backward

Classes in Punjab 4246-47
1396. Rehabilitation of vagrants 4847
1397, Study of Garhwal  and

Almora Tectontics 4847-48
1398. Missing persol s squad 4348-49
1399. Institute of Oriental Cul-

ture of USSR, 4849
1400. Houses constructed in New

Sherpur village 4849
1401, Import  of  swcel  from

U.S.S.R. and US.A. . 4849-50
1402, Importofiron and steel 4850
1403. Police  Control  Room,

Dclhi . . 4850-51
1404. Surrender of Arms  and

Ammunirion 4851
MOTION FOR ADJOURN-

AENT . . . . 4851—61

‘Pae $p:oker withhedd his con-

PAPERS LAID ON THB
ARABLE - o L 436163
(1) A copy of the Report of the

sent to the moving of  and
adjournment mo’ton given
notice of by Shn S M.
Banerjee ragirding the explo-
sion 1 the ety of Hyderabad
on the 13th Dacember, 1959,

Indisn Delegation to the 14th
Annual M-cting of the Boards
of Governors of the Interna-
tionel Monelary Fund and
Internationsl Bark for Re~
construction  and Develop-
ment 8nd the 3rd  Annusl
Meeting of the Board of
Governors of .
tions! Finapce Corporation,

the Internse.
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SAPERY LAID ON THE
TABLE—contd.

(2) A copy of each of the
followi! apers under sub-
seclionn%zfof Section 16 of
the Tariff Commission Act,
1951.

© Rcrort (19¢8) of the
Tariff Commission on the
revision of fair rctention
rices, ex-works, of Pig
ron produced by the
Indian Iron and Stee
Compbny Limitred.

(i) Lettét No, 63(8)-TR/5
dated the 18th July, 195
from the Ministry of
Commerce and Industry
to the Tariff Commission
regarding rivision of price
of Pig Iron produced by
the Tata Iron sad Steel
Company Limited.

(#if) Letter No. TC/ID/P-2,
dated the 14th November
1958 from the Tariff Com-
mission tb the¢ Mihistry
of Commetrce and Industry
regarding revision of price
of Pig Iron produced by
the Tata Iron ard Steel
Company Limited,

(iv) Government Resolution
No. SCA)-z (217)/s7
dated the sth November,
1959.

(1) Statement expleining the
rcasons why a copy each
of the documents at (i)
and (iv) above could not
be laid on the Table within
the period prescribed in
the said sub-section

(3) A copv of Notfication No.
G.S.R. 1291, dated the 28th
November, 1959 under sub-
section (2) of Seciion 3 of
the All India Services Act,
1951, making certain amend-
ments to Schedule III to the
Indian Administrative Ser-
vice (Psy) Rules, 1954.

(A co}gy of each of the follow-
ing Notifications published
in Kerala Gazette under sub-

section (3) of Section 17 of the

Madres Cultivating Tenants
(Payment of Fair Rent) Act,
1956 read with clause (b) of
the proclamation dated the
31st July, 1959 issued by the
President in relation to the
State of Kerala.
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BAPENS LAID ON THE

TABLE—-8tnid.

() No. 28849-F. 3/s8/Rev,
dated the 16th ]sanuary,
1959 Containing the Cul-
tivating Tenants (Payment
of Fair Rent) Rules, 1959,

@) No. 19273/F. 3/s59-
Rev. dated the 1sth fu i’.
1959.

@##i) No. 32996-F. 3/59 Rev.
dated the 16th  Qctober,
1959,

(5) A copy of Notificatior Ne.
19707/57/Agri. F.  (B)-4,
dated the 16th October, 1959,
published in Kerala Gagette
under sub-scction (2) of Scc-
tion 16 of the Kerala Private
Fotests  (Assumption  of
Management) Act, 1957 read
with clause (b) of the pro-
clamation dated the 31st
July, 1959 issued by the
President in relation to the
State of Kerale making cer-
tain 8mendment to the Kerala
Private Forests (Assuniption
of Management) Rules, 1958,

(6) A copy of Notification No.
G.S.R. 1314, dared the 1st
December, 1959 under Sec-
tion 38 of the Centra] Exciaes
and Sali Act, 1944, making
certain further amengment
to the Centrs} Bxcise Rules,
1944,

MESSAGES FROM RAJYA

SABHA

Sccretary reported the follow-
g messages from  Rajya
Sabha :

(1) That Rajya Sabh# had
no recommendations  to
meake to Lok Sabha in
regard (0 the Kerala Ap-
propriation (No. 2) Bill,

1959, passed by Lok Sabha
on the 4th Dacember,
1959.

(i) That at ats sfiting held
on the 9th December,
1959, Rajya Ssbha con-
curred in the motion to
refer the Legal Practi-
tioners Bill to & Joint
Committee,

PRESIDENT'S ASSENT TO
BILL . . . .

Secretary laid on the Table the
Miscellaneous Personal Laws

3008

Corumns

4864

4865
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CaLUMNS
PRESIDENT'S ASSENT TO
BILL—contd.

(Bxtension) Bill, 1959, passcd
by the Houses of Parliament
during the current session
and assented to by the Presi-
dent since the last report
made to the House on the
16th November, 1959.

REBPORT OF COMMITTER
ON ABSENCE OF MLM-
BERS FROM THE SIT-
TINGS OF THE HOUSE
PRESENTED . . .

Seventeenth  Report was pre-
sented.

CALLING ATTENTION 10
MATTER OF URGENT
PUBLIC IMPORTANCE . 4865—67

Shri Vsjpayee called the atten-
tion of the Minister of Home
Afasirs to the Kidnapping of
two members of Dethi traffic
police on the 30th November,
1959.

The Minister of Home Afffirs
(Shri G.B. Pant) mede a
statement in regard thereto.

BILLS INTRODUCED . 48674989
(1) The Appropriation (No.
8) Bill, 1959.
(2) The Indian Tariff (Amend-
ment) Biil, 1959.
BILL PASSED . . 4867—4965

The Primv Minister and Minis-
ter of Bxternal Affairs (Shri
Jawaharlal Nehru) moved

4865

Cosustes

BILL PASSED—contd.

for the consideration of the
Indian Statistical Institute
Bill. The motion was aiop~
ted. After clausc-by-clause
consideration the Bill was
passed,

MOTION TO REFER BILL

TO JOINT COMMI

TTER ,
UNDER CONSIDERATION 496589
Further discussion on the mo= :

HALF-AN-HOUR DISCUS-
SION . . . .

tion to refer the Tripura
Land Revenue and d
Reforms Bill to & Joint Com~
mittee continued. The dis-
cussion was not concluded.,

discussion on points arising
out of the answer given on
the 25th August, 1959 to
Starred Question No. 789
regarding Hassan-Mangslore
Rasil Link.

The Minister of Railways (Shri

Jegjivan Ram) replied to the
debate.

AGENDA FOR TUESDAY,
CECEMBER 15, 1959'AGRA~
HAYANA 24, 1881 (SAKA—

Further discussion on the mo-

tion and adoption of the mo-
tion to refer the Tripurs Land
Revenue and Land  Reforms
Bill and disCussion on the
motions to refer the  Maripur
Land Revenue and Land
Reforms Bill and the Dethi
Land Holdings (Ceiling) Bill
and aJopion of the motions,

4990—5000
Inr1 Acnur rajsed 3 ndfi-wn“nour








